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l.lllJUFSLATIVE ASSEMBLY. 

Saturday, 2nd October, 1937. 

'file Alisembly met in the Assembly Chamber at Kleven of the Clock, 
Mr. President (The Honourable Sir Abdur Rahim) in the Chair. 

STARRED QUilSTIONS AND ANSWERS. 

(a) ORAL ANSWlDIJ. 

RlisING OF PL&TFOBlI AND OoN8'l:BUCTION OF WArrING RoolIS AT 
PtmAB B.uw: STATION ON THE EAST lNnIAN RAILWAY. 

983. 111Mi'. Sri Pra.ka1Ja : Will the Honourable the Railway ~ 
state : 

(a) if it iii a fact that there is more booking of passengers at 
Purab Sarai, a suburban station of Monghyr, than at 
Monghyr, on the East Indian Railway; 

(b) if he is aware that the platform of Purab Sarai is very 10'Y 
and ~  much inoonvenience to' paaseqers·;< 

(c) if the stoppage of trains at Purab Sar.ai is only thTee miImtell: ; 
and 

(d) if G.overnment aDe· prepued to consider ihe· neoessity of 
raiaiuc. the pIatfOl'Dl at Puab S8Jlai and collStwcting wait-
ing rooms there , 

The lroDoa.raflle Sir 8ai.)d4 8ultan A,l"Ml: (a) and (b). Govern" 
went have- no information. 

(c) The maximum stop is three minutes. 
(d) The matter is within the discretion of the Railway Administra-

tion, to whom copies of this question and my answer are being Bent . 
• 

Srol'PA:.GE OF TRAINS AND INTERMEDIATE CLAss WAITING ROOM AT KroL 
JUNCTION. 

984. *:Mr. Sri Prakasa : Will the Honourable the Ra.llway Member 
state: 

(8) the average amount of time for which mail and express traill8' 
stop at Kiul junction OB· the- East md·ian Railway ; 

(b) if, in view of the importance of the station, Govermnent are 
prepared to recommend to the Railway to give longer stop-
page to their. mail and express trains at this station ; 

( 2913 ) 
L438LAD 



2914 LEGISLATIVE ASSEMBLY. [2ND OCT. 1937. 

(c) if he is aware that ihe platform of the Kiul railway station 
is very low :and causes much inconvenience to passengers ; 

(d) if it is a fact that there are no separate intermediate clas 
waiting rooms for ladies and gentlemen, and that no lava-
tory is attached to the existing intermediate class waiting 
rooms; and 

(e) if Government are prepared to recommend to the Railway to 
provide separate intermediate class waiting rooms l with 
the necessary lavatories attached to them) for ladies aIld 
gentlemen' 

The Honourable Sir ~ Sultan Abmad: (a) About five minutes. 
(b) No. 
(c) The Honourable Member is· referred to the reply given to ques-

tion No. 118 asked by Sir A.. H. Ghuznavi On 19th July, 1934. 
t II) and (e). There is a general intermediate class waiting room. 

The matter is within the entire discretion of the Agent who shoulrl be 
8)?:prOaehed either direct or through his. Local Advisory Committee. A 
('('1py of the Honourable Member's question has been sent to the Agent, 
East Indian Railway, already. 

IKOONVENIENT TIMINGS OF TRAINS ON THE LoOP LINE OF THE EAST llmI.AN 
R.uLWAY BETWEEN KruL AND HoWRAH via BH.AGALPUR. 

985. *Babu ltailaah Behan Lal: Will the Honourable the Railway 
Member be pleased to state : 

'.0, 

r 

(a) if complaints have been made by the public regarding incon-
venient timings of trains on the loop line of East Indian lWlil-
way between Kiul and Howrah tIia Bhagalpur ; 

(b) if it is not a fact ~  passengers travelling in the PUD,iab 
. Oalcutta Down Mliil and houtidfor lUiy Station on the loop 

line have no connecting train and have to wait at Kiul from 
quarter past eleven in the night till quarter to·· six next 
marning; . 

(c) if it is not a fact that the last train leaving Kiul vi", loop line 
is the Dinapur Express at twenty past one in the night and 
there is no train a.fter that for the whole night for a person 
arriving at Kiul by the main line trains and going to Bhagal-
pur which is an important station on the loop line j and 

(d) if the Railway authorities have remedied this grievance or pro-
pose to remedy this grievance by cha:nging the timings ill 
the time table to be enforced from the next month 1 

~. 

The Honourable Sir Saiyid Sultan A.hmad : (a) Government are not 
aware of any such complaints. 

(b) In the time table in force from 1st October, 1937, the Pllnja b 
Mail arrives at Kiul at 3-2 instead of 23-16 as formerly and the couneet-
ing train leaves at 5-37 hO'Urs. 
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(c) The following gives the timings from October .1st of ~ ~  
train arrivals; at, Kiul and the time of departure of ,trlll1nS from Klu} tJt(J 
the loop towards Bhagalpur : 
',J.l: ": . 

Arrivals, of traiua Departure of traiDa 
Train 'No,' from Main line Train No. from Kini Ilia 

at,Kini. Looplille. 
; .d 

IIG Down Arr. 12·25 56 Down 12·90 Through train. 

26 ,./ 15·7 106 ' .. 18·40 
2j .. 19'52 24 ' 19· 57 Througb train. 

12 .. 20·6 

-Or :3'2 

16 23·11 54 5·37 

20 .. 23'59 
I 5·17 22 " .. [ 

14 '" 9·2j 6G .. I ~ 

(d) The Honourable Member is referred to the replies to parts (b), 
and (c) above.-

Mr. Sri Pra.kasa : Is it a fact that the speed of the Punjab Mail has 
been lessened since 1st October, 1937, by three hours, T 

The Honourable Sir Saiyid Sultan Abmad : I do noi think -BO. 

Mr. Sri Pr8.kasa : Is it not a fact that while the train used tt) arrive 
ill Calcutta' at about seven 0 'clock now ~  ~~ ten 0 'clock T ' 

The Honourable Sil- Sa.tyid Sultan Abmad:" ~ starting - time is 
dDferent now. ,_: 

Babu Xailash Behari Lal : Do I understand that there is no 'incon-
"enience to the loop line passengers as regards the timings , 

The HonO'llia.ble Sir Suyid Sultan Ahmad : Since the new: tiirrlngs 
came into force only yesterday, the question of, inconvenience doe I:! not 
lJrise. We do not know about the inconvenience. 

Babu Xa.i.lash Beha.ri Lal; Is it a fact that according to the new 
timings the loop line express which used to run via Bhagalpur hilS bonn Rt(lpped , 

The Honourable Sir Saiyid Sultan Abmad : I cannot give any fur-
ther mformation on that point more than what I have given. I have 
not got the time table before me. 

DEPARTURE OF THE INDIAN TRADE DELEGATION FROM ENGLAND. 

986. *Mr, S. Satyamurti : Will the Honourable the Railway Member 
be plehsed to state: 

(a) whether it is a fact that the Indian Trade Delegation are 
leaving England early in October; 

L438LAD AI 
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(b) the reasollS for their early departure ; 

,'e) whether there is any hitch or there are any hitches in tile 
Indo-British trade negotiations ; 

(d) whether Government will place a copy of the reports of the 
Indian Trade Delegation on the table of this House j 

(e) whether Government propose to consult the House and abide 
by its verdict before coming to any agreement with England 
at. a result of these or independently of these negotiatiOJ.1s ; 
and 

(r) if not, why not f 

The Honourable Sir Sa.iyid Sultan Abmad: (a) Qi)vernmer.;.t have 
no information. 

\ h) Does not arise. , 
(e) The Honourable Member is referred to the replies given by me 

to parts (b) to (h) of his question No. 880 on the 29th September. 

(d) The question win be considered after the ~  is received. 

(e) and (f). The Honourable Member is referred to the replies to 
pnrt U) of his question No. 880 and its supplementaries. 

Mr. S. Satyamurti: May I know whether the attention of the Gov-
ernment has been drawn to the statement published in the neWIJpapers, 
wijhiu the 14st two or three days and even today, that Sir Pursbotamdas 
Thaktirdas, Mr. G. D. Birla and Mr. Kasturibhai Lalabhai, the Indian 
non-official advisers are leaving by a specific Italian Boat from Veni(le 
on 7th October, 1937 Y 

The Honourab1eSir Sa.iyid Sultan Abmad : Yes, I have seen. 

Mr. S. Saty&m.urti: Have Government no information on this 
matter, as to the date of their departure, official or non-otllciaI , 

The HonQurable Sir Saiyi4 8ulta.u. &bmad :. N ~ 

lIr. S. Ba.tya.murti: Are the Government keeping ~  in 
touch with these non-official advisers at all , 

The HonelJllMila Ii!: ~ BaltaD A,hmaA : Yea . 
.... s.. ~  : Have the Qi)vernment heard from them reecatly, 

about the time of thsia.-doeplLrture to India' 
The Honourable Sir 8a.iyid SUltan 6bmad: No. 

Mr. S. Batyamurti : With reference to part (c), may I know whether, 
since the last answer was gi:yen two days ago, Government have heard 
anything further about the progress of the negotiations , 

The Honourable Sir Sa.iyid Bhlta.n Abmad : No. 

Mr. S. Satyamurti : Has the attention of tlie Government beelYdl'awn 
Lo the Lunch given by His Majesty's Government to Sir Muhammlld 
Zafrullah Khan , 

The Honourable Sir Saiyid Sultan AJunad·: Yes, I haye seen in the 
~. 

l't'lr. S. Satyamurti : Was it a farewell lunch , 
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The .Hoaourable Sir Saqid. Sultan Ahmad: I do not know. 

Mr. T. S. AvinaabiUDga.m. Cbettiar : When did the Government Jut 
~  from England about these negotiations Y 

"The Honourable Sir Ba.iyid Sultan Ahmad : About a week ago. 

Mr. T. S. AviIuylJiUnga.m. Ohettiar : Is there any inkling that it ~  

be finished so soon or that it will continue ? 

The Honourable Sir Saiyid Sultan Ahmad: No. 

EXPENDITURE OF STAFF AREA COUNCILS OF THE NORTH WESTERN RAILWAY. 

!Jti7. *Bhai Panna. Nand : Will the Honourable thl' Railway ~ 

her be pleased to state the total yearly expenditure of staff area councils 
including salaries of staff warders and allowances of members attcl.J-
iug couooils and staff warders of the North Western Railway? 

The Honourable Sir Saiyid Sultan Ahmad: The information asked 
for is not readily available and Government do not consider that the 
eORt and labour involved in its compilation would be justified by the 
Hsults to be obtained. 

Mr. Lalcha.n.d Na.valrai: Wherefrom can we get the information T 

The Honourable Sir Saiyid Sultan Ahmad: From the ~  

reports and books you will have to compile them. 

Mr. Lalehand. Ha.v&lr&i : Who is to guide us in this compi.1Htion 1 
Can we ask the Agent to give us that information , 

The Honourable Sir Sa.iyid Sultan Ahmad : I think so. 

ALLEGED VIarUrlISATION OF THE MEMBERS OF THE NORTH WESTERN RAILWAY 

UNION. 

988. *Bha.i Parma. Nand: (a) Will the Honourable the Railway Mom-
ber be pleased to state whether Government are aware that a North 
Western Railway Union of the North Western Railway employees has 
beel! registered under Trade Union Act and recognised by the Railv-ay 
Administration ? 

(b) Are Government aware that this Union is required to prcpve 
representatIOns and stands in need of circulars issued by the ~  

• North Western Railway, con-eerning the railway employees and that the 
Agent hail refused to supply the copies of such circulars to thisUninn , 

(c) Are Government aware that ever since the chowkidars of the 
General Stores, North Western Railway, Mughalpura, have joined this 
Union, the Senior Inspector, Watch and Ward, has turned hostile to 
them and threatens them with dismissal and that their complaints 
wI'itten and laid by the 8ecretary of the Union to the Agent have been 
unheeded Y 

(d) Is it a fact that the Secretary of the Union made a complaint on 
behalf of the staff working in the Loco. Shed, Lahore, that their fore-
man refused them leave even in cases of serious sickness and of delltbs 0' their relatives, but no action 1las been takeJl on this oomplaint' 
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(e) Is it a fact that Fazal Elahi, a representative of the chaukidars, 
was buspended for the offence of making such complaints and that 011e 
SheT Mohammad, tilHmith of ~. Shed, was transferred and re-trans-
fc'.·red involving a loss of Rs. 20 a month ; and that on account 01 taking 
part in the Union blacksmith Abdul Aziz, fitter Amar Singh and cleaner 
Amar Nath were transferred? If the answer to the question is in the 
affirmative, are Government prepared to see that the members of a recog-
nised G ilion are not victimised , 

The Honourable Sir Sa.iyid Sultan AbmJYl : (a) Yes. 
(b) The reply to the first part is in the negative. As ~ the 

latter part Government have no information. 
(c) to (e). Government have no information. These are matters 

of detailed administration within the discretion of the Agent., North 
Western Railway, to deal with, to whom I am sending a copy of this 
4.uestion for such action as he may consider necessary. 

Mr. Lalchand Navalrai : With reference to part (b), may I know 
why when these Unions are registered they are not supplied with the 
circulars, if there are any in existence, especially in view of the fact that 
these will be very useful to them T 

. The Honourable Sir Saiyid Sultan Ahmad : I said the Government 
have no information. 

Mr. Lalcband NavaJ.rai : Have Government no information as to 
whether the circulars are being issued or whether -circulars are not being 
supplied' 

The Honourable Sir Saiyid Sultan Ahmad : The question is : 
" Are Government aware that this Union is required to prepare representations 

and stands in need of circulars issued by the Agent, North Western Railway, eoncerning 
the railway employees and that the Agent has refused to supply the eopiea of such 
";rculars to this Union'" . 

The reply I gave was, we have no information. 
Mr. Lalchand Navalrai: Will the Honourable Member get this 

information from the Agent! This is an important matter. May I 
ask. whether the Government, on getting this information, will pass 
vrders thereon ? 

The Honourable Sir Saiyid Sultan Abmad : We will try to get the 
information. 

Mr. Lalcha.nd Navalrai : With reference to part (c), will the Honour-
able Member get the information because the charges mentioned therein 
are so serious ? 

The Honourable Sir Saiyid Sultan Ahmad: I said already that a copy 
of this question and answer will be sent to the Agent for such action al 
he may consider necessary. 

Mr. Lalchand Navalrai : Generally when questions are sent to .. the 
Agent, he does not take any action ; nor does the Railway Board take 
any further action. I would therefore request the Honourable Member, 
that if the Agent takes any action, he should inform the Honourable Mem-
ber of the Government T 

The Honourable Sir Saiyid Sultan Ahmad : I win see that it is dODe. 
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LUGGAGE PASSES GRANTED TO INFERIOR STAFF ON THE NORTH WB8TED 

RAILWAY. 

989. *Bha.i Pa.rma. Na.u.d : Will the Honourable the ~  ~
bel' be pleased to state whether Government are aware that prior to Lhe 
intJ'oduction of the revised Pass Rules, promulgated with Railwar 
Board's notification No. 9132-F.\S.R.-14-Ry., dated the 13th ~  

1936, the inferior staff on the North Western Railway was granted lug-
gage passes on transfer for goats or sheep up to two, kids up to four, 
poultry as asked for and luggage up to 20 maunds ; and staff drawlllg 
HI'. 50 per mensem was treated as superior staff and granted passes accord-
ingly, but the Agent has now issued orders that no extra luggage shil.ll 
be allowed to an inferior servant! Do Government propose to have 
t.bi3 order cancelled ? 

'!'he HonODr&ble Sir Saiyid Sultan Ahmad : The Honourable ~ 
is referred to the answer given in this House to Mr. Lalchand Navalrai'. 
question No. 682 on the 21st September, 1937. The status of the staff 
drawing Rs. 50 per mensem has not been altered by the notification 
referred to by the Honourable Member. 

Mr. Mohan Lal Saksena : May I know if any action has been taken 
regarding the pass rules Y 

The Honourable Sir Sa.iyid Sultan Ahmad : How does that arise on 
this question' 

Mr. Kohan LaJ Saksena: It relates to the changes in the new pas. 
rules. 

'!'he Honourable Sir Saiyid Sultan Ahmad : The matter is under 
consideration, and I hope to make a statement on Tuesday next, the 5th 
or 6th October. 

f990·-996-. 

OmN'A'S REPRESENTATION TO THE LEAGUE OF NATIONS AND DEVELOPMENTS 

IN THE FAR EAsT. 

997. *Mr. Mohan La.l Sa.ksena: (a) Will the Honourable the Law 
Member be pleased to state whether China has made any represe'lta-
tiollS to the League of Nations regarding action being taken by the 
League against 'the aggressor country Japan' H 80, did the Govel'JU".ent 
of India support this request of China T If not, why not' 

• (b) What are the latest reports regarding the developments in the 
Far East Y Is there a:ny possibility of their developing into a world 
conflagration as reported in certain quarters Y 

(c) Do Government propose to consult this House in the event of a 
world conflagration? 

The Honourable Sir Nripendra Sircar: (a) China appealed to the 
Council of the League under Articles 10, 11 and 17 of the Covenant, and 
the Council referred the appeal to the Advisory Committee set up to deal 
with the Sino-J apanese conflict under a Resolution adopted by the 
Assembly of the League on February, the 24th, 193'3. The ~ 

tFor these questions and replies thereto, see pages 2921-23 of these debates. 
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CoIDJaiUee . .adopted a Resolutiou expressing profound distress ,at the 
1088 of innocent civilian lives as the result of the aerial bombardment of 
open towns in China and declarmg that no excuse can be made for such 
acM. This Resolution was laid before and unanimously adopted by the 
cAssembly. In these circumstances, no question arose of the Government 
of India supporting China's appeal otherwise than through their Dele-
gates to the Assembly whose conduct in supporting the Resolution haa 
Ule full approval of Government. 

(b) On the first point I have no information beyond what has 
~  in the press. On the second point I must leave the Honourable 
Member to form his own appreciation of future possibilities. 

(c) I cannot attempt to forecast the course which Government 
would take in the contingency referred to. 

Mr. Mohan LaJ Saksena : May I know if Government are aware of 
the proposal to boycott Japanese goods f 

Mr. President (The Honourable Sir Abdul' Rahim) : That does nnt 
arise out of this question -

(b) WRITTEN ANSWERS. 

PRICES OF PIG IRON. 

990. *Dr. Ziauddin Abmad: (a) Will the Hqnourable the ~

merce Member please state what is the cost of production of pig iron per 
ton in the Tata Iron Steel Factory T 

(b) At what price is pig iron sold to Japan and other foreign 
countries and how much quantity has been exported since April, 1937 , 

(c) At what price is it sold to smaller Indian industries , 

(d) At what price is it sold to Government T 

(e) What was the fair selling price of pig iron calculated b,.the 
Tariff Board T 

DIe Honourable Sir Saiyid Sultan Abmad: (a) The Honourable 
Member's attention is invited to paragraph 38 of the Tariff Board's 
Report on the Iron and Steel Industry, 1934. 

(b) I lay a statement on the table giving the average declared values, 
quantities and total values of pig iron exports from India to Japan and 
other foreign countries from May to July, 1937. 

(c) Government have no definite information on the point. I would, 
however, refer the Honourable Member to the Indian Trade JOIinMil 
w.hich gives current market quotations of pig iron from week to week. 
CO]lies of the Journal are in the Library. 

(d) It is.presumed that the Honourable Member refers to purchases 
of pig iron on behalf of Government from the Tata Iron and Steel Com-
pany since April, 1937 . No purchases of pig iron have bllen made from 
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the firm ,since ..April, .1937, 38 they iDformedthe Indian Stor98 Depart-
ment that they were unable to supply. 

(e) The Honourable Member;s attention is invited to paragraphs 
232 to 245 Qf ;the Tariff B08l'd's Report on the Iron and Steel Industry, 
1934. 

Btatement8Mwing the Quantity and Value 0/ EzporlB 0/ Pig lron/or the months 0/ May, June 
anti July 19.37. 

I ! f 

I ! I 
Japan. I China. I U. S. A.! Other 

I 
I Countries. 

----1---------:---,1---1·---/---
.. I 24,026 I 9421' 5,189 I 1,895 o (tons) 

May 1937 .. 
1 

---.------ i I 46 6 3 , V (Rs.) .. .. •• 1 4,99,675 20,727 1,19,033 , 5 , 
I Avemge declared value pm" I 20·8 22·0 I 22·9 I 24·6 

ton. I I 
6,6831 o (tons) .. .. 24,816 867 3,115 

I 

June 1937 .. V (Rs.) .. .. .. 5,64.388 18,847 1,54,037 1 83,776 
I 

Average declared value per 22·7 22·0 23·0 I 26·9 
ton. 

I o (Tons) .. .. 27,258 703 5,756 .2,670 

July IDa7 .. V (Rs.) ' . .. . . 8,66,096 26,7'18 1,87,084 79,740 

Average declared value 31·8 38·1 32·5 31·0 
per ton. I 

I 

IMPORT DUTY ON PIG IRON. 

'991. ;"'Br. 'Ziauddin :Ahmad : (a) Will the Honourable the Commerce 
.Jdember please state what is the import duty on pig iron' 

(b) Are Government aware that pig iron is now exported from India 
and is sold at anabnormaily .high price to the smaller industries, and ate 
Government prepared in the interests of smaller industries to remove the 
import duty on pig iron altogether , 

The Honourable Sir Saiyid Sultan Ahmad : (a) The rate is 20 per 
cent. ad valorem standard 'and 10 per cent. ad valorem Preferential fo"!" 
the ,produ('e of th(' United Kingdom. 

~  rrhe reply to the first part of the question is in the affirmative. 
As regards the latter part, the Honourable Member's attention is invited 
to .tile reply given by' my predecessor to his question No. 275 during the 
last Delhi Session. 
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EQU.ALI8ING OF EXTERNAL AND INTERNAL PRICES OJ' PIG-boN. 

992. *Dr. Ziauddin Ahmad: Will the Honourable the Commerge 
Member please state whether in view of the fact that the manufacture 
of pig iron is a protected industry, Government are prepared to £0I'98 
the Tata Iron Steel Company to equalise the external and intern.a! 
prices Y 

The Honourable Sir Saiyid Sult&n Ahmad : Pig iron is not one of the 
protected items of iron and steel. 

PRICE OF INGOTS. 

993. *Dr. ZiauddiD Ahmad: (a) Will the Honourable the Commerce 
Member please state what the fair selling price of ingots calculated by' 
the Tariff Board was T 

(b) What is the price of ingots at present Y 

(c) What profit per annum did the Tariff Board recommend for the 
Tata Iron Steel Company , 

(d) What was their profit last year T 
The Honourable Sir Saiyid Sultan Ahmad : (a) I would invite the 

Honourable Member's attention to Table XXI in paragraph 92 of the 
Report of the Tariff Board on the Iron and Steel Industry, 1934. 

(b) Except in very special cases steel in the ingot stage is not a 
marketable commodit;} and no market prices of steel ingots are a.vail-
able. 

(c) The Honourable Member's attention is invited to paragraph 80 
of the 'rariff Board's Report already referred to. 

(d) The published accounts of the Tata Iron and Steel Company 
show that the net profits of the Company for the year ending the 31st 
March, 1937, amounted to Rs. 1,83,56,464-13-9. 

PRICE OF B. PREFERENTIAL TATA SHARES. 

994. *Dr. Zia.uddin Ahm&d: (a) Will the Honourable the Com-
merce Member please state what the value of B. Preferential Tata Shares 
jn June 1934 was' 

(b) What is the price of B. Preferential Tata Shares 8:t present Y 
The Honourable Sir Saiyid Sultan Ahmad : (a) and (b). The 

Honourable Member can obtain the information by a reference to the 
commercial journals and newspapers for the respective periods. 

PRoFITS GIVEN BY THE TA.TA IRON AND STEEL COMPANY ON ITB SBA¥8. 

995. *Dr. Zia.uddin Ahmad: (a) Will the Honourable the Cum-
111.(.rce Member please state what profit has Tata Iron Steel Company 
givtn in the year 1936-37 on the face value of the shares , • 

(b) Did the Tata Iron Steel Company keep a portion of their . ~ 
in reserve 1 If so, how mnch , - . 



STABBED QUESTIONS AND ANSWERS. 

(e) Was the Steel Aetpsssed by the Government of India in 193'* to 
eU(lourage the iron and steel industry in this country in general or was 
it only intended for the henent of the shareholders of Tata Iron aud 
Steel Company T 

The Honourable Sir Saiyid Sultan Ahmad : (a) The Honourable 
Member presumably refers to the amount disbursed as dividends by 
the Tata Iron and Steel Company during the year ~ . The pub-
lished accoullts of the Company show that a sum of Rs. 1,62,09,676-7-0 
was distributed. 

(b) It is presumed that the Honourable Member is referring to the 
amount kept in reserve to cover depreciation. The published accounts 
of the Company' snow that a sum of Rs. 93,00,000 was kept in reserve 
to cover depreciation. 

(c) Thc Honourable Member's attention is invited to the State-
mellt of Objects and Reasons to the Iron and Steel Duties Act, 1934. 

TRAINING OF INDIANS BY THE TATA IRON AND STEEL COMPANY. 

996. *Dr. Ziauddin ~  (a) Will the Honourable the COlll-
merce Member please state the number of persons employed by the Tata 
Tron and Steel Company drawing over Rs. 1,000 per mensem and how 
many of these are Indians T 

(b) Has the Tata Iron and Steel Company taken any steps to train 
Indians for smaller industries Y If so, what is the method of their 
training, and how many persons have they trained , 

The Honourable Sir Sa.iyid Sultan Ahmad : (a) and (b). The 
finding of the Tariff Board in 1934 on the subject was that satisfactory 
progress had been made in technical training and Indianisation of the 
staff by the Tata Iron and Steel Company. I would in this connection 
also invite the Honourable Member's attention to paragraphs 143--145 
of. the Report of that Board. Government have no further informa-
tion on the subject. 

UNSTARRED QUESTIONS AND ANSWERS. 

LEAKAGE OF ROOFS OF THE THIRD CLASS CARRIAGES ATTACHED TO THE GRAND 
TRUNK EXPRESS. 

'., 189. Dr. Ziauddin Abmad: Will the Honourable Member for 
Commerce and Railways state whether ; 

(a) Government are aware that the roofs of the thi!."d cl88S 
carriages attached to the Great Indian Peninsula Grand 
Trunk Express leak freely during rains ? 

(b) Do Government propose to direct the Great Indian Peninsula 
Railway Administration to appoint an officer or officers to 
see that the windows and roofs do not permit water to come 
inside the compartment while it is raining' -

The HonoUrable Sir Saiyid Sultan .Ahmad : The question and ita 
answer will be forwarded to the Agent, Great Indian Peninsula Rail-
way, for such-action as lie may consider necessary. 
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~  OF THE BENGAL NAGPUB RAn..WAY EMPLOYEES .AF'.rER THE 
TERMINATION OF THE STRIKE. 

190. Mr. MohanLaJ. Sakaena: (a) Will the Honourable ~ for 
Commerce and Railways state : 

(i) how many employees of the Bengal Nagpur Railway have 
been dismissed from service from the date of the termination 
of the strike j 

(ii) whether appeals were preferred against the original order to 
the Agent, Bengal Kagpur Railway j and 

(iii) whether the Agent instead of dealing with the matter per-
sonally 8.iI an appellate authority left the same to be dis-
posed of by the, subordinate officers, viz., the Chief Mechanical 
Engineer, Khargpur, District Loco. and Carriage Superin-
tendent, Khargpur, Commercial Traffic Mallager, Bengal 
Nagpur Railway, Calcutta or oth<'r officers who had already 
dealt with and disposed of the matter personally against the 
memorialists T 

(b) Is the Honourable Member prepared to see that things are, done 
.eonllistently with the rules of the Government framed in their behalf , 

The Honourable Sir Saiyid Sultan Ahmad : (a) Government have 
no information. 

(b) No, as the rules framed by Government are not applicable to 
stllff of the Bengal Nagpur Railway which is a ~  Rail-
way. 

FRANCHISE QUALIFICATIONS FOR LANDHOLDERS CONSTITUENCY IN THE UNITED 
PRoVINCES FOR THE FEDERAL LEGISLATIVE AsSEMBLY. 

191. bja B&badur Xushalpal Singh: Will the Honourable the 
Leader of the House be pleased to state 'the franchise qualifications for 
electors and candidates in the special constituency of landholders in the 
United Provinces of Agra and Oudh formed for the Federal Legislative 
Assembly' 

The Honourable Sir Nripendra Sircar : The franchise qualifica-
tionR for electors and candidates for the United Provinces Landh()lden 
constituency in the Federal Assembly have yet to be prescribed, c.,., 
paragraphs 23 (b) and 25 (ii) of Part I of the First Schedule to the 
GOVo'rnment of India Act, 1935. The Honourable Member may, how-
ever, like to refer to ~ recommendations eontained in Chapter xvn 
of the Report of the Indian Delimitation Committee, a copy' of which 
is jT) the Lihrary of the House. 

FluNCHISE QUALIFICATIONS lI'OR LANDHOLDERS CONSTITUENCY IN THJ: UNITED 
PROVINCES FOR THE FEDERAL COUNCIL OF STATE. ~. 

192. Raja Babadur XushaJ.paJ Singh: Will the Honourable the 
Leader of the House be pleased to state the franchise qdalifica.tions for 
eleoiors and candidates in all the constituencies in the United ProviJulel 
of Agra and Oudh formed for the Federal Council of State , 



UKSTABBBD QU.TIONS .AND ANSWERS. 

The Honourable Sir Nripendra. Biroai' : The franchise quali1icatioDS 
£01' electors have yet to be prescribed, c.,., sub-p"aragraph (4) O'f par!l-
graph 6 of Part, I of the First Schedul8' to the. ~~  of lndla 
Act 1930. But the Honourable Member's attentIon JB mVlted to the 
Whlte Paper published in October; 1935, and particularly part IV thereof, 
a copy of which is in tlle Library of the House. 

The qualifications for candidates are laid down in paragraph ll(b) 
of Part I of the' First Sohedule to the Act. 

CDATION OF A Po8T OF' AN EcoNOMIC ADVI8EB TO THE GoVE:aNlIENT OF INDIA. 

193, 111' • .A.msnmda Natll, OhMfjopaclhyaya: (a) Will the Honour-
able ~  for €ommeree and Railways be pleased to state if the Gov-
ernment 'of India has' resolVed' to create' a new post of an Economic 
AdriiJel' 'to tHe Government of India- f 

(b) If so, will the Honourable Member be pleased to state the subject 
in detlill-' on which the proposed adviser' will have to advise , 

(c) Will the Honourable Member be pleased to state, whether the 
Honourable the Finance Member along with the Honourable the Commerce 
Member could not do the duties of the proposed Economic Adviser' 

(d) If the answer to part (c) be in the negative, will the Hono1ll'able 
Member be pleased to state the, qualifications required for this post and if 
the post "ill' be advertised , 

(e) Will the Honourable Member be pleased to state what remunera-
tion has been fixe$! for that post and if this post will be gjnn to any 
deserving Indian who has the necessary qualifications , 

(f) Will the Honourable Member be pleased l to state if it is 11 fact 
that the Governmen't of India have any particular person in view for the 
post' If'so, will he state his name and qualification4Uld his knowledge 
about India and her economic situation f 

(g) Will'the Honourable llembeD be pleased to state if the dutiea of 
the Economic AdViSer will not be overlapping with the duties of both the 
Honourable the Commerce Member' and the Honourable the Finance 
Member' ' 

.' The Honourable Sir 8&iyid Sultan Abmad. : (a) Yea. 

Cb) I w()ulil invite the attention of the Honourable Member to pages 
~ of the ~ of tlie meeting of the Standing. Finance 

C?DIJDlttee Held on the 11th Febl'Uary, 1937, a copy of which is in the 
T ~  ry, 

(c) No. 

. (<1) The ~  Melr!ber's attention is invited to the reply 
glyeu to part (b) of his questIon. ' 

(e) The pay of the Economic Adviser has been fixed at Rs. 3,000 
per ~ The post has already been offered to a candidate who is 
considered by Government to have the necessary qualifications. 
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WORKING HOURS -OF GUAaD8i .A!ilD DRIVERS. 

. 194. lIIr. Kohan La.! Sakleu: (a) Will the Honourable the Rail-. 
way Member be pleased to state what are the normal working hours for 
the rlillway employees particularly the guards and engine drivers! : .. ' 

(b) Is it not a fact that' the eight hours' working' day halil been 
accepted by.Government for railway workers in India Y If . so, what 

~  do Government take to see that the rule is not defied Y 
The Honourable Sir Saiyid Sultan Abmad: (a) I would refer the 

Honourable Member to the reply given to unstarred question No. 123 
asked by Maulvi Muhammad Abdul Ghani in this House on the 21&t 
September, 1937. The Hours of Emplo,YUlent RegulJl.tionsdo.not apply 
to guards and engine drivers whose hours of work on different links vary 
infer alia according to the exigencies of service. As far as practicable, 
their hours of work are, however, regulated within the limits laid down 
ill th(' Hours of Employment Regulations. 

(b) The reply to the first part of the question is in the negative. 
The f:econd part does not arise. 

PURCHASE AND MANuFACTURE OF WAGONS. 

195. Mr. Mohan La.! Sakseua : Will the Honourable Member for 
Railways be pleased to state : 

(a) the total number and cost of railway wagons purchased by the 
railways in India during 1936-37 ; 

(b) the number and cost of the wagons manufactured in the railway 
workshops; 

(c) the number and .cost of wagons manufactured by other firms 
in India j and . 

(d) the names' of the various fimi.s, with. the number and cost of 
wagons manufactured by each of the;m separately.' 

The Honourable Sir Sa.iyid Sulta.n Ahmad: The infOrDll:.tiOll is 
being collected and will be laid on the table in due course .. 

STATEMENTS LAID ON THE TABLE. 

Information promised in reply to wn:starred question No. 31 asked btl 
Mr. Abdul Qaiyum on. the 27th August, 1937. 

RE-NOMINATION OF THE SAME MUSLIM MEMBER TO THE PESHAWAR 
CANTONMENT BOARD. . 

'(a) The answer to the ~  part is in ~  affirmative and to the seeond ~ the 
negative. The gentleman concerned was nOIlllllated to the late Cantonment Com!b.lttee, 
Peshawar, from October, 1916, to September, 1918, and not as stated in the latter part 
of the question. 

(b ) Yes, beeause the person concerned_was considered to be the most suitable. 
(e) Yes. 
( d) Government do not propose to interfere in the diseretionery powers of the 

Officer Commanding the Station. 
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~ .  m. -reply to rtaf"f'M question 'No. '!J90 . asked by 
Mf'; KtdadAa'l' ClaUha on 8th Beptem'bert, 1997, 

hAVATORrES'IN THIRD AND' !NTER.llEDIATE CLASS CAKBlA.G»lS 01' THE AssAM 
BENGAL RAILWAY. 

(a) 520 intermediate' and third class carriages of the A88&ln Bengal Railway 
have been provided with lights in lavatories and the sizes of 64 lavatoriee of such 
earriages have been increased to the standard size of 12 sq. ft. 

(b) No mirrors and wash basins are provided in the' lavatories of. thlr4 and 
illtermediate class carriages. It is, however, proposed to provieW such amenitles in 
intermediate class carriages when carriages are ~ rebuilt. 

Information promised in repTty to starred question No. 498 asked by 
Mr. Badri Du;tt Fande on the 14th September, 1937. 

OCCUPATION OF "RAMSAY HOUSE" IN THE AI,MORA CANTONMENT BY 
CERTAIN' OFFICERS. 

(a) ·and (b). Yes. 
(c) No. 
( d) No medical certi1icate was demanded from the officials concemed whom the 

Board considered it justifiable to assume would not be on the active list were they 
su1rering from tuberculosis. The action of the Cantonment Board was, however, not in 
aceordanoo with the bye. laws and this is being brought to their notice. 

(e) No. 

Informateon promised in reply to starred question No. 583 asked by 
Mr. Ram Narayrm Singh 0'" the 16th September, 1937. 

GRJEVANCES OF THE PATNA PUBLIO Rl!.GAlIDING SHUTTING UP OF THE WESTERN 
LEVEL CRosSING ~. 

(8.) Railway ofticials met the Director of Industries, Bihar, and some members of 
the public interested ·in the improvement of facilities for crossing the railway lines 
at Patna on the 23rd June, 1937. 

, As a result of the meeting orders have been issued which it is hoped will reduce 
detentioll to road traffic. . 

(b) The members oftha public were generally of the opinion that an additional 
crossing was necessary for the 60Dvenience of people living in bungalows const>:'Ucted 
during recent years, on the south side of the line. The Railway Administration has 
no objection to tllis proposal provided the Government of Bihar agree to :finil funus 
for the purpose. 
• It is understood the Director of Industries, Bihar, decided to put up the proposal 
to the Minister·in·Charge of that Province. 

Information promised in reply to starred question No. 606 asked by 
Mr. Sri Prakasa on the 20th Septembe,., 1937. 

GRAVEYARDS IN NEW DELID. 
(a) Yes. 

(b) The New Delhi Municipal Committee have power to control and regulate the 
use and management of burial grounds. 

(e) Graveyards actually in use on land belonging to Govemment are cared for 
either by Government or by the community concerned. 

(d) None that Government are aware of. 
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~  '" nply to part (b) of .tarredqwmo.. No. 619 
asked by »r. M-oIIM' Lal BtJks6na tn& tl8 2UtSeptembu, 1937. 

AO'l'ION TAJDiIN ON MO'1'IONB IW ADJOUUJlIEN'l1 OAir&II» IN TBJ) hmIilfll'i 
LJDGII!L&;'l'lVla AA8JCM'BI,Y. 

Date 011. 
whiohmoved 
in the 
LaglaJative 
AlBlmbly 

&nd 
carried. 

l' 23id Jhrch, 
1936. 

J 31st August, 
W88. 

By whom. 

Mr.-8, Satyamarti 

3 31st March" Hr. M. Ghiuuddin 
111'1. 

• Slid April,lWl Mr. JI. Iiaf .an .. 

a 24th August, Mr. S. Satyamurti 
193'1. 

-6 25th August, 
193'1. 

Mr. S. Satyamurti 

Subject of the Motion. 

The decillion of the Govern· 
ment of India conveyed 
to Mr. Subash Chandra 
Bose thmugh the Britieh 
CoD8ul at Vienna to the 
effect that Mr. BaBe could 
not expect to remain at 
liberty if he returns to 
India. 

The attitude and action of 
the GovllhlJllent a! ·Inctia, 
in reapect of tile new 
mlee for recruitment to 
the Indian Civil Service 
in London &nd in India. 

The racial discrimination 
agaillBt tt1e Jhdian mem· 
ben of the Military 
Medical Services in India 
.... fbrth in thee Gov. 
_t commmrique of 
the 25th March,f93'1. 

The incHBcriminate laIAi 
charge on the public and 
the aRMt of loc!U eo..r-
leadere·and ~ in 
Delhi yeBtelday in con· 
nection wi6h tile IIaftal 
proclaimed by the Cong. 
ress against the introduc· 
tion of (he New Constitu· 
tion. 

The ameBdmente to the 
rules of the Indian Legis. 
lative AlIIII!IIlbly published 
in the Gar.ette of India 
of the 24th of July, 193'1, 
without even coIlllUlting 
the Assembly. 

Action taken by 
Government. 

No aotion _·tabn 
by the Government. 

A copy of the debatel 
was fonvded to 
the Secretary of 
State for infOlD*-
tion. 

Government took no 
aotiOD. The· ftI&IIOIIl 
g. that &8 pointed 
out by the then 
IWeu.oe Iiacnt.u7 
in hia speech on the 
motion GoVll1"lUlleild 
do. Da$. admit that 
the a.IJepi diIoIimi-
DMioJa·aDtts. 

No a'OtIIml. wu ..... 
.~. 

No action has been 
taken by the Gov. 
ernment. 

.. 
The callous attitude of the No action W811 taken 

Government of Indi& in by the Government. 
reepect of the recent 
hunger.strike of the 
political prisonem in the 
Andam&ll8. 

--- .. ~ ~
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l"formation pt'om,sed in reply to starred question No. 674 asked by 
Dr. P. N. Banerjea on the 21st September, 1937. 

INSUFFICIENCY OF WATERWAYS IN THE nAII,WAY EM.BANKMENTS ON CERTAIN 
LINES OF THE EASTERN BENGAL RAn.,WAY. 

(II.) There was a great flood in the districts mentioned in 1936. 

(b) It is understood that a small area of land was eroded owing to the inauffi-
eieney of waterway at one of the bridges on the Sara-Serajganj Railway. There was 
DO insufficiency of waterway on the main line of the Eastern Bengal Railway. 

(c) Yes, suggestions were made in regard to the particular bridge referred to 
in (b). 

(d) It has been decided to provide an additional bridge of two 40 ft. spans on 
the Sara-Seranjganj Railway. 

lftformation promised in reply to parts (d) and (e) of starred q'Uesti01l 
No. 728 asked by Mr. K. M. Jedhe on the 22nd September, 1937. 

OVERSEERS OF THE KASAULI CANTON:M:ENT. 

(d) and (e). No. The allegations are baseless. 

Information promised in ~  to part (c) of starred question No. 816 
asked by Mr. K. M. Jedhe on the 27th September, 1937. 

lI'l!iB CHARGED BY THE DOCTOR OF THE CANTONMENT HospITAL AT DAQSHAI 
FROM Ml:LKMEN AND HA WKEBS OF FOODSTUFFS. 

The Military Sub-Assistant Surgeon holds charge of the Cantonment Outdoor 
Dispensary, Dagshai, in addition to his normal military duties, and is allowed to 
charge fees for medical examination of milkmen and other hawkers of foodstuff under 
the byelaws of the Cantonment which were authorised by the Provincial Government. 
The reply to the second part is in the affirmative. 

THE INDIAN COMPANIES (.AMENDMENT) BILL. 

PRESEN'RATION OF THE REPoRT OF THE SELECT COMMITTEE. 

The Honourable Sir Nripendra Sircar (Law Member) : Sit, I beg 
··00 present the Report of the Select Committee on the Bill further to 

amend the Indian Companies Act, 1913, for certain purposes. 

THE INDIAN TARIFF ~  AMENDMENT) BILL. 
Mr. A. H. Lloyd (Government of India: Nominated ~  : Sir, 

I ~ to move : 
"That the Bill further to amend the Indian Tariff Act, 1934, for a certain 

pnrpose, be taken into consideration." 

.As has been explained in the Statement of Objects and Reaflons the· 
objed of the Bill is to remove a doubt as to the interpretation of the tariff 
which has arisen in circumstances which I shall now explain. 

L438LAD II 
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BefOre M&rch 31, wheat llour was covered by item 68 of Schedule II 
to the Indian Tariff Act, 1894, and wheat by item lA. These read : 

" 68. Flour (except Sago flour)." Duty 15 per cent. 

" 1A. Grain and Pulse, all sorts, including broken grains and pulse, but excluding 
flour ( see NOB. 1B and 68)." Free. 

In March, 1931, a protective du·ty of Rs. 2 per cwt. was imposed. both 
on wheat and on wheat flour, by the Wheat (Import Duty) Act, 1931. 
This protective duty was continued by fresh legislation from yefll' 
to year, with certain modifications, and, during the year 1936-37 stood 
at Re. 1 per cwt. for both wheat and wheat 1l0ur. 

The protective duties were allowed to lapse on the expiry of thl' 
latest extension, i.e., on the 31st March, 1937. 

Tlle effect of this decision was, in the "iew of the Customs authori-
ti('s ill India, to throw the articles back into the appropriate entries in the 
Indian Tariff Act, 1934, namely, wheat flowr into entry No. 11 vihich 
reads " flour not otherwise specified " and has the normal revenue duty of 
25 per cent. attached to it and wheat into entry No. 10 which reads" grain 
and pulse, not otherwise specified, including broken grains and pulse, but 
excl urling flour" and carries nO' duty, that being a free item. This view 
ha'! been ae!;ed upon by the Custom Houses in India and has not been 
clJltllenged by any of the merchants who have made the comparatively 
small imports of wheat flour that have occurred. 

'fhe authorities in Burma took a different view. They held that the 
result of the lapsing of the protective duty was to leave both wheat flour 
and wheat duty-free, for the following reason. Section 11 (1) of tl1f" 
IlHliun Tariff Act, 1934, reads : 

" 11. (1) When the duty specified for any article in the First Schedule i. 
characterised as protective in the third column of that Schedule, that duty shall have 
eitE'et only up to the date, if any, speci:fled in the seventh eolumn of that Sebedule." 

The Burma view is that this only effeC"".a the cancellation of the 
cntries in the fourth and seventh column.'l of the First Schedule to that 
Aet, which relate to "standard rate of· duty " and " duraotion of pro-
tf"ctiyC rates of duty" and that the entries in columns one and two of 
that Schedule, which relate to " item no." and " name of article ", still 
remaiu part of the law. That is to say, wheat and wheat flour are 
e;till shown in the tariff, but without any duty attached; consequently:, 
they have to be admitted free. This view is, we cannot deny, entitled to 
respect : and we cannot put our own case higher than to say that both 
views are arguable. 

The Government of India have decided, therefore, to introduce this 
Bill which is designed to confirm the course of action taken in the 
Cns'tom Houses in India, both for the future and also with a view to 
forestfllJing the possibility of any challenge being made now of the 
valiclit} of the assessment.'I' which have been made since the 1st .. April 
la'!lt and which, as I have said, have hitherto passed unchallenged. 

Tlw revenue significance of the matter is small, at least up to date, 
SillClC the imports of wheat 1l0ur up to the end of July have only amounted 
~ 50 tons, valued at RB. 8,744 ; while, so far as wheat is concerned, no 
substautive change will be made and our objeet is merely to tidy up the 
tarifl'. Our mom important reason for promoting the legislation is to 
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be found in the consideration that unless our own law is such as to re-
move all doubts, we cannot hope thllit Burma will follow suit and restore 
tbe revenue duty on wheat flour. That Burma should do 80 is desirable 
both in the interests of the administration and of the Indian milling 
induS'try-in the interests of the administration because it is d.,. 
&l'able to avoid a situation in which an article that is duti-
able in India is free on import into Burma, which inV'olves the incon-
venience of having to levy a countervailing duty in British India 011 im-
ports from Burma under paragraph 6 of Part II of the India and Burma 
Trade Regulation Order, 1937 ; and in the interests of the Indian milling 

~  because the products of that industry will, if the duty is restored 
in Burma, have the advantage of its shelter in the Burma market. The 
iJuportance of this last consideration may be gauged by the fact that 
exports of wheat flour from India to Burma during the first four months 
of the current year; amounted in value to 12i lakhs. I am glad to be 
able to say that the Government of Burma have indicated their willing-
ness to introduce the necessary legislation in due course, although it 
will not be possible for them to do so simultaneously with the action that 
is being taken in this country. Sir, I move. 

Mr. President (The Honourable Sir Abdul' Rahim): Moti<?n 
moved: 

•• That the Bill further to amend the Indian Tariff Act, 1934, for a certain 
purpose, be taken into consideration." 

DIr. B. DM (Orissa Division: Non-Muhammadan) : Sir, the ~ 

ing attitude of the Burma Government and the repudiation of the Burma 
Govcnment in regard to the Indo-Burma Trade Agreement has been .... 

The Honourable Sir James Grigg (Finance Member) : Sir, is the 
Honourable Member in order in referring to the action of another Gov-
erument in those terms , 

Mr. President (The Honourable Sir Abdul' Rahim) : What is the 
1a.ng1loge whieh the Honourable Member used , 

Mr. B. Das: I used the words" hectoring attiutude ". What I 
,va'l !!,oing to say is that although there was an Indo-Burma Trade Agree-
ment and Burma was allowed certain concessions and to pronteer at 
Illdia's cost ~  the extent of a crore of rupees, as ~ as Burma 'vall 
separated from India she enhanced the postal rates whereby, although 
Burma added to her own coffers, the Indian trades people and the Indian 
workers that work in large numbers in that country su1fer terribly be-
/lanse they cannot write letters on the old postal rates. 

The HOJlOurable Sir James Grigg: I again rise to a point Qf order, 
Sir. Is it in order to discuss the Indo-Burma Trade ~  on a Bill 
to amend the Indian Tariff Act , 

Mr. President (The Honourable Sir Abdul' Rahim) :  I myself do 
not see the relevancy of it. The Honourable Member had better come 
to tbe Bill. 

Mr. B. Daa : This is the second instance when Burma ..... . 

1Ir. Preaiclenl (The Honourable Sir Abdur Rahim) :  I do not want 
any recital of previous illStlDlces. I only want that this Bill should be 
dis6UB'BeC!l. 

~ ~ II 
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Mr. B. Daa : This is the second loophole which Burma has taken 
advantage of, although I was pleased to hear from my Honourable friend, 
Mr. Lloyd, that the Burma Government has condescended that they will 
legislate on the line suggested by the Government of India. The atti-
~  of the Burma Government has all along been to deprive the Indian 

Government of its proper revenues, to deprive Indian traders and Indian 
businessmen of their fair right of business and trade in Burma. This 
is one of the instances. My Honourable friend, the Finance Member, 
noes not want to hear of the instances : but he is not merely concerned 
with the collection of taxes but also with the development of Indian 
trade and commerce ; and if a certain agreement were entered into for 
three years, the Government of Burma ought to have fulfilled it and my 
Honourable friend, the Finance Member. ought not to have suffered the 
humiliation of approaching the Burma Government, to legislate 011 the 
lines of the speech delivered by my Honourable friend, Mr. ~ . J 
have no alternative but to give my support to this Bill ; but I only want 
to point out to the House the way Burma is treating not only the Gov-
ernment of India, but is also causing trouble to Indian trade and com-
merce, and this is one of the most sinister instances. With these obstn a-
tions, I support the Bill. 

Prof. N. G. Ranga (Guntur cum Nellore : Non-Muhammadan Rural) : 
Sir, I welcome the Bill and the principles underlying it. I alll 
glad for once the Government propose to take timely action to help the 
Indian agriculturists, even though it is to a very small extent. But I 
want to know why Government fight shy of placing information in the 
possession of this House in regard to some of the most important things. 
It is true that tht' Governor General in Council is entitled, according 
to Eoection 11 (2), to make an inquiry into the need for the continuation 
of any protective duty and to remit it if he were to find it unnecessary 
or t'xcessive, and so on. But when they thought it advisable to remit 
or abolish this wheat import duty, I do not know why they did not take 
the House into their confidence and state why, and, on the basis of what 
facts, they came to that conclusion, and what were the results of their 
;inquiry, and so on. When I put a short notice question in the last 
Budget Session, it ,vas refused by the Honourable Member concerned, and 
the House lost an opportunity of discussing whether Government were 
rightly ad,-iseu or not in dropping that protective duty for wheat and 
whMt flour. Now, J find by the necessity" of Government to continue 
this ad valorem revenue duty on wheat flour, there are certainly some 
imp"rts of 'wheat flour into this country : we want to know-and I 
thillk the HOllSC has a lr.gitimnte right to know-how much of wheat 
imports are coming into this country and how much of revenUe 0;( the Guv-
ernment are able to get from such ad valorem revenue duty. We are 
not l!iven any such information. The House has a right to be satisfied 
th(tt there are not any more imports of 'wheat flour than can be properly 
cherked anrl controlled by this revenut' duty alone, and that there are 
not any more imports which really mitigate (conflict with) die wheat 
flour ~ and wheat growers in this country. We have not had that 
information, and I would like the Honourable Member in charge of this 
Bill to enlighten the House in regard to these point;s. Coming to this 

~ provision in the Bill that item 11(1) should be dropped, we 
recognise that if there were to be any loopbole at all, it should be 
remove? immediately, so that our agriculturists can again export wheat 
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and wheat flour to Burma and can try to compete on more favourable 
'terms with other countries such as Australia. Therefore, I am in favour 
of this Bill and th1l principle underlying it ; but I would. like the Gov-
ernment to state the facts, ~ they are, whether we are having too much 
of imports into this country of wheat flour, and whether there is any 
danger at all of outside \vheat flour coming in here in spite of the 25 
per cent. ad valorem duty and compete with the local industry to the 
disadvantage of our own peasants in this country. Sir, I support this 
Bill. 

Mr. A. H. Lloyd : Sir, the observations which fell from the lips 
of my HOllOurable friend, :Mr. B. Das, seem to me to be so irrelevant to 
the Bill that I do not propose to detain the House by disJussing them .... 

Mr. B. Das : You are wrong there. 
Mr. A. H. ~  : As regards what my Honourable friend from 

Madras said, he asked for a definite statement as to whether we were 
satisfied that the import of flour was not taking place to any consider-
able extent in spittl of the imposition of the 25 per cent. duty. I have 
already giYen the figures for the imports of wheat flour for the first four 
months of this year, namely, something like 50 tons-quite a negligible 
figure. As regards the second part of his question, I think it will pro-
bably satisfy him, and e\'cn please him, if I mention that it so happens 
that the sta-ndard revenue duty of 25 per cent. ad valorem 'will work 
out at something like 50 to 100 per cent. higher than the protective duty 

~  has lapsed. 
Mr. Pl'esident (The Honourable Sir Abdul' Rahim) : The question 

is : 
"Tliat the Bill further to amend the IndialL ~  Act, 1934, for a eertaUl 

. purpose, be taken into consideration." ~ ,. 

is : 

The motion was adopted. 
Clanse 2 was adned to the Bill. 
Clause 1 wae added to the Bill. 

'1. 

The Title and the Preamble were added to the Bill. 
Mr. A. B. Lloyd: Sir, I move : 

•• That the Bill be passed." 

Mr. President (The Honourable Sir Abdur Rahim) 

•• That the Bill be passed." 
The motion was adopted. 

The question 

THE INDIAN SECURITIES (AMENDMENT) BILL. 
The Honourable Sir James Grigg (Finance Member) : Sir, I move: 

•• That the Bill further to amend the Indian Securities Act 1920 for a i certaill 
purpose, be taken into consideration." ' , 

This is a matter of pure routine. Certain duties were, under the 
~  form of the Indian Securities Act, thrown upon the ' prescrib-
:ed officer " and the' prescribed officer' was prescribed under rules mad. 
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[Sir James Grigg.] 
·it,. the Government of India. The officer prescribed was the Controller 
of Currency, and he has, until recently, been doing the particular duties 
required to bt: performed by this Act. Now, Sir, a great part of the 
Controller of Currency's work disappeared with the inception of tho 
Reserve Bank, and there has not been since then really a full time 
job ..... . 

P&ndit La.kshmi KlLDta Maitra (Presidency Division: Non-Muham-
madan Rural) : When is this post going to be abolished' 

The Honoura.ble Sir James Grigg : I will tell you. As I was say-
ing, there has not been really full time work for the Controller of Cur-
rency, hence the decision of the Government to transfer the whole of the 
work to the Reserve Bank and wind up his duties entirely, and he has, 
aince the inception of the Reserve Bank, been engaged on the process of 
transferring those duties to the Reserve Bank. As the Indian Securities 
Act requires the function which I have referred to, to be performed by 
the prescribed officer, and as the Reserve Bank can in no sense be des-
cril·ed us an officer, it has been necessary to amend the Indian Securities 
Act so as to substitute the word' authoritv ' for the ,vord ' officer' and 
the word' it ' for' him'. This might appear slightly ridiculous on the 
surface, but T cannot imagine that there can be any difference of opinion 
on this, and I hope that the HOUl,e will regard it as a matter of pure 
routine. 

Mr. President (The Honourable Sir Abdur Rahim) : Motion moved: 
" That the Bill further to amend the Indian Securities Act, 1920, for a certain 

purpose, be taken iut.o consideration." 

There is an ~ I think, in the name of Prof. Ranga ..... . 
Prof. N. G. Ranga (Guntur cum NelJore : Non-Muhammadan Rural) : 

I don't ~  to move it, Sir. 

Mr. It. Sa.ntha.nam (Tanjore cum Trichinopoly : Non-Muhammadan 
Rural) : Sir, there can be no dispute about this Bill, but I should like to 
make just one remark. If the post of Controller of Currency had been 
aboiished a Yl'ar ago, the Indian Exchequer would have been saved a good 
lot of money. I am afraid the Government has unnecessarily delayed 
this matter for a considerab1e length of time. 

Kr. Sri Prakasa (Allahabad and Jhansi Divisions : Non-Muham-
marl an Rura1) : Sir, the Honourable the Finance Member with the reck-
lessness that always characterises him ..... . 

Mr. President (The Honourable Sir Abdur Rahim) : I must object 
to this. 

Mr. Sri Prakua : Very ,veIl. Sir. I will say with the good humour 
that alway!! chllractel"ises him. oJ', may J say. optimism, light hearted-
neM...... ,. 

Mr. President (The Honourable Sir Abdur Rahim) : The Honour-
abll' Member should be serions in his observations. 

Mr. Sri Prakasa. : As I \V8A going to say, the Honourable the Fin-
anCe Member, with the good humour, which makes him so popular in 
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this House, has really tried to do ~  that no Legislature has ever 
tlied to do before. My own memory of studies of constitutional law 
tells me that though a ~ including the British Parliament can do 
everything, it cannot change the sex of nn individual ; and that is exact-
ly what the Honourable the Finance Member is trying to do. If you 
will please refer to clauses 2, 4, and 5, you will find that the one constant 
refrain in all these is that' him' should be changed into 'it'. It 
rtminds me of the story one used to hear of the medieval Turkish Sultan 
who used to employ cunnches to keep their unlimited harems in 
check ..... . 

Mr. Muhunmad .Azha.r Ali (Lucknow and Fyzabad Divhaons: 
MuhamDladan Rural) : Sir, I rise to a point of order. It was not the 
Turkish Sultans who did so, but it was a ~  of the old despots of 
the Bysentine Empire that the Turkish Sultan had inherited. 

Mr. Sri Prakasa : J do not dispute what my friend says, but the 
heritage--and a very convenient one too--was there all the same. 

Dr. G. V. Deshmukh (Bombay City: Non-Muhammadan Urban): 
Is it changing the sex or unsexing , 

l'tIr. Sri Pra.kasa : I am glad, Sir, that the Indian LeglslatureJ uuder 
the guidance of the Fillar.ce Member, has more powers than any other 
Legislature in the world, except the old despots. 

Now, Sir, to come to the more relevant part of my objection. I see 
that the powers of the Controller of Currency, his duties and his obli-
gations, are all going to be transferred to the Reserve Bank. I know 
that once a mistake is made, one must go through all the gamut of its 
implications and disabilities, and once we have established the Reserve 
Bank, we must suffer the consequences ; but I should like the Honourable 
the Finance Member to consider this question from just one important 
standpoint and to give such relief as he Ol' his Government may be able 
to give ill this behalf. There are laws which make it incumbent 011 
various parties to keep large sums of money with Government. The 
Insurance Bill which is still fresh in our memory, requires large sums 
of money to be kept by the insurers with Government in its ~ . 
All this money so far was kept with the Controller of Curreney ; and 
the Controller of Currency gave interest on these securities without 
any extra charge in the form of commissions. Now, Sir, when all this 
money will be kept with the Reserve Bank, the Reserve Bank will be 
eharging a certain amolmt of commission. It is a funny thing that 
they should have the right to coin the currency, the whole of the finance 
of the country should be practically in their hands; that they should 
have to take no extra trouble in making ~ payments. and still. should 
be permitted to chnrge a certain amount of commission for the payment 
of int.erest on the securities that they, themselves, keep aDd for the 
payment of interest on which they have to take no trouble at all. I 
do 1hink. Sir. when all these powers are being sought to be transferred 
to thf' Resf'rvc Bank. the Finance Memher should see t.o it that the 
puhlic doe" not suffer and is not put under the obligation of any extra 
payment. I have absolutely no objection to the money being kept wit.h 
the ~  Bank iniltead of with the Controller of (''urrency, though, 
I bave a general sort of objection to any money being kept with this 
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[Mr. Sri Prakasa.] 
Government at all. For the present I only want to be assured that the 
Reserve Bank will keep our money on the same terms that the Controller 
of Currency did : and, if the Finance Member cannM make the Resern 
Bank keep money on the same terms, I hope he will consider the desir-
ability of withdrawing this Bill. But if he feels that he can make the 
Reberv£' Banl, give us all the facilities that the Controller of Currency 
formerly Ilave. and <;pecially to give us interest on the securities ~ 
are kept in ~  ClUitody with it on the same terms that the Controller 
of Currency did, ] for one will have no objection to this Bill. 

Mr. B. Das (Orissa Division : ~  : Sir, I would like 
to know from the Honourable. the Finance Member whether, with the 
abolit.ion of the institution of Controller of Currency, the annual report 
will ht' published as usual by the Reserve Bank. The annual report of 
the Controller of Currency has not been published. since 1935, and we 
do not want to transfer power to an outside authority over which the 
Honourable the Finance Member does not appear to have ade<iuate 
eonirol, because, Sir, it is found that, whenever we ask questions 
relating to the Reserve Bank, the Finance Member does not want to 
impart any news to this House. Sir, I was a member of the Reserve 
Bank Select Committee and was present on the floor of this House 
when the Reserve Bank Bill was passed, and I think the Finance 
Member is entitled to enlighten this House on the actions and on the 
operations of the Reserve Bank. Now that the work of the Controller 
-of Currency is completely passing over to the Reserve Bank, I would 
like to know from the Finance Member whether he will exercise adequate 
cOlltrol over the minting of currency or whether It is the Governor of 
the Reserve Bank who is to be permitted to change the silver tokens, to 
fix the quantity of silver or nickel in silver and nickel coins. The Con-
troller of Currency is an old and historic institution which has served 
this great purpose. but it has not helped us so m.:uch as it has helped 
different Finance Members in their hours of need in their past acts of 
c(lnnnissions and omissions to supply them with silver coins that they 
drew away from the masses by issuing currency· notes. Of course, I 
do not lay any (,lharge against the present Finance Member. He did 
net dabble in any !'Iuch dangerous financial policy as some of his pre-
decessors did. However, the House is entitled to know, the country 
ill entitled to know that, with the passing away of this great institution, 
the Reserve Bank will not be reserved always, but will supply informa· 
ti<'ll to this ~  and the country at large about the currency policy 
of the Government. Particularly, I do hope that the salutary practice 
of publication of the annual report of the Contr911er of the Currency 
w.ill be continued, so that the public may avail itself of the information 
ahvut the currency and finance of the Government of India which we d, 
not find anywhere else. With these observations, I support the motion. 

Prof. N. G. Rangs. : I am also in favour of the suggestion made by 
my IIonourahle friend, Mr. B. Das, that the report of the Controller ot 
CmTency which has been published till now should find its counter· 
part even from the Reserve Bank of India which is to discharge the Con-
troller's functions hereafter. On the whole. I am not at all in favour 
of transferrin!r any more power from the Government to the Reserve 
Banl< of India over which. unfortunately. the Government of India hdS 
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no tHrect control. 1 am not one of those who advocate the so-called 
quasi or complete independence of the Reserve Bank of India or the 
Central Bank from the Government of the day. It was all right in those 
days when we had no control over our Government, for people to talk of 
the need for the establishment of an independent bank. Very soon, we 
hope to gain complete control over this Government, ~  then· it will be 
found what a mistake we had made in establishing this Reserve Banl{ 
completely indepe:Q.dent or quasi-independent of the"Government. of Inuis. 
Even 118 it is, although we do not agree with this Gover,l!ment of IndIa, at least 
we can content ourselves with having a certain amo:unt of influence over 
it and its decisions through this Legislature. AB t!Iings ard at present, 
we Rre not able, even through this Legislature, to exercise any influence, 
whatsoever, upon this 'wonderful R.eserve Bank. It is worse than tlltl 
,Government of India, and even worse than, His Majesty's Government. 
We can at least have some occasions of criticising the actions of HIS 
Majesty's Government, but not of this great institution, the Reserve 
Bank, whose headquarters is not kept even at Delhi, but at CaicutL8, 
very cOllveniently, I suppose, in the interests of British industrial 
magnates and other magnates also. This ~ Bank of India h:llj 
failed ~  far, according to me, to discharge the functions ~  have l>ecn 
char,;cd to it even by this House. It was expected to advance cheap 
crcrlj't. . . . . .. . 

n'Ir. President (The Honourable Sir Abdur Rahim) : The Honoural.le 
Member cannot go into all that on a Bill like this-what are their aels of 
commission or omission, Or what they have done o! failed to do. 

Prot. N. G. Ranga: My only submission is this: We are asked llOW 
to transfer some more powers which till now have been exercised by the 
Controller of Currency, over whom the Government of India has had 
dirert control, to this Reserve Bank. I submit for your consideration 
that it is relevant to discuss ·whether till now to'the extent that any 
powers have been delegated to the Reserve Bank by this House-whethf'r 
this Bank has discharged its functi()ns. 

The Honourable Sir James Grigg: May I remove a misapprehen-
sion that the Honourable Member seems to labour under' It is not 
proposed to transfer any powers in regard to the control of currency 
or ilredit whatever; those have already been completely transferred 
by thl' decision of this House. Now it is proposed to transfer certain 
residuary powers in the management of the Public· Debt, certain almost 

. routin(:' powers. If it is in order for me to confirm or to agree "ith tae 
view of the President, any question of control of currency or creJit 
certainly does not arise on this Bill. . 

Prof. N. G. Ranga.: If you look at the Indian ~  Act of 
1920, section 24, you will find that very important powers are sought 
to be conferred upon this Reserve Bank in regard· to sections 10 11 12, 
13, 15. 19 and 21. These sections confer really a tremendous ~ ~  of 
discretion upon the Reserve Bank of India in regard to the transfer of 
securities and the settlement of disputes over .~  securities as between 

~  holders of securities. I, personally am not in favour of trans-
ferring s? much. of power to an institution' over which, as things are 
tt)r1ay, neIther thIS House nOr the Government of India have any direct 
control or authority. And. it was only in support of that that I was 
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lProf. N. G. Ranga.] 
saying that till now the Bank has failed to discharge its functions, .ad 
oBly to instance it, I simply wanted to say, and, I 8ay, as far as tlul 
rural credit is concerned, this Reserve Bank of ~ ... " 

Mr. President (The Honourable Sir Abdur Rahim) : Order, order. 
The Honourable Member must confine himself to the Bill. 

Prof. N. G. RaDga: I want to know what sort of control in so far 
as t.his pnticular Bill is concerned and the powers ~  the Governmellt 
(If India seek to confer upon the R.eserve Bank-what sort of control 
they do expect to have over the activities of the Reserve Bank. I want 
to know whether they are going to have the same amount of conLrol 
over it. activities in regard to the discharge of -Its functions as they 
have had, till now, upon the activities of the Controller of Currency. 
If they are not going to have that much of control, there is no good trans-
ferring this power to the Reserve Bank. It does not matter if the country 
has today to incur some expenditure upon this office of Controller of 

~  or any other office that has to discharge this function, provided 
the Government can have direct control over that particular office. If, 
on tlu.· other hand, Government were to transfer all these powers to the 

~  Bank and then to sit quiet here and simply trust to some 
indirect influence that the Finance Member may come to have either 

-over the Governor directly or through the Governor General here or 
the SecrEltary of State, then I for one cannot think of supporting thi8 
Bill. ---

Mr. ltt'Uhammad ohM Ali: We have- been hearing complaints 
about the Reserve Bank of India, but I have to ask a very liimrle 
question, and it is in connection with the securit1es contained in bie 
notes, for instance, notes of the value of Rs. 1,000 or more. 

The Honourable Sir .Tames Grigg: Currency notes , 
Mr. Muba.mmad Azhar Ali: Yes. 
The Honoura.ble Sir .Tames Grigg : This does not apply to currency 

notes at all. 
Mr. Muhammad A.zha.r Ali: Then, I have nothing to say. 
Some Hono11l"a.ble Members : Let the question be now put. 
Mr. T. B. Avlnashilingam Chettiar (Salem and Coimbatore ~  

N'lrth Arcot : Non-Muhammadan Rural) : May I know when they prj)-
pose t.o amend the rules! If they take time to amend the rules there 
WIll be a lacuna in the hnv, and there will be a difference between the 
rules and the Act. I hope that they will amend it soon, for, if they (10 
llot do so, it will create trouble for the public. I would like to make a 
tm.ggoe...crtion in the matter of amending the rules. At present all appli-
c:ttions under sE-ctions 10 and 11 to which this amending BY-I applies 
are made to the Controller I)f Currency. Now that the Reserve Dank 
has hranches all over India, in Calcut.t.a. Bombay and 'Madras, T w0111d 

~  to the Government that. in the amendment. of thf' rules scone 
sho:uld be given to applicants under these rules that. they may apply in 
tlleIr own particular presidency so that it will be convenient for then. 
With this RUggestion I support the Bill. . 
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Mr. S. Batyamurti (Madras City : ~  Urban) : I 
want to ask one question of the Honourable the Finance Member. I 
want to Imow, if it is his intention that all these ~  of a routine 
nature are to be transferred to the ~  Bank, why is not the Act 
sought to be amended by substituting the word ' Reserve Bank' for 
the' prescribed officer " instead of seeking to put in the word' autho-
rity " which leaves it to the Government to make ~  or not, or amend 
them, from time to time Y Is there any purpose behind it, or is it merely 
bad drafting' 

The Honourable Sir James Grigg: I will deal with the last point 
first. I am not of course an authority on drafting, but I made inquiries 
on the very point which the Honourable Member has raised, and I am 
assured that this is the orthodox way of dealing with ~ matter, and if 
~  Honourable Member will excuse me for following orthodoxy in this 
instance, that is all I can say about it. 

I do not propose, nor would it be in order for me to follow the variolls 
Honourable :Members who have sought to deal with the question of the 
~  of the Government over the Reserve Bank in the matter of currency 
and credit. The question of that control is irrelevant because in this 
matter the Reserve Bank is performing, not its own functions conferred 
upon it by statute but will operate as the agent of Government and ot 
course Government will have control over its functions in that matter and 
propose to regulate them by an informal agreement with the Bank. I hope 
that will re-assure Honourable Members who think that this Bill meana 
a further jessening of the control of the Central Government. The Bill 
merely transfers certain routine fUlloctions in regard to certain as-
pects of the management of the public debt to the ~ Bank. 

Perhaps I may deal here with the point raised by Mr. Santhanam who 
... id that it ought to have taken place a year ago. He is ent.itled to his 
opinion but the process of transferring the functions to the Reserve Bank 
has necessarily taken some time and, moreover, the Controller of Currency 
has, during the last year and in fact ever since the Reserve Bank was set 
up, been acting as the Government director on the Board of the Reserve 
Bank and has been acting as the liaison officer with the Bank. Other 
arrangements would obviously have to be made to fulfil that part of 
his outieR in future. 

Prof. N. G. Ra.nga: Will an informal agreement be enollgh , 

The Honourable Sir James Grigg: If that is not enough we will 
have something more formal. Mr. Das raised the point of the annual 
report of the Controller of Currency. I do not think it is quite in order 
but: of C01.1rse. the Reserve Bank will issue an annual report on matters 
of mterest in connection with -currency and credit during the year. In 
fact. ~  ~ already Rtarted doing so. The only other point. that 
~  raIsed durIng this debate was raised by ~ Sri Prakasa and if he 

~  allow me to retaliate in kind, I might say tbat with his cURtomary 
ll:elevance he dragged in a point which was disposed of in connection 
WIth the Insurance Bill tll]d asked if tbat is goin!!' to he put right. He ~  
t.hat if we don't put it. right. he will Ol'pORe the Bill. I am very sorry 
J must leave him to oppos(' the Bi1l. That is all I have to say. 
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Mr. President (The Honourable Sir Abdur Rahim) : The question 
is : 

" That the Bill further to amend the Indian Securities Act, 1920, for a certaUa 
purpose, be taken into consideration." 

The motion was adopted. 
Clauses 2, 3, 4, 5, 6 and 7 were added to the Bill. 
Clause 1 was added to the Bill. 
The Title and the Preamble were added to the Bill. 
The Honourable Sir James Grigg: Sir, I move: 

" That the Bill be passed." 

Mr. President (The Honourable Sir Abdur Rahim) The question 
IS : 

" 'fhat the Bill be passed." 

Mr. Sri Prakasa : Sir, I am sorry that my Honourable friend, the 
Finance M.ember, instead of taking a sympathetic view of the problem 
that I raised, has thrown out a sort of challenge ; and has asked me to 
oppose the Bill, if I so wanted. Well, as an honourable man, I am bound 
to take up the challenge. I can only put down this bad temper on his 
part, so unusual in him, to his disappointment at tea yesterday, 
(Laughter) at the Viceroy's Party. When the Insurance Bill, to which 
my Honourable friend referred, was being discussed, he will probably 
remember that I had actually an amendment to the effect that there 
should be no charge of commission for the payment of interest on secu-
rities deposited with the Reserve Bank. There is just time now to save 
ourselves. I was informed by a high legal authority that in case the 
Reserve Bank has no authority to charge the commission, even if we put 
that clause in the Bill, they could not charge. Therefore, Sir, I thought 
I would make sure, now that this Bill was before the House, that the 
Honourable the Finance Member, when he is exercising that informal 
('cntrol, of which he was just talking, over the Reserve Bank, will "ee 
mformally that they do not charge any commissions that the Controller 
of Currency was not charging. That is all I have to say and I hope that 
the Honourable the Finance Member will still relent. 

Mr. President (The Honourable Sir Abdul' Rahim) : The question 
is : 

" That the Bill further to amend the Indian Securities Act, 1920, for a eertain 
purpose, be passed." 

The motion was adopted. 

THE INSURANCE BILl;. 

Mr. President (The Honourable Sir Abdul' Rahim) The House 
. will now resume consideration of the Insurance Bill. 

Mr. Bhulabhai J. Desai (Bombay Northern Division: Non-Muham-
madan Rural) : Before you call upon the TJeader of the House to speak, 
I wish to say a few words. lowe a duty as regardi an inadvertent omis-
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&ion of an amendment which was on the Order Paper, ~  No. 42. 
It only seeks to do this, that the ~ ~  ?f ma:r;tagement ill the' case of 
foreign companies need not be splIt up if ill theIr own country no such 
requirement exists. There w.as a great rush of work yesterday ~ we 
did not appreciate that my frIends, of the European Group had not. gIven 
notice of a similar amendment, though I am bound to confess that It was 
understood, between us, that an ~ ~  to that ~  would be 
f:iUpported. That is an inadvertent omISSIon. There IS a precedent to 
which my attention has been very kindly called by the Secretary of the 
Assembly. 

:Mr. President (The Honourable Sir Abdur Rahim): Is it a clerical 
error' 

:Mr. Bhulabhai J. Desai: In this instance it was a clerical error but 
it is obvious what the facts were. It says that the 

12 NOON. matter which was set right by the Chair could only 
have been set right by the Chair and not otherwise. I am reading from 
the proceedings of the Assembly, 1934, on page 2284, 29th August, 
]934 : 

" Mr. President (Sir Shanmukham Chetty) observed as follows: 
, It has been brought to the notice of the Chair that in the Bill to consolidate 

the law relating to customs duties as sUPI!lied to. :S:onourable. ~  
~  the printed form there has been a clencal . ~  that lB, In pugs 
37 relating to Item No. 63 ' All sorts of Iron and Steel and manufactures 
~  not otherwise specified'. Of course there is no change in the 

customs duty, but they forgot to print the actual duty in columns 3, -1 
and 5. Therefore, the Chair has ordered that the clerical omission may 
be rectified '." 

Mr. President (The Honourable Sir Abdur Rahim) : What happened 
was that the Bill, as moved, did not contain this provision at all, and, 
therefore, it is not a question of omission of any kind Y 

Mr. Bhulabhai J. Desai: I quite agree it could have been rectified. 

Mr. President (The Honourable Sir Abdur Rahim) : Was there an 
amendment? 

Mr. Bhulabhai J. Desai : There was none. I make the Buggestion 
and I hope it will commend itself to the Chair, that there is what' may 
be called a rule of inadvertent omission and that is a rule wbich has been 
adopted in reference to proceedings of a similar nature in all the courts. In 
other words, if it is brought home to the Chair that it was a ease of in-
advertent omission and there is no controversial matter in ~  then it 
is- a matter that should be corrected by the House. If. Sir vou will look 
at it in ~ way that in the Bill as modified columns 3, 4 ~  5 contained 
no reference to the duty whatever, it is no use saying it was inadvertent . 
undoubtedly they intended to maintain the same duty as before. but th; 
BiJI, as brought in, never contained that and it could only be c'orrecied, 
The way In which the Honourable the President dealt with it was that 
you must bring it witbin a recognised statute to give relief in a matter 
of inadvertent omission-that was precisely a case of inadvertent omiR-
sion. 

Mr. President (The Honourable Sir Abdur Rahim): The inadvertent 
omission was an omission to move an amendment, 
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Mr. Bbulabhai J. Desai: In the ftrst instance, no notice was given that 
columns 3', 4 and 5 substitute so much as duties under these heads. At 
that stage the Bill was about to be passed. The position is this. If you 
turn to amendment No. 42 to Part II of the Third Schedule to the Bill, 
you will see it is merely a new foot-note to be added. You will see that 
the expenses of management are provided for in form D. All that is 
intended to be added by the footnote is that : 

, (6) in the ease of an insurer having his principal place of busin_ outBide 
British India the expenses of management for tota.l business need not be 
split up into the several sub·heads, if they are not to split up in his own 
country.' . 

Mr. President (The Honourable Sir Abdur Rahim) : Is it a case in 
which the rule-making power can be involved f 

Mr. Bhulabhai J. Desai: It is a case in which we are not altering, 
in the language of Sir Shanmukham Chetty, what I would call the 
substance of a matter which was passed by the House. This form 0 
was passed. 

Mr. President (The Honourable Sir Abdur Rahim) : Passed in that 
form Y 

Mr. Bhulabhai J. Desai: This is not inc('nsistent with any clause, 
nor is it inconsistent with form D, because all that it is intended to pro-
vide for iR that if in the country of origin and in the place of businesl! 
the expenses are not split up, then we do not, by form D, require them to 
be split up-because form D, prima facie, by suggestion, would show that 
they must be split up. 

Mr. President (The Honourable Sir Abdur Rahim) : I take it that 
the amendment did not attract notice of anyone and it has not been 
moved-without this amendment the result is an omission' 

Mr. Bhula.bhai J. Desa.i: What happens is that the form as it stands 
may involve, by implication, that they must be split up. 

Mr. President (The Honourable Sir Abdur Rahim): I quite sympathise 
with t.he Leader of the Opposition but I do not think that the 
ruling quoted applies. 

Mr. Bhula.bll&i J. Desai: As the form now stands, it is purely by im-
plication; there is no provision of law that it may be split up or may 
not be sp}jt up. It is cm.ly by virtue of the form prescribed that by im-
plication-it may be argued-it should be split up. 

Mr. President (The Honourable Sir Abdur Rahim) : I am afraid I 
eannot, by any rule of procedure at this stage, allow amendment No. 42, 
to be moved, which, as pointed out by the Leader of the Opposition, W88 
not moved through a pure inadvertence. A ruling has been eiteD. of Sir 
Eihanmukham Chetty on page 2284 of Volume VIII of the Debates of 
19:14. That ruling does not lay down any principle according to ~  
the Chair should act in cases of that character. What he said was that 
in that particular case there had been a clerical omission. Whether he 
meant what is suggested by the Leader uf the Opposition I cannot say, 
but that is the reason that was given,-that there was a clerical omission 
which was sought to be supplied and apparently nobody thought at the 
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tia&-&t oy rate so jar as that case was concerned-that an amendment 
for the purpose was necessary. In this partieular case, the words ~  
to be inserted as a note at the foot of Form D of Part II of the ThIrd 
Schedule cannot be added without an amendment being moved and 
adopted by the House. It may be absolutely non-controversial and I 
agree, as suggested by the Leader of the Opposition, that it was by in-
advertence that the amendment was not moved. But all the same, the 
Schedule has been adopted in the form as it stands and as amended by 
other amendments. I am afraid it is too late now for amendment No. 42 
to be moved. 

'!be Honourable Sir Nripendra Sirear (Law Member) : Sir, I beg to 
move: 

"That the Bill to consolidate and amend the law relating to the business of 
insurance, as amended, be passed." 

I do not desire to make two speeches, and I would like to make my 
observations, if any,-and I hope I shall not be too long-when I give 
my reply to the speeches which are going to be made now. Sir, J move. 

MT. President (The Honourable Sir Abdur Rahim) : Motion m(lved : 
., That the Bill to consolidate and amend the law relating to the business of 

insurance, as amended, be passed." 
Sir Cowasji Jebangir (Bombay City: Non-Muhammadan Ulban) : 

gr, needless to say that I rise to support the third reading. But my 
real object in speaking now is to bring a few points to the attention of 
the Honourable House. In the very lucid speech that my Honou1'llhle 
fl iend, the Leader of the House, made on the general discussion, he cri-
ticised certain companies and their accounts, and I honestly and sin-
ctlrely believe that inadvertently, he placed a few facts before the House 
about one company in particular, wbich is a general insurance company 
and not a life insurance company, which. I think, did not do justice to 
that company. 

The BoDourable 8ir Nripeadra Sire. : I have discovered that, and 
I wanted to correct the mistake myself. 

Sir Cowasji Jebangir : I am much obliged to the Honourable Mem-
ber. Then, I :will just put the fa-ets before the House. He did not llame 
the company, and I am not going to name it either. But as [ am ~
Deckd with that company, I consider it my duty ..... . 

Mr. S. 8a.ty&murti (Madras City: Non-Muhammadan Urba':J.) : Then 
J"(In kave named it. 

Sir Oowasji Jehangir : How! Could you tell me the name of that 
compar.y' 

Mr. S. Satyamurti : I shalln't tell you. 
IJ1r Cowasji Jehangir: I consider it my duty to place these faets 

before the House. The Honourable the Law Member said that nlthouO'Il 
the abents' commission in the revenue account showed that for II. certain 
year-I think it was 1936-it was only Rs. 29,500, yet it appeared to him. 
from the revenue account, that t.he agents had really drawn B.s. 1,2il.OOO. 

The Honourable Sir !Tripendra Sircar : No, no. 
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Sir Cowasji Jeh&Dgir : I have got the speech and I will just point it 
out to him. . 

The Honourable Sir Hripendra Sircar : In correcting my ~  YQU 
are making three mistakes. . 

. Silo Cowasji Jehangir : I will lef!ye it to the Honourable Member to 
correct me but I am placing the facts as I know them. In the ~  
Il{'count of that company, t.he Honourable M,ember pointed out, thut there 
was an amount of commission of ,Rs. 96,620-15-0 paid, and thet·c waH a 
foot-note, that two directors were interested. 

The Honourable Sir Nripendra Sircar: Not two, but the directors 
were interested. 

Sir Cowasji Jehangir: As a matter of fact that 96,000 odd rupees 
WE'nt to the insurance agents, and chief agents, and those two ~  
were not ex-officio directors, and had nothing to do with the firm of 
agents and got only five per cent. of that amount, as they were the chief 
agent& in two provinces, and they were appointed directors with the 
spl'cial sanction of the shareholders according to the new Companies 
A<>t. The only agency commission, that these agents had drawn wall 
Us. 29,500, and not Rs. 1,25,000 as some Honourable Members may have 

~ . 

The Honourable Sir Hripendra Sirear : I never said all that. 
Sir Cowasji JehaDgir : Please see yO]l1' speech. Now, Sir, there was 

another statement made which showed, that in the particulaf:' agency 
agreement of this firm, if they ceased to be agents, they were to be com-
pensated by five times the amount of the profit which the HOl!.ourable 
Meml·er suggested came to Rs. 6,50,000. 

The Honourable Sir Nripendra Sirea.!' : I said five times the commis-
(;ion. 

Sir Cowasji JehaDgir : You gave the amount to be Rs. 6,50,000. 'rhe 
real facts are that the agreement shows, that if the agents eeasell to be 
Ilgents, they had to be compensated by five times the amount of the 
c(\mmi&&ion, which will only come to Rs. 1,25,000 and not Rs. G,50,OOO. 

The Honourable Sir Nripendra Sirea.!' : I won't interrupt yon any 
more, but that is not the clause. 

Sir Cowasji Jehangir: That is the clause. We have seen it. The 
amount mentioned was Rs. 6,50,000. As a matter of fact, it will be 
(.'llly Rs. 1,25,000, which was the commission drawn for the last five years 
by the agents. Those are the only two points, which I would like to 
bring to the attention of thl' Honourable House with regard to that 
particular company. 

Now, Sir, my Honcurable friend, the Law Member, gave an impres· 
f'ion to this House, that Indian general insurance companies wele doing 
remarkably well. That was the impression he had and he r.onveycd 
'that impression to the Honourable House. But the real facts are very 
different. He quoted some figures, which were perfectly correct. He 
said that the European companies-I won't say foreigncompanies--
1he English companies, which were doing business in India, got abont 
two crores of premium. 



~ . 

The Honourable Sir Nripendra. Sircar : May I 8ft a point of personal 
uplanation remind my Honourable friend that possibly he was not here 
when attention was drawn by Mr. ~  to that part of my speech 
and I stood corrected. 

Sir Cowasji Jliha11gi.r : Thank you. I am very much, oblige.i to ?D7 
HOllourable friend. It is entirely in keeping with his great sense of justlee; 
whiclJ he has already exhibited throughout the proceedings in this Honse; 
and I will take an opportunity to allude to that just in a minute or two. 
But t !IE' indian general insurance companies are not doing at all well. You 
cannot judge them by the acmount of premium they take. You have to 
judge the prosperity of a company, firstly, by its 'working cost, ~.  
secondly, by the profits it makes. I will only take the lIberty or readmg 
out to this House, just a few lines from the Review of Londo'll, dated. the 
10th January, 1936. It is an insurance journal in London, which reVIews 
the working of 13 Indian general insurance companies in this country. 
Lest any of my Honourable friends may believe that I am quotinJ from a 
number of the Review which is over a year old, let me immediately say, 
that the position is worse today, than it 'was in January, 1936, and if the 
figurl'!,l are changed in any way, they are on the wrong side. Thi!> is what 
the Review says : 

., Eight of the thirteen companies do not show a profit. Five obtained an average 
profit of 4.9 per cent., and the others returned an aggregate under· writing 1088 of 5.05 
per cent." 

Then, it goes on : 
" Judging by the claims ratio, the buaineaa is of very good quality." 
It, then, further goes on : 

" The accounts break down on excessive costs and particularly on excessive com-
mission, but it is obvious that in certain instances, the companies are not writing the 
volume of business, necessary to carry overhead and inevitable working chargea 
economically. " 

Now, Sir, this is 11m English journal, a journal that carries consider-
:lol!! weight in, the insUrance world, and this is what it says about the 14 
Indiall insurance companies doing general insurance business in India. 
We are not jealous of the prosperity of our English companies. By no 
means. \Ve ,have copied them, 'we follow in their footsteps. All we uesire, 
is that our compa:nies should thrive and prosper just as theirs have done 
in the past and that we should be given opportunities of developing our 
complInies, of starting new companies, and if possible, in <the future of 
t,'ctting all the premium that is available in our own country, 'fhe.'le Ilre 
sentiments that have been expressed by Englishmen in England; " buy 
Bnf!li"h goods" is a sentiment well khown in EnfJ'la:nd. We arc only 
~  the sentiment expressed by ~ in England, all(I by 
CJiher men in all parts of the world. ~  it is a very different thing to 
~  that our companies, general insurance (''Ompanies, are in a very flourish. 
ing condition. They are not. From what I will say later on, th,g HouslOl 
~  sec thact as things stand at present, 'we see few pro'Spects of any grcat 
l1!mrr-vement. A great deal has been said in this House about ~ energy 
c1Jloplayed by immrance companies, their manafJ'ers and agents durin .. the 

~  of this Bill, and even prior to its "coming before thi.; I-Ionsf'. 
~  ~  were ~ to investigate the subject. I agrc", that 

thIS, ~  mentalIty" has come to stay, and that all classes of 
people look to the Legis1atures for jUstice, and that they come to thcir 

L438LAD • 
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; (ail' Cowasji Jehangir.] 
Members to place their claims before them, and even press their (;bims 
uJ:.on Honourable Members. That is exactly what we want them to do. 
II businessmen take an interest in legislation, which concerns them, they 
ar£ only following the excellent example set by Englishmen in Englund, 
and in this country, and I think there ~ nothing to criticise, i£ a feW' 
dozens do come and sit at Simla to 'watch our proceedings, and ~ a keen 
interest, in what we say a.'p.d do and give us, in pamphlet forms of all 
C\llours, all the information available. But, Sir, have the Englishmeil 
b('en backward during this Bill (Hear, hear) Y No. They have done 
th€ir duty by their interests. Two Englishmen have made their journey, 
ali the way from England to India, one having remained in India silll'e tile 
days of the Advisory COlnmittee in Delhi. Two representativcs of 
Lloyd's have been in Simla·, one of them, specially came from LonJun. 

Mr. Sri Pra.ka.sa. (Allahabad and Jhansi Divisions: Non-l1uham-
madan Rural) : They have come to seal the fate of the Insurance BilL 

Sir Cowa.sji Jeba.ngir: Surely, if they come out all the wai from 
England to instruct us, and give us advice, and show us the right path, 
-to show us light when we were in darkness, our own people iu India 
doing business, are more than entitled to come and instruct us and show 
ilS, what to do. (Hear, hear.) If they have done so, all the more 
credit to them, and they should not be criticised. (Applause.) 

Allusion was also made to the high salaries paid by Inrliltn ('om-
. . ~ to some of their general managers, and two instances were alluded 

to. ':rW'0 big insurance companies in India have general managers lind 
thEY are both Englishmen and we are very glad to have them, Ilnd they 
IlIe paId fairly high salaries. You must not compare the salarie'.l to the 
salaries paid to Englishmen who are branch managers of British com-
panies in India, but you must compare them, with the salarie8 pa.id to 
gnnerlll managers of big insurance companies in England,and if, then, 
the !'uhtries appear til be extravagant, I will plead guilty. But, believe 
me, Mr. President, whether we have Indians, or Englishmel)., as gene!-"al 
m:lD£I.gers of companies that deal in crores of money, you will have to 
pay them a reasonable salary, if you want to get proper work done. '.l'he 
t'eaet of success of America, followed by England in big companies, is 
tll have their general managers well paid, well qualified, with the g-reat-
est experience that it is possible to get in a man. Unless you do that, 
ynu will not succeed. Why then criticise poor Indian companies if they 
rlo pay to their general managers a certain amount of money that they 
really deserve' Compare them with the general managers in England, 
!l.l;t with the Branch managers in this country. As a ~  of f:tct, 
'Branch managers of English companies in India get a much ~  
snbry than the Branch ma:nagers of Indian concerns in India. 

The Honour&ble Sir Nripendra. Sirca.r : How can we ~ thern 
unless you give us the figures ? 

Sir Cowa.sji Jeha.ngir : I am quite prepared to give you any number 
of fiJnlres, if my Honourable friend. who is very ~ . take, ont 
the fi(!1lres from his pocket and pIllcPs them before the House, I Jlavt!no 
I1bjection. Weare not ashamed of that. I have not the slightest objec-
tion. As a matter of fact, it is my Honourable friend, who said, that 
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Indian companies were more guilty than the English ~ by way 
of high salaries, and because of that remark, 1 have made the few state-
ment!) that it is my privilege to do today. 

] will now come to what I consider to be one of the most ~ 
matters to which 1 wish to draw the attention of the House. [.l'eadily 
admiL that all sections in this House, and' ~  schools of ~  have 
d,me their very best to make this Bill as good a Bill as it is possible to 
get. But there is one point, which has cB:WJed .considerable ~  ill 
.impol'tant insurance circles, and I consIder It my duty to vOIce ~  
ULeasiness in this House at this moment. There are differences of OP!-
mon as to the limitation of commissions. There are some of my 
Honourable friends, who sit behind me, who believe that limitatio]i of 
commissions is a bad thing for small companies, and they have 110t been 
b:tckward in voicing their opinion in this House. But there are many 
jnsurance people, who believe that this limitation of commission is the 
m(lst vital provision in this Bill. 1 regret that this House has accepted 
un amendment from the European ~  they call defining" (liJiei 
agents, which amendment I will again repeat the phrase, ' drives a coach 
and lour' through all the clauses that provide for limitation of eomillis-
"iens. 'I'he amendment is, that any person, who employs an agent., 
lictnsed under clause 37, shall get an unlimited commission. The )'cal 
object, I believe, of my Honourable friend was to provide, that ail lhe 
" big" agents of "big multi-millionaire" companies in England, 
should get unlimited commission. With that I have complete sYlIlpathy. 
l'berc should be no limit upon the commissions paid to Bird & Co. anll 
Andrew, Yule and Co. for being Chief Agents of very big companies .in 
England. But as the amendment is worded and now accepted by the 
Douse, I am afraid that a great deal of the good of the limitations 
elaus(.s have been done away with. 
The Honourable Sir Nripendra Sircar : But you never objected. 
Sir Cowasji Jehangir :  I did, strongly. It was the time when I wal 

M .. ppcsed to have obstructed the House for 20 minutes. I got up and 
stoPI.ed the proceedings of the House. I did my very best, T went 
further; I suggeeted an alternative definition. It was in the hands of thc 
}:u!'opf'an Members in the morning. 

The HO:Q.ourable Sir Nripendra Sircar: May I remind my Honour-
aHe fliend that the definition of " insurance agent ", as prllposed bY 
:Mr. DCl>ai, was accepted without any discussion, and the only pr,)te;t 
'Whieh was made, at .an earlier stage, was by a gentleman ,,'ho once 

~  to a Party and has now come over here , (Laughter. ) 

Sir Cowasji Jehangir :  I may point out that the Honourable Member 
iF I·onfllsing the amendments. I am not talking of the amendmcnt tn the 
<le 1nition of " insuranee agent" at all ;  I am talking of the amendment 
,\\'hich was accepted by this House whereby it is clearly laid down that 
an.\'bndy who employs an insurance agent, licensed under clatt.:>e:17 shall 
gf't unl1mited commission. That is the amendment I am aUudin'" ~ ilnd 
that il> the amendment on which I spoke for 20 minutes. Tha ~ is' the 
am(,"PHlment on which, as the House will remember, I put up for ·fhl·jr 

. ~  an alteranative amendment. But due to certuin ciJ'e nl1-
stc..nc<'!) over. which I personally had no control, I was, unfortunately, not 
eble ~ put It before the House for a vote; and I am not going to aUude 
M3SLAD c8 
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~  Cowasji Jehangir.] 
Ilny further to it. But I am going to voice the great uneasiness that has 
been .-:aused in important insurance circles, all oyer IBdia, by th" accept-
~ ~ of this amendment; and I firmly believe that the object of the 
:Emop6an Group could have been gained by other words and oLher cefi-
~. . But if they did it deliberately, if they did wish to h.iVe a big 
loo[,lh'le in limitations, then of course they are their own ~  anrl 
they know be!:;t. But, so far as I know, that was not their object und, 
:therefore ...... . 

Mr. F. E. James (Madras: European) : Not even a little rickshaw! 
Sir Oowasji Jehangir : I trust that there is some hope of remed,ting 

matiers, if not in another place, in a year or two. But I do proplulsy 
this, Sir, that if this clause remains as it is, this Act will have to be 
amended within the next three or four years, and I also express the oi'i-
lJ(on that there will be a change of yiews in some quarters even before 
this Bill reaches another place. 

The Honourable Sir Nripendra Sirca.r : If it is three di' fottr yeU¥!t, 
1 i1lll .quite safe. 

Sir Oowasji Jehangir : The Leader of the House may not be hel;e, i 
may not be here, but this House or its successor under the new reforms 
li', ill have to amend this clause because it will work to the ruin of both 
Euglish companies and ourselyes. That I do prophesy and that I believe 
will come true, and that will be brought to the attention of the Leader 
or the House very pointedly and very soon. 

Now, Sir, I have nothing further to say. I have only to V01L'" 
what I believe are the feelings on every side of the House, and that is to 
thank the Leader of the House (Applause) for his courtesy, for his great 
patience and, above all, for his gI't!at sense of justice throughout the 
l)roceedings of this Bill. (Applause.) We may not have agreed with 
him but we could not help but feel that he was trying to do his best, 
tbat whatever his conclusions were, they were arrived at by him after 
WeiglijD{! all the pros and cons of the question and that he wa:; h'yin« 
to do his very best in the interests of the country to which we are proud 
he hriougs. Sir, the Honoura·ble the Law Member has One great quality 
shared by many eminent lawyers,-patience. 

Mr. 1'. E. James: A stout Bengali. 

Sn: Oowasji . ~  ~  -a ~ ~ .  He is _not ~  
~  I would not msult hun by callIng hIm a stout Bengali,-I will 

call him a stout Indian ; and I trust he will get no thinner. (Laughter. ) 
I am afraid that we have tried his patie"nce on many occasions. and Jet 
it be remembered that h(' steered this Bill through this HOuse -when he 
'vas not in the best of uealth (Applause) and when, on many dcrasioi18' 
he was suffering physically from pain. And this was onlv betause he 
WIl&. a stout Indian and I trust he will regain all that he :niay have lost 
onrmg the last few days by the rest be well deserves. It is only ~ 
~ ~ was a st?ut .Indian ~  he sat ~  ~  ~  Bench, patient, try-
mg to do JustICe, trymg to do the rIght thmg m the interests of tlJ; 
country. 

Mr. Sri Pra.1taia : Emphasis oil stoutness or Indian' (Laughter.) 



Jir OOWNji JeJul,Dgir : On both. Sir, I again repeat my ~ per-
,on,a! thanks to him and I am certain those thanks will be repeated by 
other Honourable Members. 

Sir Leslie Hudson (Bombay: EuropeailJ: Sir, quite a large part 
of the Eopeech of my Honourable friend, Sir Cowasji Jehangir, expl'egses lilY 
own views on this Bill. I think the House should be allowed to congratu-
late itself upon the energy of many of its Members who spent much time 
and considerable midnight oil in going into the intricacies of this very 
technical Bill to the extent that the Notice Office have received, I believe, 
over two thousand amendments. I think, also, the House may congratu-
late itself upon the alacrity with which many of tho;ie :Memhers withdrew 
their amendments when it came to the point. \Vell, Sir, the Bill flS it has 
emerged may be criticised from many angles. It ~ will be criticised 
but I think it may be described in broau outlipe as a sound measure. It 
should certainly serve its main purpose, namely, of cleaning up an un-
8f)und and even dangerous position to which Indian life insurance had 
arrived up to the date of this Bill. It should also go far to ensure that 
in the future insurance in India will develop on sound lines. But while 
the general structure is sound the Bill contains, I am inclined to think, 
the defects inevitable where an attempt is made to reconcile two conflicting 
systems of legislation. As originally introduced by the Honourable the 
Law Member, the Bill was based on the English model ; as it has emerged 
it contains considerable evidence of the influence of Canadian legislation 
which is, in many respects, contrary to the United Kingdom practice of 
insurance. The English Act is based mainly on publicity with a minimum 
of control, whilst the Canadian Act is, I think, based mainly on control 
alone: The Bill has gone a long way from the original Bill and some part 
of the change can be ascribed to the attempts made in one or two quarters 
to place difficulties in the way of non-Indian insurers. I venture to say 
that if there had been rather less endeavour in that direction the position 
of insurance, generally, including the small Indian insurers, would have 
been better under the resulting Bill. 

There are a certain number of points where we think that steps Should 
I>e taken to improve the Bill in another place. Without attempting to 
refer to all of them, I may say that we should have preferred to see the 
i'vords "companies incorporated in British India" substituted fOt" 
.. Indian national" in clause 3 (3). The use of these worqs would not, 
~  any way, a..1fect the intention of the clause, but it would have been more 
exact and that in law making is an important point to be kept in mind. We 
should also have preferred the permissive character of the original clause 
restored. 

There are also one Or two amendments which have been passed as 
the result of the discussions in the House in which' the ~  of 
law and theory have been the guiding principles, but which it appears to 
f\ome of us will be found to be at variance and conflict with souna insur-
ance practiC'e : and" we think, that further· consideration of these is 
~ . 

Sir, i cannot end without Baying a word about my Honourable friend, 
tlle Law Member. Some hard things have been said about him during 
the course of these debates. . . . . . -

IF· ~ .... ji ""LWAPT : No, ~ ill ~ HQUBe __ * Im,Y J!ate •. 
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Sir Leslie Hudson: .... and he himself has had some hard worda 
to say (Laughter) not only about his pet aversion the Managing Agents, or 
as I l'.xpect he would prefer to call them, mismanaging agents, but about 
critics in almost every quarter of the House. Indeed his impartiality in 
this matter, no doubt, accounts for the unanimity which every section feelll 
that it has not 'had all that it feels it ought to have received. But let me 
say at once that we, in this Group, recognise that even where my Honour-
able friend gave us his hardest knocks he did so in what he sincerel, 
believed to be the best interests of India and of Indian insurance, and we 
accept them in the same spirit for we have no right to expect, nor did we 
expect special treatment or favours at the hands of Government, since 
we did not share the view of some Honourable Members opposite that the 
Government of ~  seeks only to defend European i\lterests at the expense 
of Indian interests. All we did expect to receive from my Honourable 
fl·jelld, the Law Member, was a fair hearing and equiable treatment, and I 
say, unhesi·t8.tingly, that we received both (Cheers) and that not only from 
my Honourable friend, Sir Nripendra Sircar, but from Honourable Mem-
bers in other sections of the House ; and in that connection I should like 
to acknowledge wit'h appreciation on behalf of my Group the great 
courtesy of the Leader of the Opposition in seeking to rectify an inadver-
tent omission which occurred yesterday. I should like also to pay a tribute 
on behalf of my Group to Mr. Susil Sen (Cheers) whose industry and 
research produced what, I think, my Honourable friend, Mr. Desai, caJled 
a commendable report upon which the original Bill was based. At all 
times we have received the greatest courtesy from Mr. Sen. For OUr own 
part we 'have endeavoured, at all times, to base our arguments on the 
grounds of principle and to seek to do what we sincerely believed to be in 
the best interests of insurance in India. Naturally in doing so, we have 
endeavoured to protect the interests of ~  whom we represent. That ill 
what Honourable Members, in all parts of the House. are here to do. But 
I take this opportunity to endorse what my Honourable friend, Mr. 
Chapman-Mortimer, said on more than one occasion when he denied certain 
unfair c'harges made against us and, in particular, the charge that we 
sought at auy time to wreck the Bill. We can well understand the 
natural desire of Honourable Members belonging to other parties that the 
interests of India in this measure should be paramount, and I hope that 
Honourable Members opposite who have listened to our arguments during 
the course of these debates will credit us with the same desire in this 
matter to advance the best interests of insurance in India that they claim 
for themselves. Sir, I support the motion. 

Mr. S. Satyamurti : Mr. President, we have gone through some weeks 
of strenuous discussion on this Bill. Before I proceed to say a few things 
on the merits of the Bill as such, I seek your leave to point out some diffi-
culties in the procedure with regard to legislation of t'his important kind 
in this House. It does seem to me that we have to work under great pres-
sure ; and since we have nothing like a committee stage of the whole House 
it does happen that things, such as my Honourable friend the ~  of 
the Opposition, pointed out, this morning, cannot be ~  at thIS staOPe. 
Moreover, I think the House does feel handicapped that we have got "to 
vote for the passing of the Bill, without looking at the Bill with all the 
amendments passed by the House carried out, and having a conspectus 
of the Whole Bill as amended, before it. I quite recognise that the factor 
of time is against us, but I do suggeltt to yon, Sir, and'to all sections of thLI 
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House to look into this somewhat important matter, and: see if we Cannot 
make some improvement in procedure, with regard to legislation which 
may enable the House more effectively to discharge its very responsible 
duties in connection with legislation of this character ..... . 

Mr. President (The Honourable Sir Abdur Rahim) :  I did not quite 
follow what the Honourable Member was saying. 

Mr. S. Satyamlu1ii : My Honourable friend, the Leader of ~ ~~ 
tion, wanted an amendment moved this morning,-and you rUled, SIr, 
rightly, if I may say so without impertinence, that it cannot be done at 
this 8I.age,-I was suggesting that we might have a committee of the whole 
House, as it were, to go through the second reading stage, as it is called 
elsewhere, so that any inconsistencies and  any omissions may be repaired ; 
and my second suggestion is this : that, before we are asked to vote 'for 
the motion that the Bill be passed into law, copies of the Bill with all the 
amendments made by the House incorporated in the various clauses and 
arranged seriatim may be placed in the hands of Honourable Members 
for two or three days at least so that we may have an· opportunity of 
looking at the whole Bill, and of pronouncing our opinion fuJ.ally on the 
whole Bill as it has emerged. I know legislation is a. somewhat difficult 
task and we eannot realise--even the most acute among us-unless the 
actual words are transported in their proper context and printed, and 
Honourable Members are enabled to read them for themselves for some 
time in their own houses. They would then be able to give their con-
aidered vote in favour of the Bill, as one would expect of a legislature of 
this responsibility. Of course, we take many things on trust, and we have 
no doubt we shall be justified by events ; but it does seem to me that this 
matter requires very careful consideration at tile hands of the Honourable 
the President and the Leaders of Parties to see if we cannot evolve some 
means of improving our procedure, in regard to legislation of this kind. 

Now, Sir, I should like to pay unreservedly, on behalf of myself and 
the great Congress Party which I have the honour to serve here, our un-
stinted tribute of admiriation for the great ability and the great inJustry, 
which the Honourable the Law Member has brought to bear on this mea-
sure. (Applause.) Sir, I have had the privilege of working with him on 
two Select Committee" connected with the Companies Act and the Insurance 
Bill, and also in the House ; and in his case, I have always increasingly felt 
the truth of -the dictum that ability is character. The Honourable the 
Law Member is so able that he cannot do anything wrong consciously. He 
will begin to lose his self-respect if he allows anything to go into a Bill of 
\ll"hich he is in charge, if it does not commend itself to his high intelli-
gence. (Applause.) More than that, Sir, I was pleased to hear on 
the floor of this House, as I am sure all Indian Members were, when 
be spoke, as any Congressman would have spoken, for the protection 
of Indian rights against non-Indians. (Applause.) I trust it was 
not a lapse on his part, but I believe, and profoundly believe, it was a 
genuine expression of the feeling in his mind that,-as he sees day after 
day the workings of the Government of India in its innermost secrets, 
his hell.rt is bE'coming changed, and he realises that,-if the best interests 
(jf the country are to be served, they should be served by our being Indians 
mst and Indians last. 
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[Mr. S. ~ .  

Of his work in this Bill, reference has been made to his cynicism, but 
Olle thing has struck me more than anything else, and that is his keen sense 
of humour. Sir, work in this House becomes dreary, almost invariably 
dreary, When we have to deal with a problem of this complicated I.1atul'e, 
but, on this occasion, his sarcasm and wit encouraged us to go on WIth the 
work day after day and week after week. 

Sir, I should also like to associate myself v.ith the tribute to the 
industry and ability of his able assistant, Mr. Sushil Sen. (Applause.) 
I do not know, Sir who the superman is, who is going to be appointed 
Superintendent of insurance. Soon the Insurance Bill is going to become 
an Act. But, if I may give a chit to the Honourable the Law Member or 
to the Honourable the Commerce Member, I would like to give a chit for 
Mr. Sen. I do not think he will care to accept it, but if this Act is to 
function properly, and if We ought to place Indian insurance on a safe 
footing, I can think of no better man, but unfortunately. 8ir, I am tn.ld 
he is not an actuary! (Laughter.) 

The Honourable Sir Nripendra Sir ear : His uncle is an actuary. 

Mr. S. Satya.murti : I have no USe for uncles and nephews. 

Sir, as to the progress of the Bill, on the floor of this House, I shouU 
like, if I maY,Mr. President, wit'h your leave, to acknowledge the intensity 
of the hard work done by the Secretary and his able office in dealing with 
the two thousand and odd amendments sent to them, day after day, ~ 

times very late in the day. I think, Sir, it did require great industry ana 
It does deserve to be acknowledged. 

Perhaps it is not usual, Sir, to praise one's own Party, on the flOOf ~ 

the House ; but, if you will bear with me and the House will bear wit" 
me, I stlould like to say a word about the manner in which the ~ 

Party has worked on this Bill. I want to tell the House as a bare state-
ment of fact, that often we met at 10 A.M. in the mQrning here, 
~  wellt on till 8 P.M. in the night and often at lunch time, 
we used to meet a.nd work on this Bill. That is why the Leader of the 
~  Group was able to congratulate the House on the alacrity wit. 
whlch many of the amendments were withdrawn. Hard work was done 
iD. our Party, ~ a more rigorous Chairman than even you, saying' You 
can't move this, t'hat should not be moved ' and so on and so forth ; 80 that 
l think the pleasant words came to you when you called on amendment, 
~ .  Members said ' Not moving, not moving '. That was the result of 
~  work, and I may also add this. On this Bill there were strong 
differences of opinion among us based on strong convictions as to whM 
was best for Indian insurance, and yet it speaks volumes for the solidarity 
and the sense of discipline of the Congress Party which was able to t'hrash 
out all differences, andI ~ that we had no scene on the floor of the House 
9f Members of our Party. speaking one way and voting another way or 
~  Leader supporting a motion, the Deputy Leader, speaking agail!St u, 
an4 the Party voting against it. That never -happened. I think, Sir, it 
iii! ~  example of team work which deserves the commendation of this House. 
~  Sir, to the three muslteteer$, as my Madras friends ar, 
~  Mr. AIUU).thasayanam Ayyangar, ~ Santhanam and Mr. Sami 
Vancatachelam Chetty and many other Members whose names I :need _ 
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mention, I must pay a tribute,-we had a series of good and ea.refully 
thought out amendments given notice of, which enabled the House to dii-
pose of almost all important clauses with great alacrity, and to the satis-
faction of all. Particularly, Sir, I Should like to acknowledge publicly 
the generous assistance which the Leader of our Party placed at our dis-
posal from his long, wide and rich experience of law and of facts j and 
last but not ~  I must also acknowledge the great assistance which 
the Chief Whip, Sardar Jogendra Singh, rendered to us, and with an 
alacrity and a charm peculiarly all his own, he was able to guarani;&! 
the smooth passage of many amendments on t'he floor of this House which 
otherwise would have tried our patience. 

Some Honourable Members : What about yourself' 

Mr. S. Satyamurti: Now, Sir, coming to the clauses of the Bill, I 
want to tell the Honourable the Law Member that he should see ~  wounds 
in our hearts, when we agreed to clause 26, as he placed it before this 
Honse. Do you know what we have done, Sir? We have put in clause 
26, the worde; to which we most object in the Governmen·t of lndiu Act, 
193;). We have agreed to swallow the bitter pill, and we have suggested 
that the subjects of the United Kingdom shall be the same as Indians for 
the purposes of clause 26. It cost us a great deal, Mr. President. Vi{ e 
feel tlj11t section 113 of the Government of India Act is a standing insult 
to the self-respect and the progress of this nation. In spite of it, Mr. 
Pre.<.ident, we have agreed to this proposal. Why 7 The Honourable 
the Law Member made no secret of it. He said, on the floor of the 
HOH,se, more than once, that under the Government of India Act and t.he 
Instrument of Instructions to 1;he ~ ~  QeneraJ in Council. the 
Gu\"ernor General has been advised to reserve this Bill for His Majesty's 
a8sent, if any doubt arises in respect of O,ur attempt to define Indiau, 
Non-Indian or U. K. insurers. We did our besi, and our ,Leader pro-, 
d\lced a definition which seem'3d to coml\1\lnd ~  for the time being, 
e'\'eu t.o the Government, but, unfortunately, other forces were at work, 
awl we were told, ultimately, that if we forced a definition, the fate 1)( 
this R!ll was in the balance. We eame to the conclusion, Mr. President, 
--and I repeat it deliberately,-that, in spite of this sacrifice on out' 
part there were enough elements in the Bin to justify our not takhlg 

~ ~  of risking this Bill becoming an Aet. We felt, and we 
&till feel that the good features in the Bill are such that we ought to eat 
this hitter pill. Therefore, we agreed, a.nd I want 1;0 state publicly, the 
IJig ~  that we have paid for allowin,g claUl!!e 26 to go as it is. But 
, I want to remind my Honourable friend!! ().f the European qroup of one 
thing. My :b.onourable friend, the Leader of the European Gronp, 
sI.f'aks so charmingly as if we have only to follow him and India will be 
a land flowing with milk and honey ~  his able lieuf;enants, 
W't\o E'it behind him, know how to sting, when to sting, and hov. effec-
tively to sting whenever they can. I want to tell my ~  that Setl-
ti(lIl 113 of the Government of India Act is not going to be permanently 
OB the Statute-bO(}k of this country, if we have our way. I would 
ra1hor ~  them to read Bection 118 ~  ~  tha.n they do. IUld try 
~ ~  ~ . ~  ofthOiSe friendly . ~  and not to rely UpOIl this 
broOkeD. read of seetiQll 11:1. YOllmay ~  happy to day that you have 
K'¢ iWs, \l.at ~. laups ~  who laughs Jast. And I suggest, Mr. Presi-
d4mt, that when tbq have m.a,de 1lI -.t tllis bitter fruit ,of humiliatio.D, 
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of trpating strangers on the same footing as Indians, when we felt cribbed, 
CaUi)lnl'd and confined when we wanted ~ protect Indian insurers as 
against. non-Indian insurers and U. K. insurers, when we felt we were 
hanuicapped,-I want my Honourable friends to remember that it has 
left a feeling in our hearts which will fructify SOoner ot: later. Then. 
throughout the discussions and the voting, there was another feature. 
Whcneycr we said something reasonable and the Government thought 
aud puhlicly stated that we were reasonable, and whenever Government 
saiel or moved something reasonable and we thought and said l.hey were 
reasou:lble, there was a cry in ~  parts of this House, " Look at t.ltis 
unholy alliance. Both Sir N. N. Sircar and Mr. Bhulabhai Desai say 
two and two is four. How dare they say two and two is four T They 
must klways differ even on these fundamental matters. But those ytH·y 
sections of the House, when they thought we were unreasonable and Ilid 
Dot ~  to the Government, called the heavens to witness, and said, 
"IJook at these ~  fellows. They are unreasonable. They will 
never !>eE' and the Government is right." It comes to this, as Bhartriltari 
has said: 

Mo'Unan'ln'Ukaha: Pnwachanapaturllochako jaZpako Va. 

If a man does not speak he is dumb ; if he speaks, he is gal·ruloua. 
(Lnughter.) 

Mr. P. B. James: You are not dumb. 

Mr. S. Satyamurti: Nor are you (Laughter), although there is 
1 P.M. greater reason for you to be dumb, because of section 

113. Sir, from my point of view, a very satisfactory feature of the Bill 
is in clauses 15 (c) and (d). I want to say, Mr. President, that the 
amelH!ment of the European Group to delete sub-clauses (c) and (d) of 
clause 15 was not moved, as a result of an understanding between tllp. 
European Group and the Congress Party in this House. I have reason 
to belieye tha{; the European Group will keep. that honourable llndE'r-
stanu ~ and will not seek other means to undo what has been done here, 
in another place. But I learn that there are some people who are more 
loyal than the King, who feel for European interests even more than the 
European interests feel for themselves, and are trying to exert them-
seh·ell and see, if they cannot get tllis thing upset. I want to mal,e an 
appeal, snd, if I may do so respectfully, utter a warning to the Honour-
able the Law Member. On this matter we have gone as far as we Clln go 
and there can be no more monkeying wi-th those clauses, and I want· to 
tell the Honourable the Law Member, in a spirit of friendliness atlll not 
in a spirit of threat, that, if anything of that sort is done, i·t will have 
tried the pa<tience of this House beyond endurance. Those clauses must 
mana as they are. 

Other welcome features of this Bill are with regard to depoRit9, 
workjng capital, full returns and accounts, ~ of eommiRsions, 
licensing of agents, and proper actnarial valuation. Bu<t, before I say 
a few words on those very good featnres, I want to draw the attpntion 
of the House, if I may, to clauses 3 and 53 of the BiIl,-the two clauses 
which enable the Superintendent of Insurance on <the one hand ~  the 
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Government on the other, to retaliate against countries or insurers who 
praC'tise discrimination against us. I want to draw a distinction between 
elause ::I and clause 53. Clause 3 of the Bill deals only with individual 
insurers. If individual insurers apply for registration, or if individual 
insurers carrying on business after registration come under the Supern-
tendent of Insurance, if he is satisfied that there are practices of discri-
mination in their own country against Indian insurers as such, {he In-
surer may either be refused registration or the registration may be can-
et-llt-d. But clause 53 is a general clause. That is to say, if the Central 
Government is satisfied thlllt either with regard to assets or ~  or 
oth"rwi&e there are discriminatory conditions enforced by the law or 
practice of any other country against Indian insurers, then the Central 
Go\'emmen't shall, on being satisfied of those requirements in those 
c(luntries, prevent the insurers of that country carrying on business ex-
cept under similar conditions imposed by the Central Government. There 
is no difficulty in working this section, and I hope it will be properly 
worked. I hope that those countries who wan't to practise discrimina-
nation ftgainst India will either give up their practice or give up their 
hU/'iint-s" in India. 

My Honourable friend, the Law Member, referred to Bomhay big 
bnSllles." more than once. I entirely associwte myself with the words of 
tilt- Deputy Leader of the Independent Party when he said that Euro-
pean'l sent their men all the way to try and influence the judgment of 
thi'! House on this Bill. Moreover, Bengal small business, if it had had 
its wa,)", may I remind the Honourable the Law Member, would have 
left l1()thing for him of ·this Bill, except the preamble as he himself pointed 
out. Therefore, each interest fought for what iot considered to be in its 
OWn interest, and the Bill has, on the whole, survived the onslaughts, 
sometimes conflicting onslaughts, of these vested interests. The E)nro-
prull Group contribu'ted a great deal to the discussion of this Bill. I 
('ongratulate them on their industry, on their perseverance, and on their 
IIiUCCe&<; in some of ,their amendments, deserved or -undeserved. (Laught:er.; 
But they were greatly helped by the presence in their Benches, constantly, 
of the most virile personality of this House, the Honourable the FillanlJe 
Member. (Laughter.), I congrtulate them on thjs new accession of 
Iltrl:'ll/!th, hut I want them to realise this, put not thy faith in Princes or in 

~  Ministers. (Laughter.) 

So far as'deposi'ts are concerned, we have tried to meet the reasonable 
objections and fears of what are called young companies, by extending the 

« period to ten years and extending the instalments. I trust there will be no 
dii'ficlJlty in their way. As for the limitation of commission whieh I ~ 
sieler is the back-bone of ,this Bill, I realise the loophole pointed out by 
Sir Cowasji Jehangir, but may I draw his attention and that of the Honour-
able the Law Member to what I consider is a safeguard? Whether it is 
a(leqllate or not, time alone will show. It is this, thaot these chief agents 
1'.-110 may get unlimited commissions cannot pass on any commission them-
selwlI to the canvassing agents except up to the maximum limits preseribed. 
I helieve that is a safeguard, because no insurer, unless he has a suicidal 
mania is going to waste his money On his chief agents, if the money is 
not going to pass over to the canvassing agents, and again, I may add, 
that the section with regard to prohibition of rebate has prohibited the 

~ .  on in their turn of that money by the canvassing agents to the 
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pqliey holders thel)lSelves? I hope that this limitaf..i.on of commission 
will uchieve its bigger purpose, that is to say, of reducing the expenses 
pi ail insurers in this country. This limitation of commission is intended 
to sccurp, the ultimate reduction of their expense ratio. I want it, n->t 
because I want ~  ~  but because I have a bigger object iJ;l 
mimI, namely, that the premium rates for policies, at least. up to a 
. ~  or five hundred, should be considerably reduced. lith. Presi-

dent, I have not got the figures wi>th me, but I am told that the number 
of insured in our country is very, very small, compared to any othe1' 
country. I want the insurance habit to grow in this country, esVecially 
a.mong the poor people. Often enough, one knows from one's experience 
that a man earning something SUddenly dies, and his poor widow IIl!.d 
children are >thrown on the streets, without anything to live on. I am 
anxious that some facilities should be provided for these people to insure 
themselves, not by offering rebates or even by the payment of U(iDUses. 
bnt by the premium rates being reduced. :My idea is this, that f{)r the 
vayment of one rupee a month a man must be able to insure his life for 
the payment of Rs. 500 or one thousand, at the end of his life, to hi':! 
widow and children. I believe that this can be achieved. Moreover, the 
average man who goes to an insurer to insure his life goes there, not for 
honnsf's or profits, but for safety and secnri·ty. He is anxious that those 
'Who may be left behind him may have enough to faU back upon. If be wants 
profits, he goes to the share market. I am, therefore, anxious that in-
surp.rs ought to concentrate increasingly, on the lowering of premIUms 
m6rc and more. We moved an amendment ·to the Schedules ye.;;terdflY, 
under which we wanted commissions to be shown respectively under first 
year's premiums and renewal premiums. That was defeated, but one of 
tile arguments of the Honourable the Law Member was that, aftel' all, 
the Hnperintendent can call for the informaotion. I hope the ~ 
tf'lH'l.ent will be alert and quick to call for the information, whenevel' hp-
feels it ought to be called for. 

With ~  to the licensing of agents, there has been some opposi-
tion, but I want to say that those who supported it did so in the interestll 
of' the agents -themselves. I want the profession of agents to become an 
honourable one. I want them to do social service, and to be ~  
8l! Ileople doing social service. That should be welcomed and with the 
clam:e prohibiting rebate, Mr. President, I am sll'tisfied that agentg on 
tIle whole will retain in their pockets as m1;lch of the commission as they 
do now, instead of giying rebates to others. On -this question of economy 
of management, I have the support of all sections of the House. I de-
sire tp send forth to al] these managers of insurance an appea! t.hat 
they ~  economise expenditure, and make insurance service fl real 
sen'iel' to the people. I want life-insurers to prolong the life of the in-
RU1'ed, ~ much in their own interest, 8S in t.he interest of those who in-
S\l1'e themselves. They must ~  medical clinics and ~  ~  . 
..All torRe !'"oervices are rendered in other countries, and I do not see why 
tllCY should not be done in our ~  country. 

'fhe. ,assembly then adjourned for Lunch till Half Past Two of the 
Clock. 



The Assembly re-assembled after Lunch at Half Put ~ ~ the 
Clock, Mr. Deputy President (Mr. Akhil Chandra Datta) in the Chair. 

lVIr. 8. Sa.tya.murti : Sir, apart from the other provisions of the Bill 
to which I was referring when we adjourned for the mid-day interval, 
from the point of ~ of the ~  .  I ~  Sir,. ~  the 
elaustlS relating to assignment and ~  of thel1' POlICIes aDd 

~ the two other clallses moved by myfrielld, Dr. DeSkMukh aDd 
accepted by the House, viz., the estoppel of the iDSUrel", after payment 
Qf premiums for three years, from raising all sorts of objections to state-
ments made at the time the policy was effected and the provision for 
paid-up policies, are all great com:essioBB to the polley-holders. But I 
consider the greatest concession will be the provision for representation 
on the directorate of insurance companies of at least a fourth of the 
directors elected by the policy-holders themselves. That wilJ give them 
a good share in the management of the affairs of insurance companies. 
If policy-holders are alert, they can exercise a powerful and healthy 
influence on the development of Indian insurallce on sound lines. So 
far as actuaries, on whose reports of the various insurance companies 
in this country and their affairs the working of this Bill will depend to 
a large extent, are concerned, I lwpe, Sir, the Government will be able 
to make rules, and will make rules, by which they will accept actuarial 
reports, only  when they are sent up by fully-qualified actuaries. I do 
not want to mention names, but there are actuaries and actuaries, and 
I know one who certifies all insurance companies to be sound if they are 
paying small bonuses, he says that that shows careful management ; if 
on the other hand the bonuses are large, he says that shows what wonder-
tul people they are. (Laughter.) Sir, tbis sort of indiscriminate 
eertifieate in favour of all insurers must go, and ,ve must get from fu11y-
qualified actuaries proper certificates as to the soundness or otherwise 
of insurers in this country. On the vexed question of Managing Agents-
which has transferred one Honourable Member from one section of the 
House to another-I will not say anything. Let them die; but my 
f-eeling was and is that, with respect to general insurance, we do require 
the services of pioneers. If. however, the events show that in spite of 
the abolition' of Managing Agents, all our insurance business fiouriS'nes, 
life and general, none will be happier than myself. Sir, there were 
diseussions on the floor of the House on the extent of the success of 
Indian insurance businl'ss, and we have been shown figures, and it was 
said :  " oh, India has got 65 to 70 per cent. of life insuranc.e, she hRS 
got 20 to 25 per cent. of general insurance, and, therefore, we ought to 
be happy". But, Sir, my ambition for my count.ry is lmlimit.f'd ;  I 
want Indian insurers to have cent. per cent. of all Indian Ffe insnrance. 
of all Indian general insurance, and to capture the markets of other 
eoutries. I do not see why, when the Englishman can ~  to my 
eountry, Italians can come to my country, Germans can come to my 
country, Canadians ran come to my conntry, my countrymen car-not I!O 
and capture the business of other countries T Sir, we are not lacking in 
business a.cumen, we are not ~ in honesty, we are not . ~ iri 
~  enterprise. I, therefore, feel that we ought not to be satis-
fled with small success that has 80 far been IIchieTed; we must go 
ftirther. 
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But the disappearance of the Managing Agents has resulted not 

ollly in the transference of one Member from one section of the House 
to another ; it ~  resulted in two valuable concessions, which the 
Congress Party rejoices at. The Government of India have shown, by 
their speech and by their vote, that where vested interests have proved 
to be against the general interest, that is, the maximum happiness of 
the maximum number of people, they must go, and no compensatioa 
shall be paid for them. Sir, I am grateful for that achievement, but, 
even more than the Government, I am obliged to the European Group, 
which is conspicuous by its absence on the floor of the House just now, 
excepting for Mr. Gidney who is my_ own countryman, for making this 
valuable concession. I am grateful for the speech of my friend, Mr. 
Chapman-Mortimer, from which it is clear that the European Group has 
admitted that, where vested interests are proved to be against the 
general interest, they shall go, and no compensation shall be paid to 
them. No doubt next morning when we raised the enormity of the 
concession they had made, the amiable Leader of that Group got up and 
said, " we do not mean that, we mean something else' ': But the 
European Group supported the proposition that Managing Agents must 
go, and we must deny compensation to them, and I am glad. This will 
now be taken advantage of by Congress Ministries in the seven pro-
vinces to abolish all vested. interests, where we feel they ~  to go, 
because they are inconsistent with the general interest as we conceive it 
to be and when Europeans and others in the Provinces squeal, we shall 
>:-efer them to the speeches of the Honourable Mr. Chapman-Mortimer 
and the Honourable Sir Leslie Hudson. 

So far as the late lamented clause 3A of this Bill is concerned, I 
feel that that clause had to go because of the same difficulty that was 
referred to this morning, but I commend to the European Group the Irish 
parallel ; and, although that clause in the Irish Act is not actually work-
ing, a compromise was arrived at by which non-Irish insurers practically-
re-insure ten per cent. of their business 'With Irish insurers. Passing-
rapidly over the other clauses, I congratulate the House on having put in 
clause 13, directing a register of policies and of claims being kept by all 
insurers. .As regards clause 26 regarding investments, regarding the 
percentage of investments to be in certain prescribed securities, and the 
percentage of what are called free investments, I am of the opinion though 
I may be in a minority, that even forty-five per cent. is too much. 
Others think it is too little, but my own personal feeling is that I want 
insurers to play for sdety first and then for profits. The amalgamation 
of small insurers with big insurers is made fairly easy in this Bill, subject 
of course to the superior intert'sts of policy holders. .As a result of this 
Bill becoming law, Mr. DE;puty President. I do expect with equanimity 
the amalgamation of the weaker and the stronger insurance companif!s, so 
that insurance may progress on sound lines in this country. Clause 40 
of the Bill removes a great defect in ~ present insurance law under 
Wllich Indian insurers are granted a right of redress in Indian CourtS' of 
law, and guaranteed tht' application of Indian lAW in All ~  claims. 
rnanse 41 provides 'for the payment of money into Court compulsorily 
within a prescribed period, where there are doubts about the proper 



claimants. This is also in favour of policy holders. As to Provident 
Societies and Mutual and Co-operative Societies, we have made a proper 
provision, and I hope there will be no competition between these two 
class{fl of societies, and young insurers. On clause 101, regarding the 
rule-making power, the House has accepted a good amendment, which I 
hope 'Will be a precedent with regard to future &tatutes subjecting the 
rulc-ru.&king power of the Government to the con-trol of the legislature. 
These rules will have to come before the House, for such modifications as 
the House may choose to make. As for the Schedules rapidly pa.ssed 
yesterday, our object has been to get the maximum information, and not 
to harass people. I trust the Schedules will give us the maximum informa-
tion. . We have al&o another clause, put in in the Bill, under which this 
Act will not affect any insurance started by Provincial Governments. I 
hope that, Provincial Governments will take advantage of this, and \vhen 
their schemes are ready they will come to this House or its successor for 
proper legislation. As one who believes profoundly and sincerely in the 
nationalization of all life insurance, I trust that this clause will be soon 
takeu ~  of by Provincial Governments, and they will promote antI 
rlUl schemes of life insurance in their own provinces. As for the future 
of postal insurance, I do not know what the actual position is, and whether 
it will be governed by this Act or not. I know that the postal insurance is 
serving a good purpose and I should not have its activities restricted. On 
the ~  hand, I should like. to have its activities extended as much as 
possihle consistent with the provisions of this Act. 

Last, but not least, I repeat what I said this morning, namely, that 
the success or otherwise of this Bill depends to a very large extent on the 
personality of the first Superintendent of Insurance, and I hape that in 
making the appointment no racial or communal considerations 'Will be 
Lrought into effect, but considerations purely of efficiency, integrity, 
qualifications, drive and enthusiasm will be taken into account, and the 
Government will appoint a proper man, who will bring to the discharge of 
his duties, the enthusiasm of a man who wants to see the insurance busin.e.ss 
of his country placed on strong and sound lines. I hope that this Bill will 
have a smooth passage in ano'ther place, and come back to us without being 
wounded, and this Assembly will pass it next January. Ample notice 
has been given to all vested jnte,rests. The Bill will come into effect some 
time next year. I sincerely hope tha't within two or three years or at the 
m()f,t five years after the ~  of this Bill into law, Indian insurance 

• will come into its own. By that time there will be no inefficiencv no 
weakness, and no extravagance of expense ; and the Indian ~~  
will re-organise theID8elvM and 'Will capture the entire market of life and 
general insurance in this country and outside. I hope, contrary to what 
he said on the floor of the ~  the Honourabl{' the Law Member, in his 
retirement, wherever he may be in office or out of it. will have the satis-
faction of having rendered a great and lasting service to the progress of 
sound r ndian insurance. 

Bhai Pa.rma Nand (West Punjab: Non-Muhammadan): Sir, r 
. oppose the motion and before I do so I beg the Honourable the Taw 
Member and t.he House to excuse me for thi" notf' of disspnt. My objec-
tion is not to this or that clause of the Bill, but my objection is to the 
spirit in which this Bill has been framed. Nobody could find any fault 
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with the Bill, if its object were to remove ~  defects in the law ~ 
to Insurance. But 1 find that instead of removing any evils that had 
crept in, in the existing law of insurance or in the business of insurance, 
this Bill aims at practically suppressing the business of insurance in this 
country. 

I was once sitting with a friend of mine, a young man came to WI 
and said that he had g()ne to a dentist as he was suffering from toothache, 
and the dentist had advised him to have his tooth extracted. My friend 
told him not to follow that advice. He said by way of joke that if 
tomorrow you get headache, what would you do' W ouId you follaw the 
advice of the surgeon to have your head cut off? Similarly, if there 
were some defects in the law that already existed and if legislation were 
needed to remove those defects, everybody would have welcomed it. But 
as the Bill stands at present, I find that it practically mearu; to have the 
head cut off so as to get rid of pain. This Bill aims at stopping altogethe.r 
the business of Insurance. 
. Now, Sir, having taken up this view of opposition, I want to say one 

thing more. I d() not yield to an,. one in my appreciation of the laboul'8l 
which the Honourable the Law Member has spent and of the ~ 
he has displayed in carrying through this Bill. But as there is a load on 
my conscience, I want to clear it by expressing what I have so strongly 
felt all this time. 

Sir, in this cuntry we are passing through a Bort of slow and imper-
ceptible revolution. All the old customs and usages are breaking dO'Wll. 
The old ways by which the people could help each other on the occasions 
of social functions are disappearing. In this state of society 'the best 
thing for us to do is to ada.pt ourselves to the new conditions in which we 
are placed. If we cannot adapt ourselves to these new conditions, then it 
won't be possible for us any more to survive. Adaptation to the environ-
ments is the law of f,urvival in this struggle for life. I consider, therefore, 
that if woe want to live under these new- conditions, we must freely adapt 
ourselves to them. 

Again, Sir, tlulre is so much talk about unemployment and about 
poverty in the country. I would say tha't mere talk, passing of resolu-
tions, making speeches on the subject or the appointment of some com-
mittees by the Government for the removal of unemployment cannot 
remedy this evil. There are only two ways by which this unemployment 
can be removed. One is the development of new industry and the other 
is the op.ening out of new classes of business. The business of insurance 
is the one kind of new husiness that this country has taken up and it has 
engaged hundreds and thousands of educated youngmen who could not 
be ~  in any other way. If we 'tqday pass a Bill whfch will 
practically deprive all these youn!nDen from employment, then instead of 
encouraging this new business in the country we will be discouraging it, 
and iDstpad of finding out any rp)'lledy for 'this unemployment, we are 
practically helping it to grow more. No Government, in any country, 
would take a step by which the unemployment of the young people of the 
country is increased. Therefore, I do not think that the talk of the 
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removal of unemploym.ent and poverty has any mea.uing when we are 
taking steps in this Assembly to increase this unemployment in the 
country. 

What I have to show is that this Bill, as it ha.s been framed, will act 
like axe at the root of insurance business. There were companies of B() 

many diJferent kinds and there were jealousies among them, the Indian 
Companies w.ere jealous of non-Indian companies. Perhaps there existed 
some jealo118y between the non-Indian companies and the U. K. companies. 
Similarly, big concerns that were established in India, much earlier, were 
jealous of 'the new companies whom they called a.s mushroom growth of 
insurance in India. 'l'here were other companies, mutual benefit com-
panies or companies working on dividing principle. All these different 
kinds of companies had their interest clashing with One another. 
Natul'ally, each one wished and clamoured in }ts Own interest to 
have illsurance law modified by which all of them thought that the new 
companies should be placed under some re&traint. I think this clash of 
interest and ~ clamour for remedying the defects has been taken 
advantage of by the Government and instead of removing the evils or 
defects in the Law, they ar.e trying to have a new legislation which, as I 
said, ,vill go to root out the business. 

Sir, there is a story in our part. There wa.s a eane grower-a J at. 
He was watching his cane fields. He saw four different persons coming 
up, one was a Brahman priest, the second was a shop-keeper, balliya, 
a third was a barber and the fourth was an ordinary singer. All the.se 
four perions passed by the field and they naturally, each one of them, 
took out a sugar cane and began to chew it. The watching owner of the 
field saw it. He thought that he could not fight against all the fQur 
at once. He wanted to play a trick. IJooking to the Brahman priest, be 
said, •• You are our priest and so I have to respect you". Turning to the 
rest, he said, " We buy our things from the shop-keeper and this barber 
serves us now and then, but you musician why have you taken the sugar 
caIle from my field" ; saying tbis, he gave him a thrashing. Then he 
tUl"lled hi!; attention to the barber and said, " Well you do 118 service but 
you get paid for it, why should ,you pluck the cane-". He thrashed him 
a.s well. In the same 'Way he took each one of the others and belaboured 
them. This iB an instance to show that the man took advantage of the 
jealomy and the clash of interests which existed among them, a.nd they 
had to suffer one by one. This Bill is supposed to take advantage of the 
clash of interests and feeling of jealousy existing betweeIl the 8mall com-
panies and the big companies. It 'Was said that there was a large amount 
of swindling going on specially in the small companies, while no case has 
been made out in any speech to show here that any of these companies 
had ~  guilty of swindling. My Honourable friend, Mr. Sen, gave us 

~ Instances. I have got in my hands a telegram from one company 
~ he mentioned and that is from Calcutta. I had no opportunity of 

'-luot.mg 'this telegram till now. It is from Jatiya Kalyan company. Tt 
~  "Plea.o;;p contradict Mr. Sen's statement regarding Great India 

[nsurance whose policy-holders saved by Jatiya Kalyan IJimited society by 
!1 scheme approved in the High Court, 14th January, 1937 ". It seems 
~  was one fellow who was really a swindler but where is the profession 
in which there is no blacksheep. 
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The position of the Insurance Companies, is this. There are about 

266 companies out of whom 217 are Indian. Out of these 217 companies, 
about 166 are doing life insurance business. Out of these 166, the small 
companie£l number 110. They have been working for periods varying 
from ,one to ten years or a little more. We have been able to find only two 
companies whose, managers or Managing Agents have been accused of 
b"Windling. I admit, there may be one or mOre other eases also. The 
so-called interest of the policy holders is the pretext for practically 
~  all these new companies. The pretext is all right. But it 
has ndt at all been shown that these policy holders have suffered any 
where, except in the case of one company. Even in the case of that com-
pany, I think, if it had been properly controlled by the Government 
officials, it would certainly"ka'Ve paid the policy holders their dues. If 
there was any defect, it surely lies in the execution of the law that already 
exi&ts. There is the Company Law. If a company does not pay its 
policy holders, it can be sued and if it fails to make the, payment within 
a certain period, can be brought into liquidation. Where is the necessity 
of killing all the companies simply because one or two companies have 
been guilty of swindling 'I And, even if there be some more companies 
of that type" the fault lies with the policy holders who are. careless and 
do not take proper bteps to safeguard their interest. This new law cannot 
protect these careless policy holders against the swindlers. The House 
is aware that the Indian Penal Code lays down laws for the punishment 
of crime, but that has not stopped crime altogether. Similarly there are 
sure to be certain companies that would cheat and swindle the public. 
Law bhould be made to punish those who are guilty of such acts or such 
crime. But there is no reason to punish a whole class on account of the 
crimes of one or two individuals of that class. Simply because one com-
pany has failed to pay its policy holders, you cannot place all the 110 com-
panies under certain restrictions and treat all of them in the manner of 
criminals. 

There was another statement made by 1\1r. Sen. He said that in the 
case of 15 companies or so, their expense ratio is more and that they are 
not able to make up some four or five lakhs. If out of 110 companies, 
only 15 companies have not been able to make up four or five lakhs, what 
does it matter T AU these companies put together do business in crores, 
and if out of bO many crores, a few companies are involved in a sum of a 
few lakhs, it does not much matter. Even if there be, a default of four 

I or five lakbs. the present law is good enough to deal with the delinquents. 
It was not fair to place buch restrictions on sound, honest and industrious 
people, the result of Which could only be to stop them all from working. 

The greatest favour that my Honourable friends up there; (referring 
to the Congress Party) and the Government have done to these .tim all com-
panies is that the time of payment of two lakhs as deposit has been ex-
tended from three years as originally proposed to ten years. I want to 
say, although I may be wrong, as they are all able and patriotic men, but 
all the same I have to say, that out of 110 companies those ~ hich have not 
deposited Rs. 50,000 will find it most difficult to find the money to make 
up the annual deposit. They shall have to pay Rs. 50,000 to start with 
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and then at the rate of B.s. 15,000 a year. I submit this is impossible for 
most of them to do. Mine is not only an inference, but I know it for & 
fact that & large number of these small . ~ are now thinking of 
either stopping their work or amalgamating. It is said that they can 
amalgamate. That is their own lookout. The Legislature has nothing to 
do with amalgamation. That may be in the interest of the companies 
themselves, but, I submit, that the amalgamation of small companies will 
reduce their number very low and increase unemployment among the young 
men who are working for the small companies. Amalgamation is no 
favour to them. 

On these grounds. I say that this law will stor the growth and 
3 P.M. even kill this business. If there be some wrong or 

evil in its gl'lowth it it; our duty to remove that 
wrong or evil. It was said that there are,:weaklings and they should be 
done away with. The Spartans had a rule that a. when a baby was & 
weakling or looked ugly they use to throw him down from the top of 
a hill and kill him. This is the Hew principle of morality that small 
companies because they are weaklings and small should not be allowed 
to exist. I do not understand this new principle in business. Our 
friends there (Congress Benches) always advocate the cause of small 
or cottage industries, without considering that these industries cannot 
compete with large factories in cities. Who does not know that in 
] 920 and 1921 thousands of people invested huge sums of money in these 
small hand loom factories but they could not compete with large cloth 
mill..,. All the same, in the name of patriotism they are still appeaiing 
for these small factories and thinking it in the interest of the country 
they encourage them. To satisfy a great social need, these new 
insurance companies have been started and it is wrong to say that they 
have not done any good. Formerly, say ten years ago, insurance busi-
ness in this country amounted to ten or 12 crores and now it is over 
32 crores. All this increase is all due to these young company pro-
moters. They go from village to village and from town to town to 
propagate ideas of insurance and it is they who have made people 
insurance minded. Now, by one stroke of the pel!, we are wiping out 
these small companies simply because two or three of them have been 
guilty of malpractice. We could strengthen the present law for the 
punishment ,of such offenders but this Bill passed into law will make 
conditions too severe for their existence. In England a deposit of 
only £ twenty thousand has to be made but in some other countries no 
~  is required. In India every young company must pay two lakhs 

WIthin a fixed period which is almost impossible. 

The first blow fell on the young companies. Then came the ques-
tion of Managing Agents and the question of investments to be made 
with Government which agitated the European Group, Sir, I do not 
hold ~ . brief for the Managing Agents. In every field, whether law 
or rnechcllle or any other business we find that pioneers, i.e., the people 
who start, make lots of profits; similarly the Managing Agents had ah;o 
the right, being early in the field, to derive the benefit that they could. 
If the Managing Agents have been robbers, there have been people in 
other professions and every field of life 'who have been robbers. I do 
not support the managing agency system but cannot condemn it either. 
What T say is that the Bill has been framed in a very bad spirit. The 
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object has not been to cure the ~ . and to let the business I{r?W ~ 
tile co.untry. I would say that In IndIa there should be ~ ~  JD. 
every District insuring people so as to be helpful to them In times ~  
distrt'ss and difficulty. This law hi sure to stop the growth of tbit 
pnsi,ll'ss. 

'J'bert' WBR th", question of investments, and my friend, Prof. 
Ranga and his friends are glad that most of the assets of the com-
panies should be invested in the Government Securities, as the Pro-
vincial Governments are now in the hands of the Congress Party and 
they wa11t money for nation-building projects. 4-nd so this insurance 
money will go to them, depriving the companies of the benefit of using 
their earnings. The insurallCe companies, of course, have to take a 
risk and to make up for that risk they have to invest their money 
in some ~  business. ':If all that money be put in the hands ~  
the PrOViilClli1 Governments, how could they get profits out of theIr 
busilJess '/ I repeat, Sir, I am ·not particularly against this clause or that 
clause but I find fault with the whole spirit of the Bill which does not 
aim at the growth and development of insurance business in this country. 
It will deprive so many young men of their employment and the busi-
ness of insurance will cOme to an end. I would wish that just as small 
industries should grow in every part of the country, so should the busi-
ness of insurance grow and develop in every town and village. In my 
opinion the duty of the Government and the Legislature is to see that there 
is no dishonesty or fraud in it and that the interests of the policy-holders 
are made perfectly safe. But in the course of this Bill I have seen no 
case of dishonesty made out against the small companies, except in the 
case of one company or where the policy-holders were deprived of their 
dues. Therefore I say that what this Bill aims at is not the develop-
ment or the growth but the eurtailment and practical suppression of 
these young companies, and the managing or other agents who, whe-
ther licensed or unlicensed, will have no 1ll'ge and will feel no interest 
in the further development and the growth of the business. For these 
reasons, I oppose this Bill. At the same time I want to remove one 
impression. I am not unmindful and I yield to nobody here in my 
appreciation of the labours and work done by the Honourable the Leader 
of the House, and as this Assembly is going to pass the Bill, I con-
gratulate him on his success. 

Sir H. P. Mody (Bombay Millowners' Association: Indian COln-
merce) : Mr. Deputy President, my Honourable friend, Mr. Satyamurti, 
has becn in an expansive mood and has ~ in a very happy Yf;in 
everybody and anybody in this House. In particular, he has waxed 
very eloquent and enthusiastic over the achievements of his own Party. 
the ability of his Leader, the loyalty of the following and the effieiencv 
of the secretariat, and particularly of the Chief Whip of the Party. " 
gladly concede all that, but I want to tell my Honourable fri('nd. that that 
is ~ before the achievements of my Party. (Laughtef.) 

An Honourable Member : Where is your Party , 
Sir H. P. Mody : My Party has not only been loyal to me in this 

House.: it has been ~  to me outside. It has never questioned my 
authorIty and not one SIngle amendment has been tabled without my 
permissiql1. (La.ughter.) 
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Sir we have .reached the end of Our agony alid have reached ~ 
Anal ~  what I regard as the inevitable stage, namely, forgetting all. 
O'tir quarrels, ignoring all, our di1ferences, we are all anxious to rush 
forward and shake the Law Member by the haud and tell him what an 
excellent person he is. I am going to join ~  in this 
perfc.l'mance, but I shall do it in my own way. 'l'hIS has been a 
wonderful Bill, as I see it, from every point of view. Young ~ 
panies and old companies, Indian companies and foreign companIesl 
weak companies and strong companies-all alike have 'had reason. to 
complain about the manner in which they have been dealt wIth. 
Some Members of this House are dissatisfied that the Managing Agent 
lin!'; 110t been done to death overnight, straightaway, without even navLlg 
a chance of offering a lal't prayer. OtherS. have been ~  ovet 
other features of the Bill, such as the questio'nof ~ the chIef agent 
or the district agent free and unrestricted in the remuneration he can 
charge: foreign companies are dissatisfied because they have been 
a§lked to disclose certain particulars which will put them into difficul-
ties: one and all are dissatisfied. It really comes to this--young and 
old, weak and efficient, IndiaTl and foreign, all have been laid 10"." by my 
Honourable friend, the Law Member, with the tenderness of a Chinese 
executioner. It ~ been a Bill which has created ~ all round : 
~  here, deposits t.here, restrictions everywhere have -been the order 
of the aay, and if I at all refer' to one or two of the unsatisfactory 
features of the Rill, ,it is not because there are no more, but because 
I.regard them as particularly taking away a great deal from the 
utility of the Bill. 

One thing that was referred to by my Honourable friend, Sir 
Cowas,ii .Tehangir, this morning, was the question of the freedom of the 
Chief Agent to charge anything he likes which he said had taken away 
from the value of the provision which we have made with regard to 
the field worker and the ordinary agent. What is the position' Mine 
was, unfortunately, the only voice raised against this. My Honourable 
fi'iend, Mr. ADanthasayanam Ayyangar, raised that point earlier; but 
somehow or other he evaporated when I raised my protest, and pointed 
ont how it would nullify the provision with regard to ordinary agents : 
bot no voice was raised in support of the eontentions I then advanced. 
I feel that it is a very seriollS deficieney in th;" Bill which will soon ha'\"t 
to' be rectified. 

. 'rhen, I come to the question of Managing Agents. I do not know 
whether my Honourable friend, the Law Member, -really wanted to do 
as much damage to them as has actually been done. They seem to have 
alinost died by accident. No one intended to put an end to their; 
existeJ.ce within three years: no one intended to restrict their emolu-
ments to Rs. 2,000 a month, for a.t least some years to come : and yet, 
by llne of those accidents which. are sometimes happening in this world 
ano which ~  to. do no good to anybody, the poor Managing Agents. 
are,. to put It qUIte plainly, being expropriated. My friend, Mr. 
Satyamurti, must have been very hard up for argument, because he 
~  upon ~  was supposed to have been said by my friends, Mr. 
O,a.pIXu.Ln-M'Ort1ll;ler and, the ~  t11e ~  Gro1l9. Sir Lealie; 
~~ . I do nC?t know whether they really intended to support the 
Idea that vested Interests should be done away with ; but if they did. : 
then I am sorry for them, and I for one am never going to a.gree to 
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sach a proposition. I cannot undex:stand this ~  towarcis 
Managing Agents. If I know l:Iomethmg ~  the ~  C?de Or the 
criminal law, there are probably very few crImes which entail confisca-
tion of property-treason for one thing. My' Honourable friend, the 
Leader of the Opposition would know of some more: but, after all, 
there are very few crimes, and those too very serious ones, which entail 
such very heavy punishment as that which has been meted out to 
){anaging Agents. Well, if my Honourable friend. the Law Member, 
thinks that he has rid the country of a dangerous pest, I am not going to 
quarrel with his self-satisfaction. I hope a new race of controllers of 
insurance business will arise, and the stream of Indian insurance will 
henceforth flow pure and \U,ldefiled. Some one told me the other day 
that there is a company . ~  known as the Genuine Insurance 
Company of which the ~  Agents are Happy and Company. 
It seems to me that when we have seen the end of this Bill, there will 
he no genuine companies left and no Managing Agents will be happy 
61 all ! 

Sir, I want to teU the House quite frankly how I am reacting to 
this Bill. I am going to advise everyone over whom I have, any 
influence and who happens to be engaged in insuranc_e business to shut 
up shop at once and to turn policy-holder. (Laughter.) I myself pro-
pose to do the same. I am not going to make any statements in av 
forms that may be sent to me, because I know that there is a provision 
that if I am caught out in two years I will get no relief. I shall instead 
get a friend to say all manner of nice things about me, that I am 9f 
very sober habits and that I go to bed every night at nine o'clock, and 
so 011. So far as I untlerstand the section, no penalty need attach to 
rue : and after two years I am perfectly happy. 

Then, Sir, I object to another thing which arises from this Bill, and 
that j" with regard to the procedure that has been adopted. Why 
should we, into whose hands the destinies of the nat¥J.n are oommittcd, 
ua engaged over one tiresome Bill, occupy the whole of the Simla, 
Session 7 For weeks I have been unable to sleep : for weeks I have 
dreamt of preambles and sections, amendments and explanations, pro-
visos and schedules, and aU that sort of stuff : and it has engaged un-
remittingly our. attention the whole of this Simla Session. I sug-
gtS1 that if such contentious Bills are to be taken up in future, this is 
not the proper Session for consideration and decision. I am also 
begitming to wonder whether this procedure which we have been fol-
lowing /ill along is really the right procedure. considering that we are 
living in a world of rush and hurry. Why should we have a Select 

~  then a Bill, then prolonged ~  in the ,House, very 
cften In the ~  of a ~  Select CommIttee' My own feeling 
in the matter ,vould ~ and here I am expressing my unbounded con-
fld'ence in my friends,---if we have a contentious ':rn,easure of thfu 
char:acter, why not commit it to the entire and 'sole c'areand custody ot 
the Honourable the Law Meniber. Dr.Ziauddin Ahmad' and Professor 
Rangll' (Laughter.) I am quite sure -that, between them 'they wanta 

~  just as a,eceptable 'Or just as unacceptable a Bill as that which 
h8$ 'now' seen it.s, ~  ~  this House ..... ,. . '. 

~ ,. 
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Sir Muhammad YaJmb (Rohilkund and Kumaon Divisions: 
Muhammadan Rural) : Then you will not have the tragedy of Members 
crossing the floor. 

Sir B. P. Mody: I do not know whether it is a tragedy or comedy. 
Now, Sir, it only remains for me to refer to my friend, the Law l\Ie:r.n-
ber and my friend Mr. Sen. Very deserved tributes have been pald 
to No.2 of the ~ Department on this business, namely, Mr. Sen. 
I feel sometimes terribly unkind towards him, and if I had my own way, 
I would deport him from Simla and Delhi, and detain him ~  a place 
where he could not tinker with Insurance and Company Bllls! But, 
Sir, on other occasions, when my irritation with hilI! over particular 
matters evaporates I am free to recognise the very great industry and 
capacity he has ~  to bear upon the ~~  of preparing. the ground, 
of initiating the Bill and helping in its passage through thIS House. I 
am sure that every one of us is agreed thlit M,r. Sen is a great asset to 
the Honourable the Law Member and to"this House. 

~ :.' 
And, finally, coming to Honourable the Law Member himself, I 

will only say this. Handsome and, well deserved tributes have been 
paid to his great industry and ability, and I am sure my friend, Mr. 
Aney, lind my friend, the Leader of the Opposition, in their own mhnit-
able way will add to those tributes. but, so far as I am concerned, I 
will only say that the Honourable the Law Member has added very 
greatly to his reputation. I do not know,-because I have never seen 
him with a cap, as to how many feathers it has in it, but I 8jIl1 sure he 
has added one more feat-her to it. I hope, if I may say so, he will rest 
on his laurels a bit, because, Sir, I am becoming very apprehensive of 
what his itching hand may nex't attempt to achieve. I hope the 
Honourable the ~  Member will feel that he has done a great day's 
work in placing on'the Statute-book the Companies Act and the In-
surance Act, and with that he should, if he has only a normal appetite, 
of which I am rather doubtful, be ~  satisfied. Sir, I support 
the Third Reading of the Bill, and join whole-heartedly in congratulat-
ing its authors. (Applause.) . ,. 

Mr. M. S. Aney (Bersr : Non-Muhammadan) : Sir, my friend, the 
HOllourable the Leader of the House is the recipient of congratulations 
and eneomiullls from all parts of the House, and I feel it a great pleasure 
to add my humble. tribute to the chorus of tributes that have already 
been ~  on him. Nobody can deny that he has not spared him-
self in preparing the ground :i!or this Bill and in piloting it through this 

~  \yith !!,reat skill nnd a tJility. 
Sir, I do not think this is a proper occasion for me, at any rate, to 

review tilt' provisions of this Bill oYer which we have been labouring 
prfh'tically during the whole of this Session. If I attempt to do that, 
prohably I shall have to inflict a -speech very much longer than the ono 
which my friend, my, Satyamurti, made. But he has really relieved me 
of a great duty 011 account of the pains he has taken in reviewing some 
of·.the important provisions and pointing out what are the points on 
whil·h this. House feels veq keenly, and what was left unsaid by him 
wah, to a large extent, made up ill his own inimitable way, by my friend, 
$4- Homi Mody. Both of them together have shown, from two opposite 
p()intsof View, what are the meritaand demerits of the ~  Bill:before-
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us. I, therefOl"p., do not propose to again take a review and point out 
from my own point <'f view as to what are the salient features of thiB 
Bill which we consider as important and what are those provisions with 
which we are satisfied Ilnd which are those with which we are dissatis-
fied. In fact, I agree with the advice which my friend Sir Romi Mody, 
has l!iven us, that we have now reached a stage when we ought to 
forget ~ 11 miRllnderRtandings, and all the hard words exchanged between 
us over this Bill. We have now reached a stage when we should recog-
nise, a stage which he called as the inevitable stage, that all of us have 
worked hard and that we have all succeeded in presenting to the HOllBe 
and to the country as u whole a measure which will ultimately lead to 
good business, for the sake of which alone we have been undertaking 
all these labours. I do confess, as I said at the beginning in my general 
speech. that we have arrived at a stage of our progress in regard to 
insurance businf'ss now where we cannot stop and sit with folded hands; 
ana the present law of insurance would not do. that it needed modifica-
tions, and modifications of a radical character. and I do maintain, in 
spitf: of my differences on certain points. with the Honourable the Law 
"M'ember and differences of my Group also with him and with the 
Me.mbers· of the Congress Group, we have been able to work together 
and to give the country a measure which deserves to be given a fair 
trial by this country', and whieh I strongly hope and trust may ulti-
mately prove to be a sure and sound foundation of the work of insurance 
business hereafter, at least for some time to come. 

Rir. Bome of my friends, and particularly the Honourable the Law· 
Member mnst be feeling a great deal of relief when he is moving the 
Third Reading of this Bill. He must be feeling like a man who having 
to Ulake a long and arduous journey, after' a hard struggle, comes to a 

~  when he sees that the uphill journey is over. In the case of Bills 
particularly, the passage of a contentious Bill through this House is 
really uphill work. When the height is scaled and when the top is 
reached, the future journey' is comparatively easy. I am quite sure the 
Honourable the Law Member must be looking forward to the passage 
of the Bill in the -other House not as a journey of ascent, but ail a 
j.ourney on a level road. He has now that feeling in him, and we also 
t.hink as his collaborators in the arduous task that we have been able 
t.o bring the Bill to such a stage that it may pass without any serious 
opposition elsewhere. That is the situation to which we have brought 
thiR meaRure. In conneetion with tIds Bill. it was, I maintain, the 
privilege of my Group to have moved a certain number of amendments, 
and it is but nRtural in a debate in which the parties are seriously 
divirled on certain vital points and there is a sincere feeling of convic-
tion behind, that Rome hard words arc exchanged.. But we must remem-
ber that this is a time when we have to forget all that. If certain ex-
pressions have beeri used by Members on this side or by Memberl of this 
Group to which T have the privilege to belong, it was not really intend-
ed to show that anybody was acting wickedly in this Honse. There 
was no intention io altribute any wicked or unworthy and wrong 
motives to anybody at all. It was intended merely to express hoW" 
keenl)" we felt that on· certain points those· whom we expected to leBd 
'1M tJi.eir suppCJi"t were not supporting· us. Itw-as only this sense oJ 
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keen disappointment which was responsible for certairi hard expres-
sions that wel-e being used. If two reasonable men come together and 
say that two aud two ~ four, we are ~  foolish enough ~  to ~
stand it and to say it IS an unholy alhanee. You must give us creq.lt 
that we undcrstand and that we have got common sense to know the 
simple calculation that two and two make four. We protested only 
when we were seeing that two and two instead of becoming four were 
either five or three. There were points on which we expected my friends 
on the Congress Benches to c{Jme to our help and assistance, as they 
ha.e always undoubtedly been the champions of the cause of .the poor, 
of the cause of the weak, of the cause of the depressed, and wIth whom 
we have bad the privilege of working for so long a ~  

we find that our expectations in this direction were altogether frustrated 
on certain occasions, it was but natural to use expressions to the effect 
that they had entered into an unholy or ~  and unexpected 
combination with those who never saw eye to eye with any Member 
who were sitting on this side of the House. A sight like that sometimes. 
startled us. and in our startled moments expressions have been used of 
which my Honourable friend, Mr. Satyamurti, ought not to have taken; 
any serious notice at a stage which we ought to be in a position to 
recognise the virtue of mutual assistance and joint labours of all and 
how every Gl"OUp and the whole House have contributed their best 
to make the Bill what it is today. Mr. Satyamurti will certainly, in a 
calmer 'moment, admit that my Honourable friends, Dr. Banerjea, 
Pandit Lakshmi Kanta Maitra and Amarendra Nath Chattopadhyaya 
are not persons who will espouse a cause for which they do not· fedl 
strongly und are not men to lightly find fault with those with whom they 
have been working for the whole 'of their lives. But if they were 
constrained to use strong language, it was because of the keen feeling 
of; disappointment that on certain vital points they expected some kind 
of result, but, unfortunately. that result was not forthcoming. It should' 
be taken only as an expression of keen disappointment. I myself do 
nm like to use hard words at all and I do not at all fe,el anything even 
if anybody else uses harsh words against me, because hard words break 
no bones. If anybody uses a hard word against me, the J}loment I go 
into the lobby I can go and shake hands with him without even remem-
bel-lng-that he has used hard words. It has never broken any bone 
when I heard 'it, and much less will it break any bone some time after 
it. Though there were unfortunate occasions for intimate friends to 
• differ from each other during the debate over this Bill, 8till I do not 
think that it is likely to create any feeling of estrangement between 
those Benches and these Benches, because, after all, the distance be-
tween us is only a few feet. The heart is the same and we are working 
for the same purpose and we shall, God willing, be working, hereafter, 
for the same purpose. It is not for the first time that we have had this. 
Even on the Companies Bill, I had the privilege, at timeEl, of making 
an "unholy' alliance" with the Honourable the Law Member and 
voting against my friends on the Congress Benches. I am not afraid 
of ~  hands with those Benches at all if I find their position to be 
reasonable and my convictions agree with them. I hope my Honour-
able friend, Mr. Satyamurti, will understand that the expresaion .: Ull-
holy alliance" was not intended to indicate that there is' a general 
apint of demoralisation and that the Congress fr(ends have altogeLher 
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fOXIlakE'..I1 their principles, but Qnly there was a feeling of disappoiIl.t-
ment at the attitude of some of the CongrE'BS friends on some of the 
~  vital pQints oonnected with the present ~ . 

I want to say something about some other points. One thing ~  
have struck everybody. Some of the admirable ·speeches, which the 
Honourable the Law Member has made in this House,-I am not refer-
ring only to the speech which he made in the general discussion but also 
to those delivered by him in defence of certain clauses ~  
be forgotten. My Honourable friend,Mr. Satyamurti, has made a very 
eloquent and pertinent reference to one of such·· passages in these 
speeches. I refer to the same passage in which he tried to defend the 
rights of the Indian people, to protect t.heir own interests. against the 
aggressive tendencies of the foreigners and the words which he used 
at that time will be ringing in our ears for a long time to come. There-
in we found that it was not a Government servant who was talking, 
but it was an Indian heart that was speaking through him, and it was 
becatlse of that, because of the deep patriotic conviction in him, that I 
feel that any measure of this kind, however much one may differ from 
him at times on this point or that point-any measure intended for the 
amelioration of this country in his hands is a safe measure and he is a safe pilot in ,vhom we can put our confidence. 

Mr. B. A. Sa.thar H. Essak Bait (Wcst Coast and Nilgiris : Muham-
madan) : Patriotic heart,-Mr. Satyamurti said Congress heart. 

. Mr. M. S. hey: I identify the word Congress with patriotism. I 
cannot understand being a patriot and at the same time not being a 
Congressman. Those who are not in the Congress are also of Congress 
mind. They are inwardly Congressmen if they are really 
patriotic. They mayor may not take the label of a Congress-
man. but inwardly t.hey are all Congress minded. But if they do not 
likt' the label Con!!:re.ssmen, they can choose any label they please. Un-
.fortunately, my Honourable friend, Mr. Sat.yamurti, made a reference, 
in the course of his speech, to this, t.hat, if all the amendments of the 
Bcul!,al Group representing t.he small companies had been carried, noth-
ing would hl1ve been Ipft of the Bill except. the preamble. I thought 
that was the way in which the Honourable the Law Member at times 
~  ; in his humour he permitted himself such exaggerations. But 
when he was quoted with approbation by my Honourable friend, 
Mr. Sutyamurti, I thought he had fai,led to understand the humour un·· 
derlying that remark Our amendments did not say that no limita-
tion!> Were necessary, no restrictions were necessary. They' only said 
that the amount of restriction that you wanted to impose was unreason-
able. They never said no investment was necessary or that no deposit 
was necessary. They only said that the way in which you wererrunning 
was probably too precipitate and mi!!:ht lead to disaster. If theee amend-
ments bad heen carried, I make bold to say, inspite of the eloquent speech 
of,: Mr.Satyamurti, and whatever else the Honourable the Law Member 
might have to say, hereafter, that they would have made the Bill much 
more acceptable to the country and would have .. brought more laudable. 
*esults than it is likely to do now. I am not entirely dissatisfied with the 
Bill, but I am not. wholly satisfied with the. ~ either .. TlJat ~ my ~~  

: • .'. • I ~. .: . .' , • 
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tion. No human measure can be perfect. As men we Jlre all liable to some 
kind of limitation and every human creation is bound to be imperfect. 
That is my ~ . Another consolation is this. In spite of all these 
differences, the jElonourable the Law Member, in his admirable speech, 
stated that he'was open to conviction, and let me say that, in spite of our 
differences, whenever any suggestions were made he used to weigh them 
carefully and he really kept an open mind for a long time, except on one 
or two points on which he had his own opinion. But he consistently kept 
up an open mind and it was because of that open mind of his that )We were 
able to place before him certain suggestions which he accepted and which 
have really gone to make this Bill more acceptable and a better and im-
proved one. 

Before I sit down, I do want to make one remark and that is this. 
As the way has been shown by my Honourable friend I think it shall 
not be right for me not to refer to the very hard work done by three or 
four Members of my Party in connection with this Bill.. First and fore--
most, there is my Honourable friend who happens to be in the Chair now. 
He had been in the Select Committee and his experience and advice had 
been of great use in considering the various points that came up before 
us. Then, there are Dr. Banerjea and Mr. Maitra. They cannot be 
forgotten. I ought not to forget also to refer to my friend with a res-
pectat.l(' flowing beard, Sardar&nt Singh. These four persons have 
worked hard and I believe if Sardar Sant Singh' had been present in 
the House, clause 43 would not have been passed by this House so smooth-
ly nh it did. We would have witnessed at any rate an interesting debate 
on that questioli. Lastly, I must express my admiration for my friend 
Mr. Allanthasayanam Ayyangm· which compels me to make a reference 
to him. When I spoke at the time of the Companies Bill and when I 
made' n speech on the third reading, I specifically mentioned his name 
afttor haying paid my tribute to my' friend who is no longer in this House 
and whose presenc{' we have been missing here so much for all these days 
and who is now, however, occuping a very responsible position outside 
as the Premier of the United Provinces. I then mentioned that here 
was a ::oung man ,vho is showing a capacity for work and has an 
acumen and subtlety which is bound to elicit the admiration of this House. 
That propheey which I made about him at the time I am glad to find 
is more than justified. It was because of his labour and the labour of hit . 
frielld. :Mr. S anthan am, that we have been able to find out many little., 

•.. points which would otherwise have escaped notice, and many incon-
sistencies have been eliminated. I want to express my appreciation of 
the work of Mr. Ayyangar and Mr. Santhanam. . 

Before I sit down, I wish to pay my tribute to Mr.Satyamurti· 
himself. It will be unkind of this House, it would be in fact playing 
~  without Hamlet himself if we do not PIJ.Y our tribute to his ser-

~. It was he who has taken a great deal of pains ; and although he is 
~ ~  f?r some of the evils of which I and my Group have been 

~ ~  It must be admitted that he is also responsible for improving 
~  ~  to a large extent on some very important points. If he hilS got 

hIS pomts of weakness, he has also his points ot strength and greatness. 
It :is trJIe that pn certain points be remained strong and adamant. From the tributes that he has,just paid to the. great loyalty of his Party, ! feel 
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we are coming up to the age of Hitler. 1 do not know whether on many 
{if the points that came up he had the real majority of the Party behind 
him hut it i.-.; nevertheless true that there is a spirit of loyalty-a spirit 
01 subordination to the Ioleader and allegiance to the Party, which deserve 
mention. Therefore, even if a Hitler is coming tomorrow, we are being 
gradually prepared and trained to follow him. We have come to that 
Rtage. It is because of the spirit of co-operation among the various Leaders 
and different parties in this House that we have been able to bring about 
this Bill in a presentable and acceptable form. 1 shall not forget also the 
valuable contribution made to this debate and to this Bill by the Members 
().f the European Group. There were certain points on which 1 did not see 
eye to eye with them but I found that on other points they were able to 
take a reasonable view of things, a more reasonable view than some of us 
could take. In spite of their strong sense of selfishness--I'll add enlightened 
~  (Laughter) there is a feeling of doing justice to the land which 
feeds them and where they make their fortune. That spirit is there and 
it is that spirit that is a guarantee for the future, that enables us to work 
with them, if necessary, in the interest of working up for the ultimate goal 
wp, have in view, namely, the complete independence of India. Last time 
when I finished my speech on the Companies Bill, I had an occasion to have 
a little chat with the Law Member. He said then (I don't know if he 
remembers the incident now) " Mr. Aney, my next anxiety is to tackle the 
Insurance Bill". He said that. in the case of the Companies Bill, he could 
rely upon one thing. There was an organised group of persons known as 
t1).e Shareholders' Association, and those fellows took all the pains to 

~  the share-holders' case, and, therefore, he had no anxiety as to 
leaving- llnything that would really be of benefit to the share-holders but. 
so far as this Bill is concerned; he said, that the policy-holders were an 
innocuous and unorganised body scattered over the whole country arid 
he did not know whether the case of the policy-holders would be properly 
11resented to him and whether he would be able to do justice to the policy-
llOlders or not. Now, we have come to the end of the measure. I say 
now that we have seen that in this House there is an overwhelming lov" 
amI regard for the p<>licy-holder, so much so that some people thought, 
4!ven the Leader of the Opposition thought, that in that love and regard 
for the policy-holder, the existence of one to whose existence the 
policy-holder owes his existence is likely to be forgotten. lnsuranoe 
business does not mean only the policy-holder. There is somebody elsef 

the insurer. Whatever injustice may have been done to the insurer, 8() 
far as policy"holders were concerned, their interests have been safeguarded. 
and, in fact. the difficulties that have been imposed upon the insurers and' 
some of their workers are mainly due to this extraordinary regard for the 
mterests of the policy-holders. I can assure the Honourable the Law 
Member that the policy-holder has found in him the strongest champion 
and. therefore, this Bill so far as the policy-holder is concerned is a. tolerably 
!lafe and reliable measure. I do not want to take more of the time of this 
H''Use 1111t therc i-; one more remark which I want 1:Jo make. The Law 
Member told me once. I don 'tknow if he remembers ii, that Indian business 
l'equires to be considered from three points of view. First, was its 
organisation, then, its financing and the third, he mentioned, was bankinp' 
bu$iness. I wish that hI'! takes rest now after his strenuous labours, which 
be so well deserves and ll'!t him. after that, before he lays down his reina. 



take up the question of improving Indian b!Ulking business and if hE" 
does that, I am sure it will do iDlmense credit to the great position that he 
occupies today. Law Members have come and gone but my friend, Sir 
Nripendra Sircar's name will go down to posterity as the person who has 
made a sincere attempt and a substantial contribution to the Statute-book, 
a contribution which is bound to result in helping the economic and indus-
trial progress of this country in the years to come. In this I wanted to 
include also my Honourable friend, Mr. Sushil Chandra Sen, and I am 
glad my friend behind me has reminded me of a duty which I would have 
heen guilty of not performing if I had not done it now. I want to mention 
this fact 81<;0 tbat when I spoke of the Honourable tbe Law Member I had 
always in my mind bis counter-part Mr. Sushil Chandra Sen (Hear, bear), 
but for whose help it would have been difficult even for him to have so 
successfully piloted this Bill. Sir, my friend, Mr. Sen's labours, hili-
industry, the acumen with which he has prepared his able report and the 
lucid explanations that he has always given, whenever any difficulty arose, 
have helped us to understand the Bill and to find out what was the proper 
way of meeting it. Therefore, Sir, I should like to say tbat this House 
feels greatly indebted to Mr. Sushil Chandra Sen for all the troubles he 
has taken and for the great ability he has brought to bear upon this legisla-
tion. Sir, I only want to add one word, viz., that I give my support to the 
motion moved by my Honourable friend, and I wish that this motion will 
hI' unanimously passed and the Bill will have a safe passage in the other 
House. (Loud A. pplause.) 

Sir .uhaJD.JD&d Yakub : Mr. Deputy President, everybody in this 
House roust have taken a sigh of relief today to find that the discussioil, 
on this Bill IS now coming to a close. Sir, this Bill has taken over three 
weeks in the Bonse itself, and the record of amendments was broken 
when over two thousand amendments were tabled and a very large number 
of them were also moved and debated upon. We have had many legisla-
tive measures in this House, and, since 1924, when I have been in this 
!ssembly, I have seen many contentious measures being debated and 
passed in this House bnt never did any legislative measure create such a 
thrill, not only in the Honse but in the whole of Simla, as was created by 
the Insurance Bill. About one hundred persons, who were connected with 
the insurance busmess, were staying at Simla since the Bill was before 
the l::lelect Committee, and besides, many other beneficiaries. I know 
that the Cecil Hotel made a very thriving business out of this. Dinner 
lIarties and luncheons were the order of the day, and it was du,"ing this 
HUle that my friend, the Chief Whip of the Congress Party. entertained 
~  of them at a cocktail party in the Cecil Hotel. But in spite of many 

~ opinions and different ways of thinking. it must. be recog-
nized that the law of insurance has been placed on a fairly sound basis 
Tbe chief conflict lay between the major and the minor or the bigger and 
the smaller companies and, as is mmal everywhere in the world, the mortl 
influential and the more resourceful companies have made the best of their 
opportunities. I am told that most of the amendments which were either 
plUlsed by the House or were accepted by the Government were those which 
were tabled according to the suggestions of the. representatives of thostl 
big and resourceful insurance companies, but there is always a thorn with 
tIle rose. Unfortunately, the amendment of my esteemed friend anrl 
professor, Dr. Ziauddin Ahmad, who has no doubt mllde a very valuable 
l'ontribution to this deba.te, has, as they say, embittered altogether the 
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cup of joy of the company managers which was passed in spite of the 
forceful and eloquent defence of the Honourable the Leader of the Oppo-
sition, and many of them, I am told, left Simla the very after-noon in 
disgust, much to the disappointment of those who made business out of 
them. (Laughter.) Well, Sir, really it is very difficult to satisfy every-
body and every interest in this world, and I think it is not possible to see 
what would be the cumulative effect of all the amendments which have been 
made in this Bill, in the House, until the Government have got time to go 
through the whole Bill, and I say it was extremely wise on the part of Gov-
ernment that they did not try to rush this Bill through the Council of State 
this Session. They will now have time to go through the whole Bill and 
see what would be the cumulative effect of certain amendments which were 
passed,-probably some of them on account of the eloquence or party 
strength of certain parties in the Assembly,-before the Bill goes to the 
other House, I think Government itself would be in a position to table some 
amendments so as to improve the Bill and to remove contradictions. There 
art certain points, no doubt,-for instance, the Managing Agents, or the 
re-insurance question or the question regarding the reserve funds which 
the companies ought to keep : these are points which require, no doubt, 
careful consideration and now that the Government hav.e got time at their 
disposal, I think, before the Bill goes to the other House, they will care-
fully go through all these points and scrutinise them and I hope, that after 
this Bill has emerged out of the two Houses. it will probably then be an 
iltlprovement on the existing law of insurance. Mr. Deputy President, the 
Bill has no ooubt taken a very long time in the Assembly ; my friend, Sir 
H. P. Mody, has suggested a way of shortening the procedure of going into 
Select Committees. I would, with your permission, suggest even a shorter 
way of getting the thing which he requires, that is to say, that all the Bills 
should be referred to a Select Committee consisting only of one of the mill-
owners of Bombay and then they should be allowed to have a proxy in 
their pockets to vote in the House (Laughter) and then I am sure all the 
contentious Bills, particularly those which relate to financial matters, will 
probably be passed within a tew minutes ..... 

Sir B. P. Mody : You are quite right. 
Sir Muha.mmad Yakub: .... and I think my friend, Sir H. P. 

Modv. ha!:l crossed the flOOr of the House and is sitting along with the 
Honourable the Law Member, and with the other Treasury Members 
now, in order to persuade them to adopt the method which has just been 
!:uggested by me. Sir, I do not want to take much of the time of the 
House but I should not be doing justice to myself if I did not refer to a 
vrry minor incident which happened between a l\fember of my Party, 
2\11'. Bajoria. and the Honourable the Leader of the Opposition. I am 
very glad that the Leader of the Opposition. with his usual magnanimity, 
wrote a letter to my Honourable friend, Mr. Bajoria. and said that he 
did not mean to hurt his feelings. I am very glad that thi,lO harmony 
l)etween different Parties. which is so necessary in order to carry on the 
work of this Assembly, has been restored by the courtesy of the Leader 
of the Opposition. 

Now that big bouquets of praise and encomiums have been showered 
4 P.M. on the Honourable the Law Member and his lieutenant, 

Mr. Susil Sen, it would be extremely improper on my 
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part if I did not also present to both of them a ~ ~ ~  ~ my 
tribute. There is no doubt that the Honourable Sll' Nripendra 81rear 
has perpetuated his name iD: the annals ~ ~ Legislative Assembly by 
steering through two very ~ legISlatIve measures,. n&:mely, ~ 
Companies Act and the Insurance ~  and both ~  and his lieutenant, 
Mr. Susil Sen, richly deserve our trIbutes, compliments and congratu-
lations. As has already been suggested by my Honourable friend, Mr. 
Aney, when the Honourable the Law ~  has also placed the 
Banking Law of the country on a sound baSIS, h.e would have broken 
the record of legislative work in this Assembly. Now, Sir, I would 
not indulge in showering praise over everybody in the House and 
without turning the House into a mutual praising 80ciety I support 
the motion before the House. 

Mr. Bhulabhai J. Desa.i (Bombay Northern Division: Non-Muham-
madan Rural) : Sir, it is rather unusual that nearly the whole day 
should be spent on the third reading of a Bill, but I' appreciate the occa-
sion when a long, difficult and arduous task has been performed. While 
I am overwhelmed with the sense of criticism of what this House has 
achieved or failed to achieve, I have this satisfaction that every ~ 
ber of this House has approached the Bill before it and he has not 
suffered for want of pressing the views from any point of view from 
which they emerged. I have not that proper sense of bitter humour Or 
bitter sweet humour which characterises the Leader of the House and 
it is better, therefore, that I must confine myself to my own mode of 
expression of what I have observed and what at the end of this arduous 
Jabour I feel in regard to this Bill. So far as any personal praise in this 
matter is concerned, it appears to me that I am' not quite fitted for the 
purpose of giving due expression, not so much because of want of 
language ..... . 
Mr. M. S. Aney: Of which you are a master. 
Mr. Bhule.bhai J. Desai: .... but because I feel that it is far better 

to speak perhaps a sentence in which you have put in and concentrated 
all you wished to say instead of taking much more of your time. Apart 
from any question of political measures, in so far as the Indian Companies 
(Amendment) Bill was concerned and so far as the Insurance Bill is 
concerned, I would not undertake the task of supererogation of tellinll 
the House what is already known as to the unique abilities, the experience 
VI''] the f;elf-possession of the Leader of the Honse. But I nave this 
gl'eatel' satisfaction that in the case of these 'two Bills we were able. 
without much difficulty, to pool as much knowledge and experience as we 
possessed in order that we may be able to assist in a proper and effec-
tive legislative measure, having borne in mind the purposes of those 
two Bills. In that encouraging helpfulness of pooling our resources, I 
have great satisfaction in acknowledging what has been done by me. 
Bouquets of compliments can be paid and I have broug-ht none of them, 
but I have brought a warm enough heart to the task which I am now to 
perform and which I, therefore, feel that we owe it to the Hou!';e that, 
whether the public at large disa/!rees with us as to the measure and 
whether the Parties, during the interval of the Bill, were disagreed ~ 

to the measure, we are all agreed today-at least I hope we are-that. 
though the Bill might have been better, if each one of our opinion had 
prevailed, we have to accept the common minimum reserve Or tIM! 
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OOIllBlOP' maximum reserve in whichsoever way you may look at this 
matter. On that, I tender my felicitations to my Honourable friend. 
)(y Honourable friend, Mr. Susil Sen, as I have already said, produeed 
a commendable Bill with the assistanee of the Draftsman and I must 
ooufess to a sense of small disappointment that out of 2,000 odd amend-
menta, I was only able to allow, so far as in me lay, about 200 to be 
mo\"ed. It is a guillotine of which my Honourable friend, Mr. Satyamu.cti, 
eomplained ..... . 

Mr. S. Satyamurti : I did not complain. 
Mr. Bhulabhai J. Desai: ...... while he talked about everybody 

else. Though it happens that !\ir. Ananthasayanam Ayyangar and Mr. 
Satyamurti are members of the Party to which I belong, 1 think. it is 
right that we must acknowledge that their energy, their initiative and 
their industry contributed a great deal to the utility of this House. As 
regards my friend, Mr. Susil Sen, not only did he produce a commendable 
repo,-t but, since then, has worked hard to understand every point ~  
view. To say that he and the Leader of the House were accessible is 
using very mild language for the simple reason that I think, occasionally. 
lie has had reason to complain, a complaint which we on this side of 
the House, beeing public men, ~  afford to voice, that he was being 
too much educated. But for myself I feel that we cannot be too mucb 
educated though, at the same time, 1 must confess that you cannot, in this 
Iiie, please every interest where conflicting interests in a measure of 
this kind are concerned. To anybody who is disappointed either inside 
~  outside this House all I can say is this that our endeavour has been 
for the larger cause of the purity of the business and for the advance-
ment and growth of Indian insurance. In that, everyone 9f us has 
contributed a share of experience, knowledge, ability, ~  and, to 
the extent to which he could, persuasion. In response to what m)' 
Honourable friend, Mr . .Aney, said, I am not one of those who believl' 
that any combination-and it was not a combination in this case-of 
those who say that two and two is five i$ good enough. I hope and 
trust that from my point of view, at all events, whenever I have made 
It combination with him or with my friends of the middle 01'- my friends 
opposite, I have always believed that it was because two and two made 
four and that they accepted the same formula. l' have no doubt that it 
i!-: :possible to say from the point of view of those with whom I did not 
comhine that my sum of two and two made four was wrong, but I am 
glad to have the credit of at least not being misunderstood in any 
mlltter. 

Sir, during the course of this debate, I was the subject of many 
criticisms, many temporary elations, many temporary supposed victo-
ries, but, at the end of it. all, what must prevail is a sense of duty iJ'-
Tespective of what others may feel as to the cOurse that we are ~  
and I am glad to be able to say that so far as in me lay, so far as in those 
who work with me lay, we have tried' to put forward our point. of view 
and though it may be very much wisbed that as a Party we must. 
expl'f'!;S different views and though discipline may be called the oompiex 
of Hitlerism, I am one of those who believe that you cannot work in any 
ol'ganisationas a party without 8 sense of unity, without 8· sense of 
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DlutUal restrictions on each other's ~ to produce the best ~ . 
(Hear hear.) :It is only in that way that we can work, otherwise' ~

~  may' begin: which even those who wish it for the time being 
would in the 'end regret.' Therefore, I am not at all sorry that notwith-
standing apparent clliferences, ~  I welcome them in our Partl myself, 
of course they are expressed wIth fullness of candour, enthU81&8JD. and 
even vigour, but then here I do ~ ~ to any friends of min.e telling. 
me that he does not accept a partIcular Judgment on ·the questIOn on a 
purdy personal view, but once it becomes a Party view we try to nego-
tiate, understand, appreciate, restrict, deduct, add and, in ~ end, come 
to a conclusion. Having done that, we hope and trust that we shall 
continue to act in the same spirit and, if my ~  friend, :Mr. 
Alley, would want to produce a Hitler in this conntry, we will give (lim 
a few lessons. 

Coming to the question of the Bill itself, I only wish to say a few 
words. But before I come to it, Sir, there is the class of helpful servants 
of this Assembly-I call them servants in no ignoble sense, for ~  serve 
nobly and silently, 1 refer those who assisted in collating these 2;000 
amendments, so that we were able, every evening, to sit down the remain-
ing three hours and perform our task with some regularity and be able 
to pre!>ent to the House, as time went on, with proper form-I refer to' 
the Assembly office for having done the work with celerity. As regal"(ls 
the Bill itself, there are only a few words, which I wish to say, for I have 
already expressed my views on two occasions apart from short ~  

which I. made when the amendments came up before the Hou$e. I have. 
s sense of disappointment that I have not been able to contribute to the 
extent to which I would have wished, had this been Our ~  legis-
lature (Hear, hear) for the purpQ8e of encouragement and growth of my 
(lCll:utl'Y'S progress in this direction. For indeed, I think it-is a truu,m 
which I want all my friends here to appreciate that if to be a pro-Indian 
is to be anti-anything. eise, I think it is a misconception which if they 
in their own minds turn over, they would find it regretful to express the 
contrary. For, if a Britisher were pro-British, I believe he is not anti-
world. 1'£ he is that, then he may have a return ~  from me that 
I am a pro-Indian first and also last and to the extent to which we have 
power and authority which we find restricted and constrained we will 
make every endeavour in order that we may progress in our ~  
they have progressed in their own, apart from the progress ~  they 

~ have done in the rest of the world. So that, our points of view, 
where they differ, are points of view which I am quite certain they must 
appreciate and that is this. That we desire and we must desire, tbat if 
it were not difficult in this case that another interpretation of section 113 
might ]lave held up this Bill, I still maintain that I would ha.ve ventul'dd 
to submit to the House the definitions which I suggest and pass on that 
definition, if you like call it a discrimination ill favour of my own 
country. For who is not patriotic enough in this world, who does not 
discriminate in favour of his own. (Applause.) It is all very well to be 
altruistic, to be international, but when it comes to actual business, I 
have not yet seen any single race dealing in politics of ~  while 
talking of internationalism, are not exclusively national in the advance-
ment of their own interests. I, therefore, make no apology whatever for 

~ point of view that I preas with apparent bitterness ~  some of my 
frIends saw when I spoke. MY' bitterness is only its value. When 1 f4'e\ 
L438LAD ]I! 
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Itrongly, as strongly as every Member of this House that IIlY,right ~ 
legislate for my country should be restricted,· as i,t is in tlle riianner m, 
which it is. 1'£ that is bitterness, I confess ~ . ~  'but more ~  thlit, 1 
think every friend in this House recognises. that as a mere matter. ,: ~
human element I have never been wanting in ~  g'oodWill. to' 
any single individual from whom I have had or I have received di1fering 
opinion which 1 have always attributed to be bona fide, if I claim bona fide. 
for myself. ' 

,:': 

Comi:tg to the other parts of the Bill I have only to say a few words. 
So far as I have understood the trend of this legislation, the points of 
view which have come before this House, a great deal more or a great 
deal less might have been done. You may have extended the life of 
Managing Agents, you might have more easily limited or extended the 
commissions payable not merely to insurance agents, but for other persons 
interested in insurance business. You might have got rid of or tightened 
by adding more qualifications to insurancE'! agents. 

[At this stage, :Mr. President (The Honourable Sir Abdur'Rah,ini) 
resumed the Chair.] ,  , . ,., 

You might have had, had I prevailed, better retaliatory measure, 
in order that foreigners may not compete unequally and unfavomably 
with ours. But, none-the-Iess, if in weighing these scales; we have made 
mistakes, they are mistakes in learning. While those of;ol1r friends who 
came ~  I am very glad indeed-that our-people have learned' the 
llrtof th<, business and the necessity and'thevalue of propaganda (Hear, 
hear), I am not afraid whether it is called the big business m the aman' 
business, the big bug or the small bug, every one who feels pinched in any 
matter ought to say boldly, and courageously and press his points of 
\'iew to the extent to which he is able to persuade a 'diversified House 
of this kind. (Hear, hear.) When the Companies Act was passed, 
when I returned to Bombay, they asked me whether I had produced 8 
monster. I had to protest and say that if a monster -had been pro-
durf"d, ~  goo to Sir Nripendra Sircar. But, none-the-Iess, I told my 
friend that having seen a monster frequently face to face ~  in proxi. 
mity, I think they were very much mistaken. The same remark might 
apply as regards a Bill of this nature. But the working of it will clearly 
show if any adjustments are needed, and if such is the case ... _ I have no 
doubt that this House will, at an early date, set them right. But the 
principles on which they are based are those which may be recoltTIised. 
Fl'cedom is given for those who are strong, as my Honourable friend, 
F:ir I,eRlil' Hudson, said. We be1teve in publicity, but no-restriction. 
Yes. I quite agree. If I were strong enough to compete on equal termlS, 
I mil,·ht perhaps agree to it. If I had lettrnt that art for as many years as 
hi<; ra('e had learnt. it, I might have agreed to compete; if I had aJ.l 
the wealth and the resources of that race, I might have agreed, lftlt we 
belong to a poorer race which has been suppressed for q1,1ite a long time. 
for many years dominated and impoverished and, therefore, to the ex·· 
tent to which it Jies in us we shall, if you like to say so, impose restric-
tions on others so that we may I!row. I must remind my Honourable 
friend in t'his connection tha.t during the last 14 or 15 years,-eve-r' since 
discriminating protection' was passed by this House, wena:ve' rear-ed at 
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ieast five industries, one of which was the subject of discussion only· last 
Monday, and 1: have no clGubt so much so, that the complaint of D(f 
Honllurable friend was, ~  Oh J he has a baby, killing mania, because they 
happen to be weak". He says, now that you have more than enouah 
sugar, yon produce not only for your own consumption, that is what 
they say. But my Honourable friends are denying me even the chance 
of being able to sell my sug'ar in another country. Our eyes are thus 
always turned to our brethren in the land. If we feel disappointed. 
occasionally, by your passing, what we believe to be, unjust restrictionoS 
placed l:pon us. you must not feel that the complaint is bitter. You 
must recognise its justice; you must assist in their removal if you inean 
what you say, as I have no doubt you mean what you Eiay. 

Sir, there is only one word more and I have done, and it is this that 
in all legislative measures of this kind it is not possible to satisfy all 
interests, any more than it is possible to satisfy two suitors \!ho imagine 
Ihat each one has a claim larger than he has got. But, in the long course 
of my career in the Bar, I have, to a large extent, recognised that life is 
a matter of compromises ; for indeed if each of us wanted to stand in 
the same place as the other, having the freedom so to do, it would be 
impossible. And it is impossible to prove that the compromise we arrived 
at is good or bail, because that can only be proved by an impossible pro· 
cess, and you must fight it to a finish and lose it when there is no question 
af eompromise left. So that the value of a compromise depends on the 
judgment that you form as to the future and the ~ in your 
integrity and in the ability of those to whom that task is entrusted. In 
that spirit we have worked in the support of this Bill and if! that spirit 
I commend it to the House. 

Several Honourable Members : The question may now .be put. 

Mr. Preside'Dt (The Honourable Sir Abdur Rahim) : I will accept 
,the closurE; Rubjt'ct to reply by the Honourable the Law Membt'l'. The 
question is : 

" That the question may now be put." 

The motion was adopted. 

The Honourable Sir Nripencira· Sircar : Sir, I aeknowledge very 
gratefully tbe kind words whieh have been used-in connection with my 
. labours over the InRurance Bill. Casting my mind back over the 19 days 
throu!!'h which this BilJ haR lastpd before this House. I comi' to ask 
myself what is the most prominent feature and the most remarkable 
, incident in connection with this Bill; ano I have no hesitation in Raying 
that the point which waR indicateo by my Honourable friend, Mr. 
Satyamurti. is really the matter which caused me the greatest anxiety, 
although the enoof ~  has been 1\ happy solution. Thf' Housf' will 
remember that Ulere W8<l a lonl!' controversy here over seetion US' of'the 
Government, of India Act. It. is quite tMle that. so far as T am con-
,eerned. I have my own vi"w of ' Recti on 113; a1il:d what that is  is well 
bown'to. theHou!'Ie. That 'is my honflst iln'ti sincere conviction a,S reQ'Rt'ds 
~  iilterpret,atidff ofsectttln 113. 'But. itt the same time. T recolZ'ni-.e tht 
tltez:e ·a'r.e others· wti'd ~  ef"!ulll1v' ,tmtitled to 'Mve their' OWl\ opinionRw'ho 
-(fo''nat aeeeptmy ~ .  ,ofiJeetnm.' 113 ; lind, ifli 'ain not-mistaken, 
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f think that that 'is a very large section of this House. I put myself in 
the shoes of those who hold that opinion. They were confronted with 

'two dufticulties : (1) If they pressed for the logical end of their own 
conviction; they would have been entitled to press for certain measures 
like the definition of " Indian insurer" or provision for" compulsory re-
insurance "or discrimination in the matter of investments under sec-
tioll ~ (2) If, on the other hand, owing to the difficulties, which I 
pointed out, they preferred not to press that opinion (because being con-
fronted with the choice of two evils they bad to make up their mind as 
to which on the present occasion is the greater evil), that must have led 
to severe mental struggle, and they had to make up their mind as to 
whether they would wreck this Bill, a Bill which is so very necessary 
for putting Indian insurance on a good and sound footing, for getting 
p.ontrol over outside insurers (remembering that at the present moment 
we have none), whether, with all these good features, this Bill must be 
wrecked, or whether matters should be brought to a head and the issue 
t.ried over section 115'. AP. I say, Sir, those who did not agree with my 
construction of section 113 were placed in a very difficult situation. I 
acknowledge very gratefully, and I refer to no particular section but to 
all bection;: of the House, that I was given every opportunity of explain-
ing, on the floor of this House as well as on numerous occasions outside 
this House. my difficulties and the practical realities of the situation, 
And. if in the end, almost all sections of the House decided, without pre-
.iudice to their contention and without giving up their point once and 
for all or for all purposes,-if they have decided on ~ occasion; to 
waive their point and to agree to pass a Bill which will do good to Indian 
inslirance, if I may say so humbly and with respect to all sections of the 
House, they have chosen the wiser course. But I can assure the 
!louse that I can quite feel for thOse who were confronted with that 
difficult situation; for, speaking fOI myself, no difficulty arose be-
cause I had my own opinion about section 113. I have no doubt that 
it prevents the discr.iminations which were intended, Sir. when I said 
that I had the opportunity of talking very frankly and discussing very 
fully with Members of the House, sometimes with them as parties, I 
include every section of the House. I had numerous conferences with 
the European Group, the Congress Group and with practically every-
hody in the House; and I believe, it is these conferences, which, at 
first seemed to be interminable conferences, th'at really ended in our 
~  a measure of this kind which has been remarkable by the ~  
of divisions. During these 19' days there were five or six divisions, three 
or four of which were on very trivial matters, and on all the big contro-
versial points there was hardly any occasion for pressing matters to a 
division. That shows that in the end :we had been able to come to a kind 
of agreement over the main controversial matters involVed in this Bill. 
I ~ confess that when I started with this Bill I was not in a very 
optimistic mood, • 

Sir, as I do not propose to go over all the points which have been 
raised by the numerous speakers who addressed the House today, I will 
choose some of the more important" points, My Honourable friend, Mr. 
Satyamnrti, referred to clauBes 12 and 15. As regards that the pOlli.-
tion is this. An objection was taken by the "Eur.opean Group that in-as-



much 88 clause 12, as passed by the Select Committee, made discrimina-
tion between Indian ~ outside companies, that was unfair. The point 
t.bat wlS made by them was thatit is not ~ the Ind.ia.n, ~  
would give returns or accounts or figures ~  ~  total busmess, ~  
they, the outsiders, should be asked to send In theIr returns only for ~  
Indian business. The unfairness of that they pressed very much. Sir 
()owasji Jehangir to meet their point successfully moved 'his amendment 
for amending clause 12, and its effect is that outside companies and 
inside companies have been placed on exactly the same footing. I 
believe that is the effect of his amendment. Therefore, the result achieved 
by the amended clause 12 was to remove that particular- objection which 
was pressed very much from one section of the House,-the question of 
discrimination. It was conceded during the arguments, both from the 
side of Government and the European Group, as also from the Opposi-
tion, from Mr. Desai, from Sir Cowasji Jehangir, that this. fight over clause 
12 was really not of much concern. What the two parties were after. what 
they were fighting fur, was clause 15, or rather sub-clauses (0) and (d) of 
clause 15. Mr. Satyamurti and some of his colleagues had an amendment 
for complete deletion of clause 15 j and clause 15. however limited its 
operation is, is a discrimination not against but in favour of outside com-
panies. It is meant to give the latter relief in the matter of filing their 

~. ~  papers and so on. Controversy was raised, and very 
naturally raised, though nJOt fiercely, over the question as to whether tb.e 
relief given to outside companies is substantial. Is it as much as the outslde 
companies can reasonably expect, or it is too little T Over that, opinions 
are bound to differ, but the European Group had no objection except 
as 1.0 15 (0) and (d). The point is that in 80 far as clause 15 goes, that 
is a clause intended to make a discrimination in favour of outside com-
panies. That is a point which the House has got to remember. Then, 
we were confronted with this position : by reason of Sir Cowasj'i 
Jehangir's amendment having been carried, both sets of insurers, 
Indian and foreign, were put on exactly the same footing. Mr. Satya-
murti did not move his amendment for deletion of clause 15, nor had 
my friends, Mr. Chapman-Mortimer and Mr. Buss, moved their amend-
ment for deletion only of sub-clauses (c) and Cd). I was not awa.re of 
any agreement-not that I am ~  I know it was done (\n the 
floor of the House at a time when I was addressing the House and I am 
really not suggesting that I have any grievance. The agreement was 
arrived at without their having an opportunity to communicate with me. 

• If ~ may say so, I still think that was a very reasonable - agreement 
arrIved at by the European Group comp06ed of business men, including 
Mr. Chapman-Mortimer, intimately connected with foreign insurers. 
When Mr. Satyamurti interjeeted that" we have come to an understand-
ing ", it was the first intimation that I had that some kind of arrange-
ment having been made between the Congress GrouJ) and the European 
Group. All that I can say is that that understanding has been carried 
into ~  in this House. I find that the European Group have carried 
out theIr part of the bargain or understanding by not asking for deletion 
only of sub-clauses (c) and (d) : equally the other side-,.their opponentB 
if I may say so in this particular matter-have carried out their part of 
thE.' bargain by not moving for deletion of whole of clause 15. Tha.t is 
the position : and by reason of the agreement the Schedules have not 
been altered to the detriment of either interest. , Althoug'h Dy . consent 



·2982 L2ND 00'1'. 1937. 

[Sir NIipendra Sircar.j . ; 
and agreement no attempt haa been made to delete sub-6lauses (e) and 
'(-d), ~  I am quite willing to examine ~  ita:merits &I1d. 
to see if· any real hardship is created by those sub-clauses. 

1 intend to reproduce the contentions ()f my Honourable friend, Sil" 
Leslie Hudson's Group and I state them seriatim in my <-wn order: 
though most of these contentions were not raised on the floor of the 
House. It was first of all said and I have no doubt that they sincerely 
believed in the.point that if you split up the life fund and show a smaller 
Indian life fund, that is hardly fair. The Indian business of a foreign 
company may be relatively small, but it may have millions of pounds in 
reserve and it. may have very large business. That point was really met 
by the ariJcndment which was carried at the instance of Sir Cowasji 
Jehangir, Lecause now, in the returns which will come, outside Com-
panies wiI' show not merely their Indian business but also their total 
business. Then it was said that the outside companies will be on the 
horns of a dilemma. If they declared a bonus which is considered to 
be too high, having regard to the comparatively smaller Indian life fund, 
then it will be said that they are" dumping". On the other hand, 
if it is too small. compared to the bonus declared outside India, it will 
be said that they were discriminating against their Indian policy-holders. 
May I stop here for one second to analyse this argument' The' whole 
of this argument proceeds on the assumpt.ion that the ontside companies, 
because for the pmpose of filing their returns have to split up on paper 
their life fund into two divisions, Indian aDd non-Indian, therefore, they 
are compelled or they are required by law, under this Bill; to have regard 
only to their Indian life fund for payment of bonus to Indian policy-

. holders. If I may make myself clear : supposing a foreign insurer's life 
fund for th(' total business is one million £, and that their Indian life 
fund' is only £5,000, on the assumption that this big company happens 
to have very small Indian business. If it is assumed that the foreign 
company will not be allowed to pay the same bonns all round to ita 
policy-holders, whether in South Africa or New Zealand or the United 
Kingdom or India, out of their general resourees, out of their larger life 
fund, then, undoubtedly, a hardship would have been created. How-
ever, section 43 of the Bill which lays no such restriction was not 
attempted to be amended in any way; and, at the present moment, 
there is no occasion for any fear that. under this law they will be compelled 
to have regard only to their Indian life fund. which may happen to be 
I'mlall in ROme cases, for payment of . bonus. Although in one of the 
speechei'l, T believe from the Congress Group, that idea was suggested if· not 
(\learly expressed, yet I remember that the Mover of the amendment, Sir 
Cowasji Jehangir. on the floor of thi!! House. made it perfectly clear that 
he had not the slightest objection to the foreign insurer getting money from 
England for paying bonus to Indian policy-holders. Assuming, there-
fore, that the general life fund-may I call it t.he bigger funfl-is avail-
able for payment of bonus to all poliey-holders, in all pa.rifi of t'he world, 
then I venture t.o think the1."e is no Sllbstance in this argument relating to 
bonus; What am>1ies to 'an English company or an American company 
will equally apply to an Indian' company; Take for instance the 
Orillntal or·the Hindustan: they have got large business in India and 
eomparatively, 8IIlalier lniainess· ouiside British India-.:.Sollth· Africa, 



~. " :... 
Iraq, the Indian States and so on .. If the ~ ill" ~~  
believe its life fImd runs into five or 'su crDres--and I am ~.  that 
its business in Hyderabad is· small and, its life.·· fund .there. is ~  
RB. 50,OOO)--if the OrjentaJ were compelJed. ~ pay bonus to pDlIcy-
holders in Hyderabad, ~  ·of the ·fund;m Hyderabad,. they mayor 
may not 'be able to' declare any bonus there. ~ . That. wDuld 
be unfair'· but that ha,s nDt been prDvided for jn Ollr Bill. NO' amend-
ment ~  in that direction; Life fund haa to be split up in the 
aecounts only for giving an idea of the Indian hQainf:lss cando Mr. Griffiths 
admits it can be easily done. It is not to, be separated for all purposes, 
and the larger life fund is free to be dealt with fO'r the benefit of ~ PO'licy-
holders. I have nohesitatiO'n in saying that, if any such attempt 1S made, 
if any such legislation is introduced, we shall certainly ~  it, nO't 
in the interest O'f outside insurers O'nly .. but equally in the interest of all 
insurers Indian or foreign. We shall oppose any sucb legislation which 
may be ~ . Of course nO'ne is on t.he anvil nO'w fO'r limiting bonus. 
to the local fund. 

Then Sir with regard to' the O'bjectiO'n to' 15 (d), Honourable ::\Iem-
~  ~  may put it in simple language,-that All Dutside 

('r'llipanies have got to' show the IIlDnies which they receive in India .trom 
oJlt/iidc. That is the long and shO'rt Df 15 (d). Now, before considering 
the maHer as to whether 15 (d) creates. any difficulty or nDt. in the wax 
of Dutside companies, one hasgDt to' consider what are .the Dther ~ 
to which the outside cO'mpanies have agreed withO'ut demur. I refer !lrst 
of all to section 26. Section 26, whi<)h W8.'; not O'bjected to by any sectioll 
of the House, involves this. The splitting up of the life fund on papel' is 
OllC thing,-but I am not talking of the life fund but of assets. By .r:cason. 
(If E<ection 26 the assets.are split up, because you have gO't to earmark your 
I'l<lwrities which are held in investment for the. Indian business. TO' that 
extent, therefO're, the outside cO'mpanies have been willing to separate assets, 
ill the same manner as British companies have to do in Canada. They ]U1Ve 
agreed to give an accurate idea O'f what the liabilities are, of the Indian 
business : liabilities as explained in sectiDn 26 for matured claims and for 
elaims which are maturing-to that there is no objection. 

Then, the House will ~  and my friends O'f the European 
IJroup will also. bear me out,' that there had been no O'bjection to putting 
tbese two asterisks' in Schedule D against the iteIlls ~  I, and 
" other expenditure", which mea.ns that the European Group tock up a 

• vl'ry proper and rell.'lona,ble attitude, and which was cO'nfirmed by my 
friend, Mr. Chapman-MO'rtimer or Mr. James, when he said that they had not 
thc slightest objection to show every pice of the expenditure incurred by 
the fOl'pign insnrer in India, The p(lsition, theref(lre, if; that rrf;t of all, 
,hf'.re is no objection to earmarking their investments and to O'ivinrr an 
~  ?f ~  ~  of their Indian businek Then, secondly, there 
1" no obJectIon on theIr part to show every pice of expenditure incurred 
in India. It is equally concerled that thf' accollntf;. if they have ~  to 
be submitted, must be trne and faithful accounts. I am not an aCcO'unt-
aliT, I am '[Jot a financier, I am not an actua'ry, but I ask mysf'lf as a man 
of some comI?on sen.<;e, whethe! tlie acc0u.nts can be correct and full, if you 
~  expendIture to the last :Rlce and omIt to show all items on the receiptfl 
side. Can that account be CDrrect 'I If, therefore, a eorreet account in-
volves shDWing &ll 'receiptsaudall expenditure, then what objeCtloncan 
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there be to show the receipts Y Indeed no_ strong objection, if any, at all;. 
has been taken in the House. What is probably feared,--I am not Iiopeak-
ing for the European Group,-is this; that if in any case it is shown from 
tue amounts received from England that the' Indian ~ is ~  
carried on with subsidy from the English business, then there may be an 
outcry under the slogan of what is called" dumping ",-a particularly 
unhappy word. .As I understand dumping it mool!S this. If an arUcle 
costs one shilling to produce in England or in Japan or in ~ and 
it is sold in the Indian market at eleven pence that is called dumping,--
.. eIling below cost, not with the object of making any gain to yO'UrSell, but 
with the object of ruining your competitors, so that in the end you may 
have your own way. That is what is meant by dumping, as I understand 
it. Sending money from 8t strong branch to a weak one is not " dump-
ing ". Now, Sir, if it is shown that as a matter of fact money is comwg 
from lLngland for subsidising the Indian business, what will be the cou"c-
'icllces 1 Under the existing law nothing can be done. You can bring in 
any amount of money you like from England and use it for your Indian 
but,iness ; you can run your India·n business at a loss, but under the 
present Bill nothing can be done. Secodly, if, as a matter of fact, there 
is no legislation which compels bonus being paid out of the Indian .fund 
alone (and I have assured the House that, we Shall. oppose such legisla-
tion),-then what is the pra-ctical consequence T None. But it is said 
that there will be propaganda and it might be said by the Indian insurers 
that some of the outside CJompanies cannot compete succe.,sfnlly with 
Indian concerns and so they are bringing money from outside and rUIl-
ning their Indian business. Assume that to be so. I admit there will be 
80me amount of propaganda, if facts justify it. But from the point of 
view of propaganda, I earnestly ask my European friends here to consider' 
tbe other side of the picture. Supposing, as a result of strenuous efforts 
on the part of their Group and of others, 15 (d) is deleted by some mea.u::l, 
either in the other House or by some other means, then from the point of 
view of propaganda, will it not be a hundred times more effective against 
them? Will it not be said that they are so nervous about showing what 
tlley are getting from ~  that they a·re fighting to the last ditch for 
a,oiding disclosure 7 I am taking a dispassionate view of things. I think 
it is not in .:he interest of outside companies to resist disclosure or to giving 
a correct account of the receipts of monies from outside. I am afraid if 
15 (d) is deleted, though I do not see any chance of that happening, it will 
rio no good to the outside companies. On the other hand, as the law now 
stands, if it is proved that in some cases· there has been" dumping ", in 
that sense, namely, money has been brought from England for running 
Indian business, I submit not only will there be no consequences, but as 
propaganda, even if justified, it will not be as effective as a propaganda 
carried on if disclosure of these amounts is resisted. I honestly venture 
-to think that that is the correct view of the situation. Because I have 
dealt with at some length on clauses 12 and 15, it must not be Jissumed that 
Hie European Group are really disturbed over these clauses, or that they 
wil1 attempt to get out of their agreement, and try to attack 15 (c) and 
15 (d) elsewhere. The agreement has been fully carried out by both 

~ and as the result of that, the schedules remain unmutilated. 
Sir, 1 regret that I have spoken at some length on clauses 12 and 15. 

1 have now got to come to the general aspects of the Bill. Of course, it 
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is DbviDUS to. everybDdy in this HDuse that the interests are cDnflicting 
and we knDW what thDse CDnfliCting interests are. Let us take some Df 
them one by one. We have, first of all, w-ell established Indian CDn-
cerns. As against them we have. what have ~ called ~  com-
panies. Then, ~ ~  ~ the ~ . of the Dutslde. cDmpames. ~  
dre again sub-dIvIded mto Umted Kingdom ~  ~ ~  
Kingdom companies. We have to add to thIS the conflictmg ~.  
that of the Managing Agent Df the cDmpany, and all these different 
interests have got to be recDnciled. Afte.r the heat of this battle is ~  
if each Party will sit dDwn and try to. think; over what they have gamed 
and what they have lost, they will find that no Party can say that It 
has (Tained all or most Df its PDintS. The decision Df this House, if it 
does cnot completely please any Df the sections,-it is ~  it is a just 
decisiDn and it takes into. consideratiDn the claims of others. If YDU 
take, for instance, first of all, the big companies, what is it that they 
wanted 'I I do not say that there was perfect unanimity Df DpiniDn 
amongst them, but, generally speaking, what ~  it that they wanted 1 
They wanted that provision should be made agamst the growth of mush-
room companies, and without going lllto lletails of this Bill, it can verv 
properly be said that they have gained that Dbject ; they have nDt failed. 
Then they wanted cDntrDI in some shape or other of licensing and of 
registration. I am rapidly going through the very important pDints. 
Have they lost or have they gained 7 I think they have substantially 
gilmed in getting registration. They wanted prevention of unhealthy 
competition by means of fixing a_ maximum commissiDn, prevention of 
re!.ate and so on. That is what they have gained. They may have not 
g<..t exactly what they wanted. The percentages may not be ihl' per-
~  fixed by them, but substantially they have gained. They have 

10Et really, apart from the vexed question of Managing Agent, 011 tile 
matters _ which are covered by section 113 of the Bill, namely, compul-
!lDry re-msurance and things of that type. About the young companies, 
which according to Bhai Parma Nand are all gDing to be killed as soon 
as this Bill is passed-have they gaineq nothing' What about their 
getting ten years fDr paying their money when the Bill provided for 
only three, and the Select Committee provided for seven 1 Then the 
?ther amendments which were moved on behalf of the Congress National-
Ist G:r:oup-I mean,. measures like giving a right of appeal from the 
Supermtendent, a rIght of appeal from the District Judge to the High 

~ . etc., although big business, no doubt, will get the benefit of those 
pr'lVISlOnS, they are meant for all, big and small. Are they nDt likely 
t; help the younger companies mDre than the bigger ones because it ~ 
the ~~  companies with their insecure finances, with their dimcult 
cDnditIons, that are more likely to receive the prompt attentio'n of thp 
Supermtendent rather than the bigger ones. I venture to think that 
when the YDung cDmpanies have a little time for reflection when the 
pl'?paganda is ?ver and when they come to. think over ~  they have 
gamed, they will see that there is no justification fDr saying that they 
nave lost all along the line. 

A.s I do not want ~ ~ over my speech to another day, I have got 
!<> omIt mlln! of the POl1'!tS ~ mtended to speak on, but I shall be failing 
In my duty If I do. not grve m a summarised fDrm the benefits which have 
been c0!1ferred by this Honse on the policy-holdel'R, and may I rapidly 
summarIse them T The items which I am ~  to mention are all intro· 

IAS8L.lD 
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duced fOl'the benefit ma.i.nly of the policy holder. When they talk of 
business being run on sound lines, what does it mean Y It means that the 
policy holder will run no risk and that he will get his money when it 

~ due. 

1. Working capital; to prevent the policy holders' money being 
resorted to for expenses. 

2. Deposits on life fund have been made the absolute security of 
policy-holders and cannot be applied either directly or indirectly for 
any purpose other than that of life insurance. 

3. The dividing principle has been barred and the rights under 
pL'licies have been maintained. 

4. Rights have been given to policy holders to obtain-I believe that 
was as a result of Dr. Deshmukh's amendment--certified copies of all 
reports and statements. 

5. The provision for 55 per cent. of the liabilities to be invested by 
Umted Kingdom and Indian companies and 100 per cent. by non-United 
Kingdom and non-Indian companies. That is also for their protection. 

6. The high remuneration paid to Managing Agents. If that has 
Leen barred, that is equally in their interest however much we may 
quarrel as to the number of years over which they should be allowed to 
l'lln or the restrictions which should be placed on them. 

7. Loans to directors, managers, Managing Agents, auditors, aetna-
1'les and other officers have been prohibited. 

H. \Y t' have not been able to fix an expense ratio, but I do submit 
that indirectly there has been a check on expense ratio by providing for 
th€. maintenance of 55 per cent. of the liabilities in gilt-edged securities, 
by limitation of commission and prohibition of rebates_ 

9. The 8uperintendent of Insurance has been given very extensiye 
~  to safeguard the interests of polic3T holders,-powers of investi-
gation. In passing, a question was put to me in a speech by my Honour-
~  friend, Mr_ Satyamurti, about the duty of the Superintendent to 

find out what commissions have bern paid. It ought to be hh. "eIY 
i.ll'portant duty, and knowing the world as we do, if a company is renny 
11aying too much commi!.'lsion there will be many friends outside to give 
tJJe information to the Sunerintendent. (Laughter.) 

10. Then we have given the right of audience in case of schemes for 
nmalgamation and transfer. 

11_ We have given the right of representation on the board of 
directors. 

12_ To prevent insurance companies from sitting over monies on the 
ground that they do not know whom to pay, provision has been made f()r 
deposit in Court. 

13. As Mr. Satyamurti has pointed out, we have given the right, 
whatever the conditions in the policy may be, to bring their suit in hldia 
lL'Dd to be 20verned by British Indian law. 



THE IN8UBA.NCB BILL. 2987 

14 . .And avery great improvement, whieh the poliey holder will 
gratefully recognise later on, is the provision which this ~ has 
made for disabling insurance companies after two years from raising 
frivolous pretexts for repUdiating claims. 

15. Then we have put in a restriction on dividends except from 
Ioi.il"plus ascertained on an actuarial valuation. In the caSe of provldent 

~  we have a like provision for actuarial certificate, for .soundnesa 
of the scheme, for working capital and so pn. 

ltIaulana Z&far Ali Xha.D (East Central Punjab: MuhammadJ!n) : 
I wish you could satisfy Bhai Parma Nand. 

T,he Honourable Sir Nripendr& Sircar : But he is not here to be 
satil)fied. ' 

As I said, I must leave unsaid many things which I should have said 
if I had risen a little earlier. I should conclude by saying 

5 P.M. that it is not a mere platitude in which I am inc;Julgin, 
v'hen I say that I have received ~  from every section. of the 
House, and the invaluable services of Mr. Sen and I gratefully acknow-
ledge the opportunity which was given to)De by every section to express 
my difficulties and also to understand their views. There was one 
remark made, I believe it was made in the heat of the moment. It was 
baid thai the European Group here is out to wreck this Bill. Well, I 
have met them very often. I judge them not only by what they Lave 
done here but also by the discussions we had, and I do believe that that 
l:'ta-Lement has been made under a complete misapprehension. I do not 
for one moment suspect that there is any desire on their part other than 
the .desire of every section of the House that they will help me in ~  
a BIll which will be as good a Bill as is ~ in view of the conflict,. 
ing interests. Sir, I have nothing further to add. (Loud .~ 

Mr. President (The Honourable Sir Abdur Rahim) : The question 
is : 

" That the Bill, as amended, be passed." 
The motion was adopted. 
The Assembly then adjourned till Eleven of the Clock on Tuesday, 

the 5th October, 1937. 


	001
	002
	003
	004
	005
	006
	007
	008
	009
	010
	011
	012
	013
	014
	015
	016
	017
	018
	019
	020
	021
	022
	023
	024
	025
	026
	027
	028
	029
	030
	031
	032
	033
	034
	035
	036
	037
	038
	039
	040
	041
	042
	043
	044
	045
	046
	047
	048
	049
	050
	051
	052
	053
	054
	055
	056
	057
	058
	059
	060
	061
	062
	063
	064
	065
	066
	067
	068
	069
	070
	071
	072
	073
	074
	075

